Action Taken Report

Sr.
No.

Date

Events

Responsibilites  of  organization  under the
Manufacture, Storage and Import of Hazardous
Chemicals (MSIHC) Rules, 1989:

A. Central Pollution Control Board or State
Pollution Control Board under Environment
(Protection) Act, 1986 is responsible for
Enforcement of directions and procedures in
respect of isolated storage of hazardous
chemicals.

B. Chief Inspector of Factories appointed under the
Factories Act, 1948 is responsible for
Enforcement of directions and procedures in
respect of industrial installations and isolated
storages covered under the Factories Act, 1948,
dealing with hazardous chemicals and pipelines
including inter-state pipelines regarding.

C. The Schedule-5 prescribing duties of authorities
under Rule 2(b) and (3) is annexed herewith as

(Annexure-1)

08/05/2020

() CPCB has issued circular on 08/05/2020
regarding strict safety precautions to be taken
before resuming operation of units.

(Annexure — 2)
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07/05/2020

07/05/2020
22/06/2020

(i) However, the GPCB has already issued an
advisory on 07/05/2020 as a pre-emptive action
to (1) Regional Officers/ Unit Heads for respective
Regional Offices of GPCB and (2) The Director of
Industrial, Safety & Health (DISH).

(Annexure — 3 & 4)

(i) In context with above mentioned circular Regional
Office, GPCB Vapi has sent an E-mail to DISH,
Dist.- Valsad dated 07/05/2020 and 22/06/2020
regarding advisory as a pre-emptive action.
(Annexure — 5A & 5B)

08/08/2020

Incident took place in M/s. Shakti Bioscience, Plot
No:411/1, LIC Sector, GIDC Estate, Dist : Valsad
due to short circuit in pharma plant.
Time of incident: 11.30 am
Regional Officials reached to incident site within 1
Hr & Members of Local Crisis Group were also
reached to site in due course of time.
List of other department present at site:

1) Sub Divisional Magistrate

2) Police: DSP, Dy. SP, Pl and his team

3) DISH

4) GIDC

5) Vapi Industries association

6) Mamlatdar Vapi

7) Local Crisis Group

Detailed inspection report is annexed as Annexure-6.
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Accordingly GPCB has taken following steps during
incident as a member of Local Crisis Group.

e GPCB has monitored Ambient Air Quality at two
locations (i) Upstream and (ii) Downstream of
wind direction.

e GPCB has monitored VOC by handy/ Portable
VOC meter

e GPCB has taken water sample of contaminated
wastewater

e VOC measurement carried out on portable VOC
Analyzer. GPCB had also informed on site.

Results are annexed herewith as Annexure-7A and

Annexure-7/B

Permissions:

Industry is having following statutory permission:

(i) Environment Clearance obtained from MoEF&
CC : Dated 08/07/2009 (Annexure-8)

(i) Consent to operate (CC&A- Consolidated
Consent & Authorization) given by GPCB is valid
upto 31/12/2021 (Annexure-9)

(ii) Industry is having Public Liability Insurance policy
valid up to 28/06/2021. (Annexure-10)

(iv) Unit has obtained permission to operate plant
during lockdown from District collector on
11/04/2020. (Annexure-11)
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14/08/2020

17/08/2020

GPCB has issued closure direction with immediate
effect under Section 31 (A) of the Air Act-1981 as

under:(Annexure-12)

1.

To prohibit you from the above said
manufacturing activity.

To close the operation of your industrial plant
on the above mentioned premises.

To direct the concerned authority to stop
supply of electricity with the immediate effect.
D.G. sets and emergency facility shall be
operated for safety and security purpose to
maintain the temperature of specific
chemicals, operation of EMS with reference to
Water, Air  and Hazardous  waste
management.

Unit shall submit Form-11 under Hazardous
Waste Rules, 2016.

Unit shall comply with conditions given by
DISH & unit shall submit DISH Report to
Regional Office, Vapi and Head Office,
Gandhinagar.

To carry out Safety Audit/ HAZOP study (if
applicable).

GPCB has imposed interim EDC as vide Letter dated
17/08/2020 to pay Rs. 25 Lakh as an Interim

Environment Damage Compensation by RTGS

immediately. (Annexure-13)
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20/08/2020

21/08/2020

(Ref: Unit is categorized under Red-Small category,
Point No. 4 of GPCB Environment Compensation
Guideline “Assessment for levying of Environment

Compensation in case of Industrial accident “)

Electric Supply and Water Supply connections have
been disconnected dated 20/08/2020 by concern
Authority. (Annexure-14)

Inspection has been carried out by Regional
Office on Dated 21/08/2020 after Closure
Directions of the unit and found followings:

1. During inspection unit is found not in operation.
Power supply and water supply has been
disconnected by concern authority dated
20/08/2020.

2. Unit has disposed generated wastewater
generated during fire fighting operation into
CETP through Manifest System, which was on
floor after fire. Entire quantity could not be
transferred by unit as certain amount of fire
fighting water went into open chamber of GIDC
storm water drain during fire fighting.

3. Unit has submitted Form-11 under Hazardous
Waste Rules, 2016.

4. Unit has paid Rs. 25/- Lakh as an Interim
Environmental Damage Compensation vide
UTR No. BCBMH20233905743  dated
21/08/2020.
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21/08/2020

5. Unit has been instructed to submit Safety Audit/
HAZOP study Report to RO- Vapi and Head
office- Gandhinagar.

6. Unit has been instructed to submit DISH
Remarks/ Report immediately.

(Annexure-15)

M/S. Shakti Bio Science Ltd, Vapi has paid Rs. 25/-
Lakh as an Interim Environmental Damage
Compensation to GPCB as vide
UTR NO: BCBMR22020082100905743 on dated
21/08/2020.
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THE MANUFACTURE, STORAGE AND IMPORT OF

HAZARDOUS CHEMICAL RULES, 1989

MINISTRY OF ENVIRONMENT & FORESTS

(Department of Environment, Forests and Wildlife)
NOTIFICATION

(New Delhi, the 27" November 1989)

*S.0.966(E) - In exercise of the powers conferred by Section 6, 8 and 25 of the
Environment (Protection) Act, 1986 (29 of 1986), the Central Government hereby makes
the following rules, namely :

1. SHORT TITLE AND COMMENCEMENT -

(1) These rules may be called the Manufacture, Storage and Import of Hazardous
Chemical Rules, 1989.

(2) They shall come into force on the date of their publication in the Official

Gazette.

2. DEFINITIONS - In these rules, unless the context otherwise requires, -

(@)
(b)
(©)

(d)

()

"Act" means the Environment (Protection) Act, 1986 (29 of 1986);

"Authority" means an authority mentioned in Column 2 of Schedule 5;

"export" with its grammatical variations and cognate expression,
means taking out of India to a place outside India;

"exporter" means any person under the jurisdiction of the exporting
country and includes the exporting country, who exports hazardous
chemical;

"Hazardous Chemical " means -

(i) any chemical which satisfies any of the criteria laid down in Part
| of *[Schedule 1 or] listed in Column 2 of Part Il of this
Schedule ;

(ii) any chemical listed in Column 2 of Schedule 2;
(iii) any chemical listed in Column 2 of Schedule 3;

* The principal rules were published in the Gazette of India vide number S.O. 966(E), dated 27.11.1989 and
subsequently amended vide: S.0.115 (E), dated 05.02.1990; GSR 584, dated 09.09.1990; S.0.2882, dated
03.10.1994; and S.O. 57(E), dated 19.01.2000.

Substituted by Rule 2(i) of the Manufacture, Storage and Import of Hazardous Chemical(Amendment) Rules, 2000
notified vide S.O. 57(E), dated 19.1.2000.

Annexure - 1
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726 The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

()  "import" with its grammatical variations and cognate
expression, means brining into India from a place outside
India;

() “importer" means an occupier or any person who imports
hazardous chemicals;

(h) "industrial activity" means-

I. an operation or process carried out in an industrial
installation referred to in Schedule 4 involving or
likely to involve one or more hazardous chemicals
and includes on-site storage or on-site transport
which is associated with that operation or process,
as the case may be; or

ii. isolated storage; or
iii. pipeline ;

Q) "isolated storage™ means storage of a hazardous chemical,
other than storage associated with an installation on the same
site specified in Schedule 4 where that storage involves atleast
the quantities of that chemical set out in Schedule 2;

() “"major accident" means -an incident involving loss of life inside
or outside the installation, or ten or more injuries inside and/or
one or more injuries outside or release of toxic chemicals or
explosion or fire or spillage of hazardous chemicals resulting in
on-site or off-site emergencies or damage to equipment leading
to stoppage of process or adverse affects to the environment ;

(ja) "major accident hazards (MAH) installations™ means - isolated
storage and industrial activity at a site handling (including
transport through carrier or pipeline) of hazardous chemicals
equal to or, in excess of the threshold quantities specified in,
Column 3 of schedule 2 and 3 respectively; ]

! Substituted by Rule 2(ii) of the Manufacture, Storage and Import of Hazardous Chemical (Amendment)Rules, 2000

notified vide S.0.57(E), dated 19" January, 2000.
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The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 727

(k) "pipeline™ means a pipe (together with any apparatus and works
associated therewith) or system of pipes (together with any
apparatus and work associated therewith) for the
conveyance of a  hazardous chemical other than a
flammable gas as set out in Column 2 of Part Il of Schedule 3 at
a pressure of less than 8 bars absolute; the pipeline also includes

inter -state pipelines;

() "Schedule™ means Schedule appended to these rules;

(m) "site" means any location where hazardous chemicals are
manufactured or processed, stored, handled, used, disposed of
and includes the whole of an area under the control of an
occupier and includes pier, jetty or similar structure whether
floating or not;

(n)  "Threshold quantity” means, -

(1) in the case of a hazardous chemical specified in Column 2
of Schedule 2, the quantity of that chemical specified in the
corresponding entry in Columns 3 and 4 ;

(ii) in the case of a hazardous chemical specified in Column 2
of Part I of Schedule 3, the quantity of that chemical
specified in the corresponding entry in Columns 3 & 4 of
that part;

(iii) in the case of substances of a class specified in Column 2
of Part Il of Schedule 3, the total quantity of all substances
of that class specified in the corresponding entry in
Columns 3 and 4 of that part.

'[3. DUTIES OF AUTHORITIES —

The concerned authority shall, -
(a) inspect the industrial activity at least once in a calendar year;

(b) except where such authority is the Ministry of Environment and
Forests, annually report on the compliance of the rules by the
occupiers to the Ministry of Environment and Forests through
appropriate channel ;

1

Substituted by Rule 2 of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
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The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

(c) subject to the other provisions of these rules, perform the
duties specified in column 3 of Schedule 5.]

4. GENERAL RESPONSIBILITY OF THE OCCUPIER DURING
INDUSTRIAL ACTIVITY -

(1) these rules shall apply to, -

(@ an industrial activity in which a hazardous chemical, which
satisfies any of the criteria laid down in Part | of Schedule 1 *[or
listed] in Column 2 of Part Il of this Schedule is, or may be,
involved; and

?[(b) isolated storage of a hazardous chemical listed in Schedule 2 in a
quantity equal to or more than the threshold quantity specified in
Column 3, thereof.]

(2) An occupier who has control of an industrial activity in terms of sub-
rule (1) shall provide evidence to show that he has, -

(@) identified the major accident hazards; and

(b) taken adequate steps to -

(1) prevent such major accidents and to limit their
consequences to persons and the environment;

(i) provide to the persons working on the site with the
information, training and equipment including antidotes
necessary to ensure their safety.

4. NOTIFICATION OF MAJOR ACCIDENT -

(1) Where a major accident occurs on a site or in a pipe line, the occupier

shall ®[within 48 hours notify] the concerned authority as identified in Schedule 5
of that accident, and furnish thereafter to the concerned authority a report relating
to the accidents in installments, if necessary, in Schedule 6.

(2) The concerned authority shall on receipt of the report in accordance

with sub-rule 1 of this rule, shall undertake a full analysis of the major accident
and sent the “[requisite information within 90 days to the Ministry] of
Environment and Forests through appropriate channel.

B oW N e

Substituted by Rule 3(i) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 3(ii), ibid.

Substituted by Rule 3(a) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 3(b) ibid.
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The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 729

[(3) An occupier shall notify to the concerned Authority, steps taken to
avoid any repetition of such occurrence on a site.]

2[(4) The concerned Authority shall compile information regarding
major accidents and make available a copy of the same to the Ministry of
Environment & Forests through appropriate channel.

(5) The concerned Authority shall in writing inform the occupier, of
any lacunae which in its opinion needs to be rectified to avoid major accidents.]

6. INDUSTRIAL ACTIVITY TO WHICH RULES 7 TO 15 APPLY -
(1) Rules 7 to 15 shall apply to, -

(@ an industrial activity in which there is involved a quantity of
hazardous chemical listed in Column 2 of Schedule 3 which is
equal to or more than the quantity specified in the entry for that
chemical in Column 3 & 4 (Rules 10-12 only for Column 4); and

(b) isolated storage in which there is involved a quantity of a
hazardous chemical listed in Column 2 of Schedule 2 which is
equal to or more than the quantity specified in the entry for that
chemical in Column *[3 & 4 (rules 10-12 only for column 4).]

(2) For the purpose of rules 7 to 15,

(@  "new industrial activity" means an industrial activity which, —

(1) commences after the date of coming into operation of
these rules; or

(i) if commenced before that date, is an industrial activity in
which a modification has been made which is likely to
cover major accident hazards, and that activity shall be
deemed to have commenced on the date on which the
modification was made;

Substituted by Rule 3(c) of the Manufacture, Storage and Import of Hazardous Chemical (Amendment) Rules, 1994
notified vide S.0. N0.2882, dated 3.10.1994.

2 Jnserted by Rule 3(d); ibid.
3 Substituted by Rule 4; ibid.
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730 The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

(b) an "existing industrial activity" means an industrial activity which
is not a new industrial activity.

7. '[APPROVAL AND] NOTIFICATION OF SITES -

(1) An occupier shall not undertake any industrial activity *[unless he has
been granted an approval for undertaking such an activity and has submitted] a
written report to the concerned authority containing the particulars specified in
Schedule 7 at least 3 months before commencing that activity or before such
shorter time as the concerned authority may agree and for the purpose of this
paragraph, an activity in which subsequently there is or is liable to be a threshold
quantity or more of an additional hazardous chemical shall be deemed to be a
different activity and shall be notified accordingly.

[(2) The concerned Authority within 60 days from the date of receipt of
the report shall approve the report submitted and on consideration of the report if
it is of the opinion that contravention of the provisions of the Act or the rules
made thereunder has taken place, it shall issue notice under rule 19].

8. UPDATING OF THE SITE NOTIFICATION FOLLOWING CHANGES
IN THE THRESHOLD QUANTITY -

Where an activity has been reported in accordance with rule 7(1) and the
occupier makes a change in it (including an increase or decrease in the maximum
threshold quantity of a hazardous chemical to which this rule applies which is or
is liable to be at the site or in the pipeline or at the cessation of the activity) which
affects the particulars specified in that report or any subsequent report made under
this rule, the occupier shall forthwith furnish a further report to the concerned
authority.

9. TRANSITIONAL PROVISIONS-
Where. —

(@) atthe date of coming into operation of these rules, an occupier is
in control of an existing industrial activity which is required to be
reported under rule 7(1); or

Substituted by Rule 5 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
Substituted by Rule 4 (a) of MSIHC ( Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 4(b), ibid.
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The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 731

(b) within 6 months after that date, an occupier commence any such
new industrial activity;

it shall be a sufficient compliance with that rule if he reports to the
concerned authority as per the particulars in Schedule 7 within 3 months
after the date of coming into operation of these rules or within such longer
time as the concerned authority may agree in writing.

10. SAFETY REPORTS *[AND SAFETY AUDIT REPORTS] -

(1) Subjects to the following paragraphs of this rule, an occupier shall not
undertake any industrial activity to which this rule applies, unless he has prepared
a safety report on that industrial activity containing the information specified in
Schedule 8 and has sent a copy of that report to the concerned authority at least
ninety days before commencing that activity.

(2) In the case of a new industrial activity which an occupier commences, or
by virtue of sub-rule (2) (a) (ii) of rule 6 is deemed to commence, within 6 months
after coming into operation of these rules, it shall be a sufficient compliance with
sub-rule (1) of this rule if the occupier sends to the concerned authority a copy of
the report required in accordance with that sub-rule within ninety days after the
date of coming into operation of these rules.

?[(3) In case of an existing industrial activity, the occupier shall prepare a
safety report in consultation with the concerned authority and submit the same
within one year from the date of commencement of the Manufacture, Storage and
Import of Hazardous Chemicals (Amendment) Rules, 1994 to the concerned
Authority.]

%[(4) After the commencement of the Manufacture, Storage and Import of
Hazardous Chemicals (Amendment) Rules, 1994, the occupier of both the new
and the existing industrial activities shall carry out an independent safety audit of
the respective industrial activities with the help of an expert, not associated with
such industrial activities.

(5) The occupier shall forward a copy of the auditor's report along with his
comments to the concerned Authority within 30 days after the completion of such
Audit.]

! Substituted by Rule 6 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
2 Substituted by Rule 5(a) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
3 Inserted by Rule 5(b), ibid.
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732 The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

'[(6) The occupier shall update the safety audit report once a year by
conducting a fresh safety audit and forward a copy of it with his comments
thereon within 30 days to the concerned Authority.

@) The concerned Authority may if it deems fit, issue improvement
notice under rule 19 within 45 days of the submission of the said report.]

11. UPDATING OF REPORTS UNDER RULE 10-

(1) Where an occupier has made a safety report in accordance with sub-
rule (1) of rule 10 he shall not make any modification to the industrial activity to
which that safety report relates which could materially affect the particulars in
that report, unless he has made a further report to take account of those
modifications and has sent a copy of that report to the concerned authority at least
90 days before making those modifications.

(2) Where an occupier has made a report in accordance with rule 10 and
sub - rule (1) of this rule and that industrial activity is continuing the occupier
shall within three years of the date of the last such report, make a further report
which shall have regard in particular to new technical knowledge which has
affected the particulars in the pervious report relating to safety and hazard
assessment and shall within 30 days ?[***] send a copy of the report to the
concerned authority.

*[12. REQUIREMENT FOR FURTHER INFORMATION TO BE SENT TO
THE AUTHORITY -

Where, in accordance with rule 10, an occupier has sent a safety report
and the safety audit report relating to an industrial activity to the concerned
Authority, the concerned Authority may, by a notice served on the occupier,
require him to provide such additional information as may be specified in the
notice and the occupier shall send that information to the concerned Authority
within 90 days].

13. PREPARATION TO ON-SITE EMERGENCY PLAN BY THE
OCCUPIER -

(1) An occupier shall prepare and keep up-to-date *[an on-site emergency
plan containing details specified in Schedule 11 and detailing] how major
accidents will be dealt with on the site on which the industrial activity is carried

Inserted by Rule 5(b) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Omitted by Rule 6, ibid.

Substituted by Rule 7, ibid.

Substituted by Rule 8(a), ibid.

B oW N e
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The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 733

on and that plan shall include the name of the person who is responsible for
safety on the site and the names of those who are authorized to take action in
accordance with the plan in case of an emergency.

(2) The occupier shall ensure that the emergency plan prepared in
accordance with sub-rule (1) takes into account any modification made in the
industrial activity and that every person on the site who is affected by the plan is
informed of its relevant provisions.

(3) The occupier shall prepare the emergency plan required under sub-rule
(1)1'
(@) in the case of a new industrial activity, before that activity is
commenced;

(b) in the case of an existing industrial activity within 90 days of
commencing into operation of these rules.

'[(4) The occupier shall ensure that a mock drill of the on-site emergency
plan is conducted every six months;

(5) A detailed report of the mock drill conducted under sub-rule (4) shall
be made immediately available to the concerned Authority.]

14. PREPARATION OF OFF-SITE EMERGENCY PLAN BY THE
AUTHORITY -

(2) 1t shall be the duty of the concerned authority as identified in Column
2 of Schedule 5 to prepare and keep up-to-date ?[an adequate off-site emergency
plan containing particulars specified in Schedule 12 and detailing] how
emergencies relating to a possible major accident on that site will be dealt with
and in preparing that plan the concerned authority shall consult the occupier, and
such other persons as it may deem necessary.

(2) For the purpose of enabling the concerned authority to prepare the
emergency plan required under sub-rule (1), the occupier shall provide the
concerned authority with such information relating to the industrial activity under
his control as the concerned authority may require, including the nature, extent
and likely effects off-site of possible major accidents and the authority shall

Inserted by Rule 8(b) of the MSIHC ( Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
Substituted by Rule 9 (a), ibid.
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734 The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

provide the occupier with any information from the off-site emergency plan
which relates to his duties under rule 13.

(3) The concerned authority shall prepare its emergency plan required
under sub-rule (1),-

(@ In the case of a new industrial activity, before that activity is
commenced;

(b) In the case of an existing industrial activity, within six months of
coming into operation to these rules.

'[(4) The concerned authority shall ensure that a rehearsal of the off-site
emergency plan is conducted at least once in a calendar year.]

15. INFORMATION TO BE GIVEN TO PERSONS LIABLE TO BE
AFFECTED BY A MAJOR ACCIDENT -

(1) The occupier shall take appropriate steps to inform persons outside the
site either directly or through District Emergency Authority who are likely to be
in an area which may be affected by a major accident about, -

(a) the nature of the major accident hazard; and

(b) the safety measures and the "Do's' and 'Don'ts" which should be
adopted in the event of a major accident.

(2) The occupier shall take steps required under sub-rule (1) to inform
persons about an industrial activity, before that activity is commenced, except, in
the case of an existing industrial activity in which case the occupier shall comply
with the requirements of sub-rule (1) within 90 days of coming into operation of
these rule.

16. DISCLOSURES OF INFORMATION -

Where for the purpose of evaluating information notified under rule 5 or 7
to 15, the concerned authority discloses that information to some other person,
that other person shall not use that information for any purpose except for the
purpose of the concerned authority disclosing it, and before disclosing the
information the concerned authority shall inform that other person of his
obligations under this paragraph.

Inserted by Rule 9(b) of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
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The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 735

17. COLLECTION, DEVELOPMENT AND DISSEMINATION OF
INFORMATION -

(1) This rule shall apply to an industrial activity in which a hazardous
chemical which satisfies any of the criteria laid down in part | of Schedule 1 *[or
listed] in Column 2 of Part 11 of this Schedule is or may be involved.

(2) An occupier, who has control of an industrial activity in term of sub-
rule 1 of this rule, shall arrange to obtain or develop information in the form of
safety data sheet as specified in Schedule 9. The information shall be accessible
upon request for reference.

(3) The occupier while obtaining or developing a safety data sheet as
specified in Schedule 9 in respect of a hazardous chemical handled by him shall
ensure that the information is recorded accurately and reflects the scientific
evidence used in making the hazard determination. In case, any significant
information regarding hazard of a chemical is available, it shall be added to the
material safety data sheet as specified in Schedule 9 as soon as practicable.

4 Every container of a hazardous chemical shall be clearly labelled
or marked to identify -

(a) the contents of the container ;

(b) the name and address of manufacturer or importer of the
hazardous chemical ;

(c) the physical, chemical and toxicological data as per the criteria
given at Part | of Schedule 1.

(5) In terms of sub rule 4 of this rule where it is impracticable to label a
chemical in view of the size of the container or the nature of the package,
provision should be made for other effective means like tagging or accompanying
documents.

18. IMPORT OF HAZARDOUS CHEMICALS -

(1) This rule shall apply to a chemical which satisfies any of the criteria
laid down in Part | of Schedule 1 ?[or listed] in Column 2 of Part Il of this
Schedule.

Substituted by Rule 7 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
Substituted by Rule 8(a), ibid.
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736 The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989

(2) Any person responsible for importing hazardous chemicals in India shall

provide *[before 30 days or as reasonably possible but not later than] the date
of import to the concerned authorities as identified in Column 2 of Schedule 5 the
information pertaining to, -

Q) the name and address of the person receiving the consignment in
India;

(i) the port of entry in India;
(iif)  mode of transport from the exporting country to India;

(iv)  the quantity of chemical (s) being imported; and
(v) complete product safety information.

2(3) If the Concerned Authority of the State is satisfied that the chemical
being imported is likely to cause major accidents, it may direct the importer to
take such safety measures as the concerned Authority of the State may deem
appropriate.]

*[(3A) In case the concerned Authority of the State is of the opinion that
the chemical should not be imported on safety or on environmental
considerations, such Authority may direct stoppage of such import.]

(4) The concerned Authority at the State shall simultaneously inform the
concerned Port Authority to take appropriate steps regarding safe handling and
storage of hazardous chemicals while off-loading the consignment within the port
premises.

(5) Any person importing hazardous chemicals shall maintain the records
of the hazardous chemicals imported as specified in Schedule 10 and the records
so maintained shall be open for inspection by the concerned authority at the State
or the Ministry of Environment and Forests or any officer appointed by them in
this behallf.

(6) The importer of the hazardous chemical or a person working on his
behalf shall ensure that transport of hazardous chemicals from port of entry to the
ultimate destination is in accordance with the Central Motor Vehicles Rules,
1989 framed under the provisions of the Motor Vehicles Act, 1988.

1 substituted by Rule 10(a) of the MSIHC ( Amendment) Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
2 substituted by Rule 10(b), ibid.
3 Inserted by Rule 10(c), ibid.
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19. IMPROVEMENT NOTICES -

(1) if the concerned authority is of the opinion that a person has
contravened the provisions of these rules, the concerned authority shall serve on
him a notice ( in this para referred to as " an improvement notice™) requiring that
person to remedy the contravention or, as the case may be, '[the matters
occasioning it within 45 days.]

(2) A notice served under sub-rule (1) shall clearly specify the measures to
be taken by the occupier in remedying said contraventions.

20. POWER OF THE CENTRAL GOVERNMENT TO MODIFY THE
SCHEDULES -

The Central Government may, at any time, by notification in the Official
Gazette, make suitable changes in the Schedules.

1 substituted by Rule 11 of MSIHC Rules, 1994 notified vide S.0.2882, dated 3.10.1994.
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'[SCHEDULE 1]
[See rule 2e (i), 4 (1)(a), 4(2), 17 and 18]

[Part -1]
(a) Toxic Chemicals: Chemicals having the following values of acute toxicity

and which owing to their physical and chemical properties, are capable of
producing major accident hazards:

S.No. Toxicity Oral toxicity Dermal Inhalation
LDso(mg/kg) toxicity toxicity
LDso(mg/kg) | LCso(mg/l)
1. Extremely toxic >5 <40 <0.5
2. Highly toxic >5-50 >40-200 <0.5-2.0
3. Toxic >50-200 >200-1000 >2-10

(b) Flammable Chemicals :

Q) flammable gases: Gases which at 20°C and at standard pressure of
101.3KPa are :-

(a) ignitable when in a mixture of 13 percent or less by volume with
air, or ;

(b) have a flammable range with air of at least 12 percentage points
regardless of the lower flammable limits.

Note : The flammability shall be determined by tests or by calculation
in accordance with methods adopted by International Standards
Organization 1SO Number 10156 of 1990 or by Bureau of Indian
Standard ISI Number 1446 of 1985.

(i) extremely flammable liquids : chemicals which have flash point
lower than or equal to 23°C and boiling point less than 35°C.

(iii)  very highly flammable liquids : chemicals which have a flash point
lower than or equal to 23°C and initial boiling point higher than 35°C.

Substituted by Rule 9 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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(iv) highly flammable liquids : chemicals which have a flash point lower
than or equal to 60°C but higher than 23°C.

(v) flammable liquids : chemicals which have a flash point higher than
60°C but lower than 90°C.

(c) Explosives : explosives mean a solid or liquid or pyrotechnic substance (or
a mixture of substances) or an article.

(a) which is in itself capable by chemical reaction of producing gas at
such a temperature and pressure and at such a speed as to cause
damage to the surroundings ;

(b) which is designed to produce an effect by heat, light, sound, gas or
smoke or a combination of these as the result of non-detonative
self sustaining exothermic chemical reaction.
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LIST OF HAZARDOUS AND TOXIC CHEMICALS

S. NAME OF HAZARDOUS CHEMICALS

S. NAME OF HAZARDOUS CHEMICALS

No. No.
1. Acetaldehyde 41. Antimycin A
2. Acetic acid 42. ANTU
3. Acetic anhydride 43.  Arsenic pentoxide
4, Acetone 44.  Arsenic trioxide
5. Acetone cyanohydrin 45.  Arsenous trichloride
6. Acetone thiosemicarbazide 46.  Arsine
7. Acetonitrile 47.  Asphalt
8. Acetylene 48.  Azinpho-ethyl
9. Acetylene tetra chloride 49.  Azinphos methyl
10.  Acrolein 50.  Bacitracin
11.  Acrylamide 51.  Barium azide
12.  Acrylonitrile 52.  Barium nitrate
13.  Adiponitrile 53.  Barium nitride
14.  Aldicarb 54, Benzal chloride
15.  Aldrin 55.  Benzenamine,3-Trifluoromethyl
16.  Allyl alcohol 56.  Benzene
17.  Allyl amine 57.  Benzene sulfonyl chloride
18.  Allyl chloride 58.  Benzene. 1- (chloromethyl)-4 Nitro
19.  Aluminium (powder) 59.  Benzene arsenic acid
20.  Aluminium azide 60. Benzidine
21.  Aluminium borohydride 61. Benzidine salts
22.  Aluminium chloride 62. Benzimidazole. 4, 5-Dichloro-2
23.  Aluminium fluoride (Trifluoromethyl)
24.  Aluminium phosphide 63.  Benzoquinone-P
25.  Amino diphenyl 64.  Benzotrichloride
26.  Amino pyridine 65.  Benzoyl chloride
27.  Aminophenol-2 66.  Benzoyl peroxide
28. Aminopterin 67.  Benzyl chloride
29. Amiton 68.  Beryllium (Powder)
30. Amiton dialate 69. Bicyclo (2, 2, 1) Heptane -2-
31. Ammonia carbonitrile
32. Ammonium chloro 70.  Biphenyl
platinate 71.  Bis (2-Chloroethyl) sulphide
33. Ammonium nitrate 72.  Bis (Chloromethyl) Ketone
34. Ammonium nitrite 73.  Bis (Tert-butyl peroxy) cyclohexane
35. Ammonium picrate 74.  Bis (Terbutylperoxy) butane
36. Anabasine 75.  Bis(2,4, 6-Trimitrophenylamine)
37. Aniline 76.  Bis (Chloromethyl) Ether
38. Aniline2,4, 6-Trimethyl 77. Bismuth and compounds
39. Anthraguinone 78.  Bisphenol-A
40. Antimony pentafluoride 79.  Bitoscanate
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80.
81.
82.
83.

84.
85.
86.
87.
88.
89.
90.
91.
92.
93.
94.
95.
96.
97.
98.
99

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
111.
112.
113.
114.
115.
116.
117.
118.
119.
120.
121.
122.
123.
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Boron Powder
Boron trichloride
Boron trifluoride

Boron trifluoride comp.

With methylether, 1:1
Bromine

Bromine pentafluoride
Bromo chloro methane
Bromodialone
Butadiene

Butane

Butanone-2

Butyl amine tert

Butyl glycidal ether
Butyl isovalarate

Butyl peroxymaleate tert

Butyl vinyl ether
Butyl-n-mercaptan
C.1.Basic green
Cadmium oxide
Cadmium stearate
Calcium arsenate
Calcium carbide
Calcium cyanide

Camphechlor (Toxaphene)

Cantharidin

Captan

Carbachol chloride
Carbaryl

Carbofuran (Furadan)
Carbon tetrachloride
Carbon disulphide
Carbon monoxide
Carbonphenothion
Carvone

Cellulose nitrate
Chloroacetic acid
Chlordane
Chlorofenvinphos
Chlorinated benzene
Chlorine

Chlorine oxide
Chlorine trifluoride
Chlormephos
Chlormequat chloride

124.
125.
126.
127.
128.
129.
130.
131.
132.
133.
134.
135.
136.
137.
138.
130.
140.
141.
142.
143.
144.
145.
146.
147.
148.
149.
150.
151.
152.
153.
154.
155.
156.
157.
158.
159.
160.
161.
162.
163.
164.
165.
166.
167.

Chloroacetal chloride
Chloroacetaldehyde
Chloroaniline -2
Chloroaniline -4
Chlorobenzene
Chloroethyl chloroformate
Chloroform
Chloroformyl morpholine
Chloromethane
Chloromethyl methyl ether
Chloronitrobenzene
Chlorophacinone
Chlorosulphonic acid
Chlorothiophos
Chloroxuron
Chromic acid
Chromic chloride
Chromium powder
Cobalt carbonyl
Cobalt Nitrilmethylidyne compound
Cobalt (Powder)
Colchicine
Copper and Compounds
Copperoxychloride
Coumafuryl
Coumaphos
Coumatetralyl
Crimidine
Crotenaldehyde
Crotonaldehyde
Cumene
Cyanogen bromide
Cyanongen iodide
Cyanophos
Cyanothoate
Cyanuric fluoride
Cyclo hexylamine
Cyclohexane
Cyclohexanone
Cycloheximide
Cyclopentadiene
Cyclopentane
Cyclotetramethyl enetetranitramine
Cyclotrimethylen
etrinnitranine
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168.
169.
170.
171.
172.
173.

174.
175.
176.

177.
178.
179.
180.
181.
182.
183.
184.
185.
186.
187.
188.
189.
190.
191.
192.
193.
194.

195.
196.
197.
198.
199.
200.
201.
202.
203.

204.
205.
206.
207.
208.
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Cypermethrin
DDT

Decaborane (1 :4)
Demeton

Demeton S-Methyl

Di-n-propy! peroxydicarbonate

(Conc = 80%)

Dialifos

Diazodinitrophenol
Dibenzyl peroxydicarbonate
(Conc>= 90%)

Diborane

Dichloroacetylene

Dichlorobenzalkonium chloride

Dichloroethyl ether
Dichloromethyl phenylsilane
Dichlorophenol — 2, 6
Dichlorophenol - 2, 4
Dichlorophenoxy acetic acid
Dichloropropane — 2, 2
Dichlorosalicylic acid-3, 5
Dichlorvos (DDVP)
Dicrotophos

Dieldrin

Diepoxy butane

Diethyl carbamazine citrate
Diethyl chlorophosphate
Diethyl ethtanolamine
Diethyl peroxydicarbonate
(Conc=30%)

Diethyl phenylene diamine
Diethylamine

Diethylene glycol
Diethylene glycol dinitrate
Diethylene triamine
Diethleneglycol butyl ether
Diglycidyl ether

Digitoxin
Dihydroperoxypropane
(Conc >=30%)

Diisobutyl peroxide
Dimefox

Dimethoate

Dimethyl dichlorosilane
Dimethyl hydrazine

209.
210.
211.

212.
213.
214.
215.
216.
217.
218.
219.
220.
221.
222.
223.
224.
225.
226.
227.
228.
229.

230.
231.
232.

233.
234.
235.
236.
237.
238.
239.
240.
241.
242.
243.
244,
245.
246.
247.
248.
249.
250.

Dimethyl nitrosoamine
Dimethyl P phenylene diamine
Dimethyl phosphoramidi cyanidic
acid (TABUM)

Dimethyl phosphorochloridothioate
Dimethyl sufolane (DMS)
Dimethyl sulphide
Dimethylamine
Dimethylaniline
Dimethylcarbonyl chloride
Dimetilan

Dinitro O-cresol

Dinitrophenol

Dinitrotoluene

Dinoseb

Diniterb

Dioxane-p

Dioxathion

Dioxine N

Diphacinone

Diphosphoramide octamethyl
Diphenyl methane di-isocynate
(MDI)

Dipropylene Glycol Butyl ether
Dipropylene glycolmethyl ether
Disec-butyl peroxydicarbonate
(Conc.>80%)

Disufoton

Dithiazamine iodide
Dithiobiurate

Endosulfan

Endothion

Endrin

Epichlorohydrine

EPN

Ergocalciferol

Ergotamine tartarate
Ethanesulfenyl chloride, 2 chloro
Ethanol 1-2 dichloracetate
Ethion

Ethoprophos

Ethyl acetate

Ethyl alcohol

Ethyl benzene

Ethyl bis amine
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251.
252.
253.
254.
255.
256.
257.
258.
259.
260.
261.
262.
263.
264.
265.
266.
267.
268.
269.
270.
271.
272.
273.
274.
275.
276.
277.

278.
279.

280.
281.

282.

283.
284.
285.
286.
287.
288.
2809.
290.
291.
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Ethyl bromide

Ethyl carbamate

Ethyl ether

Ethyl hexanol -2

Ethyl mercaptan

Ethyl mercuric phosphate
Ethyl methacrylate

Ethyl nitrate

Ethyl thiocyanate
Ethylamine

Ethylene

Ethylene chlorohydrine
Ethylene dibromide

Ethylene diamine

Ethylene diamine hydrochloride
Ethylene flourohydrine
Ethylene glycol

Ethylene glycol dinitrate
Ethylene oxide

Ethylenimine

Ethylene di chloride
Femamiphos

Femitrothion

Fensulphothion

Fluemetil

Fluorine

Fluoro2-hyrdoxy butyric acid
amid salt ester
Fluoroacetamide
Fluoroacetic acid amide salts and
esters

Fluoroacetylchloride
Fluorobutyric acid amide salt
esters

Fluorocrotonic acid amides salts
esters

Fluorouracil

Fonofos

Formaldehyde

Formetanate hydrochloride
Formic acid

Formoparanate

Formothion

Fosthiotan

Fuberidazole

292.
293.
294.
295.

296.
297.

298.
299.
300.
301.
302.
303.

304.
305.

306.
307.
308.
309.
310.
311.
312.
313.
314.
315.
316.
317.
318.
319.
320.
321.
322.
323.
324,
325.
326.
327.
328.
329.
330.

331.

Furan

Gallium Trichloride
Glyconitrile (Hydroxyacetonitrile)
Guanyl-4-nitrosaminoguynyl-1-
tetrazene

Heptachlor

Hexamethyl terta-oxyacyclononate
(Conc 75%)
Hexachlorobenzene
Hexachlorocyclohexan (Lindane)
Hexachlorocyclopentadiene
Hexachlorodibenzo-p-dioxin
Hexachloronapthalene
Hexafluoropropanone
sesquihydrate

Hexamethyl phosphoromide
Hexamethylene diamine N N
dibutyl

Hexane

Hexanitrostilbene 2, 2, 4, 4, 6, 6
Hexene

Hydrogen selenide

Hydrogen sulphide

Hydrazine

Hydrazine nitrate

Hydrochloric acid (Gas)
Hydrogen

Hydrogen bromide

Hydrogen cyanide

Hydrogen fluoride

Hydrogen peroxide
Hydroquinone

Indene

Indium powder

Indomethacin

lodine

Iridium tetrachloride
Ironpentacarbonyl

Iso benzan

Isoamy!| alcohol

Isobutyl alcohol

Isobutyro nitrile

Isocyanic acid 3, 4-
dichlorophenyl ester

Isodrin
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332.
333.
334.
335.
336.
337.

338.

339.
340.
341.
342.
343.
344.
345.
346.
347.
348.
349.
350.
351.
352.
353.
354.

355.
356.
357.
358.
359.
360.
361.
362.
363.
364.
365.
366.

367.
368.
3609.
370.
371.
372.
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Isofluorophosphate
Isophorone diisocyanate
Isopropyl alcohol
Isopropy! chlorocarbonate
Isopropyl formate
Isopropyl methyl pyrazolyl
dimethyl carbamate
Juglone (5-Hydroxy
Naphthalene-1,4 dione)
Ketene

Lactonitrile

Lead arsenite

Lead at high temp (molten)
Lead azide

Lead styphanate
Leptophos

Lenisite

Liquified petroleum gas
Lithium hydride
N-Dinitrobenzene
Magnesium powder or ribbon
Malathion

Maleic anhydride
Malononitrile

Manganese Tricarbonyl
cyclopentadiene

Mechlor ethamine
Mephospholan

Mercuric chloride
Mercuric oxide

Mercury acetate

Mercury fulminate
Mercury methyl chloride
Mesitylene

Methaacrolein diacetate
Methacrylic anhydride
Methacrylonitrile
Methacryloyl oxyethyl
isocyanate
Methanidophos

Methane
Methanesulphonyl fluoride
Methidathion

Methiocarb

Methonyl

373.

374.
375.
376.
377.
378.
379.
380.
381.
382.
383.
384.
385.

386.
387.
388.
389.
390.
391.
392.
393.
394.
395.
396.
397.
398.
399.
400.
401.
402.
403.
404.
405.
406.
407.
408.
409.
410.
411.
412.
413.
414.

Methoxy ethanol (2-methyl
cellosolve)

Methoxyethyl mercuric acetate
Methyacrylol chloride

Methyl 2-chloroacrylate
Methyl alcohol

Methyl amine

Methyl bromide (Bromomethane)
Methyl chloride

Methyl chloroform

Methyl chloroformate

Methyl cyclohexene

Methyl disulphide

Methyl ethyl ketone peroxide
(Conc.60%)

Methyl formate

Methyl hydrazine

Methyl isobutyl ketone
Methyl isocyanate

Methyl isothiocyanate

Methyl mercuric dicyanamide
Methyl Mercaptan

Methyl Methacrylate

Methyl phencapton

Methyl phosphonic dichloride
Methyl thiocyanate

Methyl trichlorosilane

Methyl vinyl ketone
Methylene bis (2-chloroaniline)
Methylene chloride
Methylenebis-4,4(2-chloroaniline)
Metolcarb

Mevinphos

Mezacarbate

Mitomycin C

Molybdenum powder
Monocrotophos

Morpholine

Muscinol

Mustard gas

N-Butyl acetate

N.-Butyl alcohol

N-Hexane

N- Methyl-N, 2, 4, 6-
Tetranitroaniline
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415.
416.
417.
418.
419.

420.
421.
422.
423,
424,
425,
426.
427.
428.
429.
430.
431.
432.
433,
434,
435.
436.
437.
438.
439.
440.
441.
442.
443,
444,
445,

446.
447.
448.
449.
450.
451.

452.
453.
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Naphtha
Nephtha solvent
Naphthalene
Naphthyl amine
Nickel carbonyl/nickel
tetracarbonyl
Nickel powder
Nicotine
Nicotine sulphate
Nitric acid
Nitric oxide
Nitrobenzene
Nitrocellulose (dry)
Nitrochlorobenzene
Nitrocyclohexane
Nitrogen
Nitrogen dioxide
Nitrogen oxide
Nitrogen trifluouide
Nitroglycerine
Nitropropane-1
Nitropropane-2
Nitroso dimethyl amine
Nonane
Norbormide
O-Cresol
O-Nitro Toluene
O-Toludine
O-Xylene
O/P Nitroaniline
Oleum
OO Diethyl S ethyl suph. methyl
phos
OO Diethyl S propythio methyl
phosdithioate
OO Diethyl s ethtylsulphinyl
methylphosphorothioate
OO Diethyl s ethylsulphonyl
methylphosphorothioate
OO Diethyls
ethylthiomethylphospho-rothioate
Organo rhodium complex
Orotic acid

Osmium tetroxide

Oxabain

454,
455.
456.
457.
458.
459.
460.
461.
462.
463.

464.
465.
466.
467.
468.
469.
470.
471.
472.
473.
474,
475.
476.
477.
478.
479.
480.
481.
482.
483.

484.

485.
486.
487.
488.
4809.
490.
491.
492.
493.
494,
495.

Oxamyl

Oxetane, 3, 3-bis(chloromethyl)

Oxidiphenoxarsine

Oxy disulfoton

Oxygen (liquid)

Oxygen difluoride

Ozone

P-nitrophenol

Paraffin

Paraoxon (Diethyl 4 Nitrophenyl
phosphate)

Paraquat

Paraquat methosulphate

Parathion

Parathion methyl

Paris green

Penta borane

Penta chloro ethane

Penta chlorophenol

Pentabromophenol

Pentachloro naphthalene

Pentadecyl-amine

Pentaerythaiotol tetranitrate

Pentane

Pentanone

Perchloric acid

Perchloroethylene

Peroxyacetic acid

Phenol

Phenol, 2, 2-thiobis (4, 6-Dichloro)

Phenol, 2, 2-thiobis (4 chloro 6-

methyl phenol)

Phenol, 3-(1-methyl ethyl)

methylcarbamate

Phenyl hydrazine hydrochloride

Phenyl mercury acetate

Phenyl silatrane

Phenyl thiourea

Phenylene P-diamine

Phorate

Phosazetin

Phosfolan

Phosgene

Phosmet

Phosphamidon
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496.
497.
498.

499.

500.

501.

502.

503.
504.
505.
506.
507.
508.
509.
510.
511.
512.
513.
514.
515.
516.
517.
518.
519.
520.
521.
522.
523.
524,
525.
526.
527.
528.
529.
530.
531
532.
533.

534.
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Phosphine

Phosphoric acid

Phosphoric acid dimethyl (4-
methyl thio)phenyl
Phosphorthioic acid dimethyl S(2-
Bis) Ester

Phosphorothioic acid methyl
(ester)

Phosphorothioic acid, OO
Dimethyl S-(2-methyl)
Phosphorothioic, methyl-ethyl
ester

Phosphorous

Phosphorous oxychloride
Phosphorous pentaoxide
Phosphorous trichloride
Phosphorous penta chloride
Phthalic anhydride
Phylloguinone

Physostignine

Physostignine salicylate (1:1)
Picric acid (2, 4, 6- trinitrophenol)
Picrotoxin

Piperdine

Piprotal

Pirinifos-ethyl

Platinous chloride

Platinum tetrachloride
Potassium arsenite
Potassium chlorate
Potassium cyanide
Potassium hydroxide
Potassium nitride

Potiassium nitrite

Potassium peroxide
Potassium silver cyanide
Powdered metals and mixtures
Promecarb

Promurit

Propanesultone

Propargyl alcohol

Propargyl bromide
Propen-2-chloro-1 ,3-diou
diacetate

Propiolactone beta

535.
536.
537.
538.
539.
540.
541.
542.
543.
544.
545.
546.
547.
548.
549.
550.
551.
552.
553.
554.
555.
556.
557.
558.
559.
560.
561.

562.
563.

564.
565.
566.
567.
568.
5609.
570.
571.
572.
573.
574.
575.
576.
577.

Propionitrile

Propionitrile, 3-chloro
Propiophenone, 4-amino
Propyl chloroformate
Propylene dichloride
Propylene glycol, allylether
Propylene imine
Propylene oxide

Prothoate

Pseudosumene

Pyrazoxon

Pyrene

Pyridine

Pyridine, 2-methyl-3-vinyl
Pyridine, 4-nitro-1-oxide
Pyridine, 4-nitro-1-oxide
Pyriminil

Quinaliphos

Quinone

Rhodium trichloride
Salcomine

Sarin

Selenious acid

Selenium Hexafluoride
Selenium oxychloride
Semicarbazide hydrochloride
Silane (4-amino butyl) diethoxy-
meth

Sodium

Sodium anthra-quinone-1-
sulphonate

Sodium arsenate

Sodium arsenite

Sodium azide

Sodium cacodylate
Sodium chlorate

Sodium cyanide

Sodium fluoro-acetate
Sodium hydroxide
Sodium pentachloro-phenate
Sodium picramate
Sodium selenate

Sodium selenite

Sodium sulphide

Sodium tellorite
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578.
579.
580.
581.
582.

583.
584.
585.
586.
587.
588.
589.
590.
591.
592.
593.
594.
595.
596.
597.
598.
599.

600.

601.
602.
603.
604.
605.

606.
607.
608.
6009.
610.
611.
612.
613.
614.
615.
616.

617.
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Stannane acetoxy triphenyl
Stibine (Antimony hydride)
Strychnine

Strychnine sulphate

Styphinic acid (2, 4,6-
trinitroresorcinol)

Styrene

Sulphotec

Sulphoxide, 3-chloropropyl octyl
Sulphur dichloride

Sulphur dioxide

Sulphur monochloride

Sulphur tetrafluoride

Sulphur trioxide

Sulphuric acid

Tellurim (powder)

Tellurium hexafluoride

TEPP (Tetraethyl pyrophosphate)
Terbufos

Tert-Butyl alcohol

Tert-Butyl peroxy carbonate
Tert-Butyl peroxy isopropyl
Tert-Butyl peroxyacetate (Conc
>=70%)

Tert-Butyl peroxypivalate (Conc
>=77%)

Tert-Butyl peroxyiso-butyrate
Tetra hydrofuran

Terta methyl lead

Tetra nitromethane
Tetra-chlorodibenzo-p-dioxin, 1, 2,
3,7,8(TCDD)

Tetraethyl lead
Tetrafluoriethyne
Tetramethylene disulphotetramine
Thallic oxide

Thallium carbonate

Thallium sulphate

Thallous chloride

Thallous malonate

Thallous sulphate

Thiocarbazide
Thiocynamicacid,
2(Benzothiazolyethio) methyl
Thiofamox

618.
619.
620.
621.
622.
623.
624.
625.

626.
627.
628.
629.
630.
631.
632.
633.

634.

635.
636.
637.
638.
639.
640.
641.
642.
643.
644.
645.

646.
647.
648.
649.
650.
651.
652.
653.
654.
655.
656.
657.
658.

Thiometon
Thionazin
Thionyl chloride
Thiophenol
Thiosemicarbazide
Thiourea (2 chloro-phenyl)
Thiourea (2-methyl phenyl)
Tirpate (2,4-dimethyl-1,3-di-
thiolane)
Titanium powder
Titanium tetra-chloride
Toluene
Toluene -2,4-di-isocyanate
Toluene 2,6-di-isocyanate
Trans-1,4-di chloro-butene
Tri nitro anisole
Tri (Cyclohexyl) methylstannyl
1,2,4 triazole
Tri (Cyclohexyl) stannyl-1H-1, 2,
3-triazole
Triaminotrinitrobenzene
Triamphos
Triazophos
Tribromophenol 2, 4, 6
Trichloro napthalene
Trichloro chloromethyl silane
Trichloroacetyl chloride
Trichlorodichlorophenylsilane
Trichloroethyl silane
Trichloroethylene
Trichloromethane sulphenyl
chloride
Trichloronate
Trichlorophenol 2, 3, 6
Trichlorophenol 2, 4, 5
Trichlorophenyl silane
Trichlorophon
Triethoxy silane
Triethylamine
Triethylene melamine
Trimethyl chlorosilane
Trimethyl propane phosphite
Trimethyl tin chloride
Trinitro aniline
Trinitro benzene
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660.
661.
662.
663.
664.
665.
666.
667.
668.
669.
670.
671.
672.
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Trinitro benzoic acid
Trinitro phenetole
Trinitro-m-cresol
Trinitrotoluene
Tri-orthocreysyl phosphate
Triphenyl tin chloride
Tris(2-chloroethyl)amine
Turpentine

Uranium and its compounds
Valino mycin

Vanadium pentaoxide
Vinyl acetate mononer
Vinyl bromide

Vinyl chloride

673.
674.
675.
676.
677.
678.
679.
680.
681.
682.
683.
684.

Vinyl cyclohexane dioxide
Vinyl fluoride

Vinyl norbornene

Vinyl toluene
Vinyledene chloride
Warfarin

Warfarin Sodium
Xylene dichloride
Xylidine

Zinc dichloropentanitrile
Zink phosphide
Zirconium & compounds
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SCHEDULE 2
[See rule 2(e)(ii),4(1)(b), 4(2) (1) and 6 (1) (b)]

ISOLATED STORAGE AT INSTALLATIONS OTHER THAN
THOSE COVERED BY SCHEDULE 4

@) The threshold quantities set out below relate to each installation or
group of installation belonging to the same occupier where the distance between
installation is not sufficient to avoid, in foreseeable circumstances, any
aggravation of major accident hazards. These threshold quantities apply in any
case to each group of installations belonging to the same occupier where the

distance between the installations is less than 500 metres.

(b) For the purpose of determining the threshold quantity of a hazardous
chemical at an isolated storage, account shall also be taken of any hazardous

chemical which is :-

Q) in that part of any pipeline under the control of the occupier having
control of the site, which is within 500 metres of that site and

connected to it;

(i) at any other site under the control of the same occupier any part of the

boundary of which is within 500 meters of the said site; and

(iii)  in any vehicle, vessel, aircraft or hovercraft, under the control of the
same occupier which is used for storage purpose either at the site or

within 500 metres of it;

but no account shall be taken of any hazardous chemical which is in a vehicle,
vessel, aircraft or a hovercraft used for transporting it.
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S.No Chemicals Threshold Quantities (tonnes)
![For application of F[For application of
rules4,57to9and | rule 10 to 12]
13to 15
1 2 3 4
1. Acrylonitrile 350 5,000
2. Ammonia 60 600
3. Ammonium nitrate (a) 350 2,500
4. Ammonium nitrate fertilizers (b) 1,250 10,000
5. Chlorine 10 25
6. Flammable gases as defined in Schedule 1, 50 300
paragraph (b) (i)
7. Extremely flammable liquids as defined in 5000 50,000]
Schedule 1, paragraph (b) (ii)
8. Liquid oxygen 200 2000
9. Sodium chlorate 25 250
10. Sulphur dioxide 20 500
11. Sujphur trioxide 15 100
“[12. | Carbonyl chloride 0.750 0.750
13. Hydrogen Sulphide 5 50
14. Hydrogen Fluoride 5 50
15. Hydrogen Cyanide 5 50
16. Carbon disulphide 20 200
17. Bromine 50 500
18. Ethylene oxide 5 501
19. Propylene oxide 5 50
! substituted by Rule 10(i) (a) of the MSIHC (Amendment) Rules, 2000 notified by S.0.57(E), dated 19.1.2000 ;
2 Substituted by Rule 10(i) (b), ibid;
i Substituted entry 7 by Rule 10(ii), ibid ;

Inserted entries 12 to 27 by Rule 11 of the MSIHC (Amendment) Rules, 1994 notified vide S.0.2882,dated 3.10.1994.
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S.No Chemicals Threshold Quantities (tonnes)
![For application of F[For application of
rules4,57to9and | rule 10 to 12]
13to 15
1 2 3 4
20. 2-Propenal (Acrolein) 20 200
21. Bromomethane (Methyl bromide) 20 200
22. Methyl isocyanate 0.150 0.150
23. Tetraethyl lead or tetramethyl lead 5 50
24. 1,2 Dibromoethane (Ethylene dibromide) 5 50
25. Hydrogen chloride (liquefied gas) 25 250
26. Diphenyl methane di-isocyanate (MDI) 20 200
217. Toluene di-isocyanate (TDI) 10 100]
[28. | Very highly flammable liquids as defined in 7,000 7,000]
Schedule 1, paragraph (b) (iii)
29. Highly flammable liquids as defined in 10,000 10,000
Schedule 1, paragraph (b) (iv)
30. Flammable liquids as defined in Schedule - 15,000 1,00,000]
1, paragraph (b) (v)

(@) This applies to ammonium nitrate and mixtures of ammonium nitrates where the
nitrogen content derived from the ammonium nitrate is greater than 28 per cent
by weight and to aqueous solutions of ammonium nitrate where the concentration
of ammonium nitrate is greater than 90 per cent by weight.

(b) This applies to straight ammonium nitrate fertilizers and to compound fertilizers
where the nitrogen content derived from the ammonium nitrate is greater than 28
per cent by weight (a compound-fertilizer contains ammonium nitrate together
with phosphate and/or potash).

! Inserted entries 28, 29 and 30 by 10(iii) of the HSIHC (Amendment) Rules, 2000 notified by S.0.57(E), dated 19.1.2000.
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SCHEDULE 3
[See Rule 2(e)(iii), 5 and 6(1) (a)]

LIST OF HAZARDOUS CHEMICALS FOR APPLICATION OF
RULES5AND 7TO 15

(a) The quantities set-out-below relate to each installation or group of
installations belonging to the same occupier where the distance between the
installations is not sufficient to avoid, in foreseeable circumstances, any
aggravation of major-accident hazards. These quantities apply in any case to
each group of installations belonging to the same occupier where the distance
between the installations is less than 500 metres.

(b) For the purpose of determining the threshold quantity of a hazardous
chemical in an industrial installation, account shall also be taken of any
hazardous chemicals which is :-

0] in that part of any pipeline under the control of the occupier have
control of the site, which is within 500 metres off that site and
connected to it;

(i) at any other site under the control of the same occupier any part of the
boundary of which is within 500 metres of the said site ; and

(iii) in any vehicle, vessel, aircraft or hovercraft under the control of the
same occupier which is used for storage purpose either at the site or
within 500 metres of if;

but no account shall be taken of any hazardous chemical which is in a vehicle, vessel,
aircraft or hovercraft used for transporting it.
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PART -I
NAMED CHEMICALS
S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules 5, 7-9 | of Rules 10-12
and 13-15

1) ) @) 4) ()
GROUP 1-TOXIC SUBSTANCES
1. | Aldicarb 100kg 116-06-3
2 4-Aminodiphenyl 1 kg 96-67-1
3. | Amiton 1kg 78-53-5
4. | Anabasine 100 kg 494-52-0
5 Arseinc pentoxide, Arsenic (V) acid & | 500 kg

salts
6. | Arsenic trioxide, Arsenic (Ill) acid & | 100 kg

salts
7. | Arsine (Arsenic hydride) 10kg 7784-42-1
8. | Azinphos-ethyl 100kg 2642-71-9
9. | Azinphos-methyl 100 kg 86-50-0
10. | Benzidine 1kg 92-87-5
11. | Bezidine salts 1kg
12. | Beryllium (powders, compounds) 10 kg
13. | Bis (2-chloroethyl) sulphide 1 kg 505-60-2
14. | Bis (chloromethyl) ether 1 kg 542-88-1
15. | Carbophuran 100 kg 1563-66-2
16. | Carbophenothion 100 kg 786-19-6
17. | Chlorefenvinphos 100 kg 470-90-6
18. | 4-(Chloroformyl) morpholine 1 kg 15159-40-7
19. | Chloromethyl methyl ether 1kg 107-30-2
20. | Cobalt (metal, oxide, carbonates, | 1t

sulphides, as powders)
21. | Crimidine 100 kg 535-89-7
22. | Cynthoate 100 kg 3734-95-0
23. | Cycloheximide 100 kg 66-81-9
24. | Demeton 100 kg 8065-48-3
25. | Dialifos 100 kg 10311-84-9
26. | OO-Diethyl S-ethylsulphinylmethyl 100 kg 2588-05-8

phosphorothiate
27. | OO-Diethyl S-ethylsulphonylmethyl | 100 kg 2588-06-9

phosphorothiate
28. | OO-Diethyl S-ethylthiomethyl 100 kg 2600-69-3

Phosphorothioate
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules 5, 7-9 | of Rules 10-12
and 13-15
1) ) (©) (4) (5)
29. OO-Diethyl S-isoprophylthiomethyl 100 kg 78-52-4
phosphorothiate
30. | OO-Diethyl S-isopropylthiomethyl 100 kg 3309-68-0
phosphorodithioate
31. | Dimefox 100 kg 115-26-4
32. | Dimethylcarbamoyl chloride 1 kg 79-44-7
33. | Dimethylnitrosamine 1 kg 62-75-9
34. | Dimethyl phosphoromidocynicidic acid 1t 63917-41-9
35. | Diphacinone 100 kg 82-66-6
36. | Disulfoton 100 kg 298-04-4
37. | EPN 100 kg 2104-64-5
38. | Ethion 100 kg 563-12-2
39 | Fensulfothion 100 kg 115-90-2
40. | Fluenetil 100 kg 4301-50-2
41. | Fluoroacetic acid 1kg 144-49-0
42. | Fluoroacetic acid, salts 1kg
43. | Fluoroacetic acid, esters 1kg
44. | Fluoroacetic acid, amides 1 kg
45. | 4-Fluorobutyric acid 1kg 462-23-7
46. | 4-Fluorobutyric acid, salts 1kg
47. | 4-Fluorobutyric acid, esters 1kg
48. | 4-Fluorobutyric acid, amides 1 kg
49. | 4-Fluorobutyric acid 1 kg 37759-72-1
50. | 4-Fluorocrotonic acid, salts 1kg
51. | 4-Fluorocrotonic acid, esters 1kg
52. | 4-Fluorocrotonic acid, amides 1kg
53. | 4-Fluoro-2-hydroxybutyric acid, amides 1 kg
54. | 4-Fluoro-2-hydroxybutyric acid, salts 1kg
55. | 4-Fluoro-2-hydroxybutyric acid, esters 1kg
56. | 4-Fluoro-2-hydroxybutyric acid, amides 1kg
57. | Glycolonitrile (Hydroxyacetonitrile ) 100 kg 107-16-4
58. | 1,2,3,7,8,9-Hexachlorodibenzo-p-dioxin | 100 kg 194-8-74-3
59. | Hexmathylphosphoramide 1kg 680-31-9
60. | Hydrogen selenide 10 kg 7783-07-5
61. | Isobenzan 100 kg 297-78-9
62. | Isodrin 100 kg 465-73-6
63. | Juglone 100 kg 481-39-0
(5-Hydroxynaphithalene 1,4 dione)
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules 5, 7-9 | of Rules 10-12
and 13-15
1) ) (©) (4) ()
64. | 4,4-Methylenebis (2-chloroniline) 10 kg 101-14-4
65. | Mthyl isocynate 150 kg 150kg | 624-83-9
66. | Mevinphos 100 kg 7786-34-7
67. | 2-Naphthylamine 1 kg 91-59-8
68. | 2-Nickel (metal, oxides, carbonates), 1t
sulphides, as powers)
69. | Nickel tetracarbonyl 10 kg 13463-39-3
70. | Oxygendisulfoton 100 kg 2497-07-6
71. | Oxygen difluoride 10 kg 7783-41-7
72. | Paraxon (Diethyl 4-nitrophenyl | 100 kg 311-45-5
phosphate)
73. | Parathion 100 kg 56-38-2
74. | Parathion-methyl 100 kg 298-00-0
75. | Pentaborane 100 kg 19624-22-7
76. | Phorate 100 kg 298-02-2
77. | Phosacetim 100 kg 4104-14-7
78. | Phosgene (carbonyl chloride) 750 kg 750kg | 75-44-5
79. | Phosphamidon 100 kg 13171-21-6
80. | Phosphine (Hydrogen phosphide) 100 kg 7803-51-2
81. | Promurit (1-(3,4 dichlorophenyl)-3- | 100 kg 5836-73-7
triazenthiocarboxamide)
82. | 1,3-Propanesultone 1 kg 1120-71-4
83. | 1-Propen-2-chloro-1,3diol diacetate 10 kg 10118-72-6
84. | Pyrazoxon 100 kg 108-34-9
85. | Selenium hexafluoride 10 kg 7783-79-1
86. | Sodium selenite 100 kg 10102-18-8
87. | Stibine (Antimony hydride) 100 kg 7803-52-3
88. | Sulfotep 100 kg 3689-24-5
89. | Sulphur dichloride 1t 10545-99-0
90. | Tellurium hexafluoride 100 kg 7783-80-4
91. | TEPP 100 kg 107-49-3
92. | 2,3,7,8,-Tetrachlorodibenzo-p-dioxin 1kg 1746-01-6
(TCDD)
93. | Tetramethylenedisulphotetramine 1kg 80-12-6
94. | Thionazin 100 kg 297-97-2
95. | Tirpate (2,4-Dimethyl-1,3-dithiolane-2- | 100 kg 26419-73-8
carboxaldehyde
O-methylcarbamoyloxime)
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules 5, 7-9 | of Rules 10-12
and 13-15
1) ) (©) (4) (5)
96. | Trichloromethanesulphonyl chloride 100 kg 594-42-3
97. | 1-Tri (cyclohexyl) stannyl 1H-1,2,4-| 100 kg 41083-11-8
Triazole
98. | Triethylenemelamine 10 kg 51-18-3
99. | Warfarin 100 kg 81-81-2
GROUP -2 TOXIC SUBSTANCES
100 | Acetone cyanohydrin (2-Cyanopropan- | 200 t 75-86-5
2-0l
101 | Acrolein (2-Propenal) 20t '[200t] | 107-02-8
102 | Acrylonitrile 20t 200t 107-13-1
103 | Allyl alcohol (Propen-1-ol) 200 t 107-18-6
104 | Alylamine 200 t 107-11-9
105 | Ammonia 50t 500t 7664-41-7
106 | Bromine 40t [500t] | 7726-95-6
107 | Carbon disulphide 20t 200t 75-15-0
108 | Chlorine 10t 25t 7782-50-5
109 | Diphneyl ethane di-isocynate (MDI) 20t '[200t] | 101-68-8
110 | Ethylene dibromide (1,2-| 5t '[50t] | 106-93-4
Dibromoethane)
111 | Ethyleneimine 5t 151-56-4
112 | Formaldehyde (concentration <90%) 5t '[50t] | 50-00-0
113 | Hydrogen chloride (liquified gas) 251 250t 7647-01-0
114 | Hydrogen cyanide 5t 20t 74-90-8
115 | Hydrogen fluoride 5t 50t 7664-39-3
116 | Hydrogen sulphide 5t 50t 7783-06-4
117 | Methyl bromide (Bromomethane) 20t '[200 t] | 74-83-9
118 | Nitrogen oxides 50t 11104-93-1
119 | Propylineimine 50t 75-55-8
120 | Sulphur dioxide 20t 250t 7446-09-5
121 | Sulphur trioxide 15t 75t 7446-11-9
122 | Tetraethyl lead 5t °[200t] | 78-00-2
123 | Tetra methyl lead 5t '[100t] | 75-74-1
124 | Toluene di-isocynate (TDI) 10t 584-84-9

Y Inserted by Rulel4 (a to h) of MSIHC (Amendment) Rules, 1994 notified vide notification S.0.2882, dated 3.10.1994.
2 Inserted by Rulel4 (a to h) of MSIHC (Amendment) Rules, 1994 notified vide notification S.0.2882, dated 3.10.1994.
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S. Chemicals Threshold | Quantity CAS
No. for application| for application | Number
of Rules 5, 7-9 | of Rules 10-12
and 13-15

1) ) | (3) @) | ()

GROUP 3-HIGHLY REACTIVE SUBSTANCES

125 | Acetylene (ethyne) 5t 74-86-2

126 | a. Ammonium nitrate (1) 350t 2500t 6484-52-2
b. Ammonium nitrate in form of | 1250t
fertilizer (2)

127 | 2,2 Bis (tert-butylperoxy) butane) | 5t 2167-23-9
(concentration >70%)

128 | 1, 1-Bis(tert-butylperoxy) | 5t 3006-86-8
cyclohexane (concentration > 80%)

129 | tert-Butyle proxyacetate | 5t 107-71-1
(concentration <70% )

130 | tert-Butyle  peroxy  isobutyrate | 5t 109-13-7
(concentration >80%)

131 | Tert-Butyl peroxy isopropyl | 5t 2372-21-6
carbonate (concentration >80%)

132 | Tert-Butyl peroxymaletate 5t 1931-62-0
(concentration >80%)

133 | Tert-Butyl peroxypivalate 50t 927-07-1
(concentration >77%)

134 | Dibenzyl peroxydicarbonate 5t 2144-45-8
(concentration>90%)

135 | Di-sec-butyl peroxydicarbonate 5t 19910-65-7
(concentration >80%)

136 | Diethyl peroxydicarbonate 50t 14666-78-5
(concentration >30% )

137 | 2,2-dihydroperoxypropane 5t 2614-76-08
(concentration>30%)

138 | di-isobutyrl peroxide 50t 3437-84-1
(concentration >50%)

139 | Di-n-propyl peroxydicarbonate 5t 16066-38-9
(concentration>80%)

140 | Ethyene oxide 5t 50t 75-21-8

141 | Ethyl nitrate 50t 625-58-1

142 | 3,3,6,6,9,9 Hexamethyl - 1,2,4 5-tert | 50 t 22397-33-7
oxacyclononane
(concenttation >75%)

143 | Hydrogen 2t 50t 1333-74-0
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S. Chemicals Threshold | Quantity CAS

No. for application| for application | Number

of Rules 5, 7-9 | of Rules 10-12
and 13-15

1) ) | (3) @) | (5)

144 | Liquid Oxygen 200t '[2000t] | 7782-41-7

145 | Methyl ethyl ketone peroxide 5t 1338-23-4
(concentration >60%)

146 | Methyl isobutyl ketone peroxide | 50 t 37206-20-5
(concentration >60%)

147 | Peracetic acid 50t 79-21-0
(concentration >60%)

148 | Propylene oxide 5t '[501] 75-56-9

149 | Sodium chlorate 25t 7775-09-9

GROUP 4-EXPLOSIVE SUBSTANCES

150 | Barium azide '[100] kg 18810-58-7

151 | Bis(2,4,6 -trinitrophenyl) amine 50t 131-073-7

152 | Chlorotrinitro benzene 50t 28260-61-9

153 | Cellulose nitrate 50t 9004-70-0
(containing 12.6% Nitrogen)

154 | Cyclotetramethyleneteranitramine 50t 2691-41-0

155 | Cyclotrimethylenetiraniramine 50t 121-82-1

156 | Diazodinitrophenol 10t 7008-81-3

157 | Diethylene glycol dinitrate 10t 693-21-0

158 | Dinitrophenol, salts 50t

159 | Enthylene glycol dinitrate 10t 628-96-6

160 | 1-Gyanyl-4-nitrosaminoguanyl-1- 7100 kg] 109-27-3
tetrazene

161 | 2, 2, 4, 4, 6, 6, -Hexanitositibene 50t 20062-22-0

162 | Hydrazine nitrate 50t 13464-97-6

163 | Lead azide 7100 kg] 13424-46-9

164 | Lead Styphnate ( Lead 2,4,6-|50t 15245-44-0
trinitroresorcinoxide)

165 | Mercury fuliminate 10t 20820-45-5

628-86-4

166 | N-Methyl-N,2,4,6-tetranitroaniline 50t 497-45-8

167 | Nitroglycerine 10t 10t 55-63-0

168 | Pentacrythritol tetra nitrate 50t 78-11-5

1

Substituted by Rule 11(i) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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S. Chemicals Threshold Quantity CAS
No. for application| for application | Number
of Rules 5, 7-9 | of Rules 10-12
and 13-15
1) (2) [ (3) (4 | (5)
169 | Picric acid, (2,3,6-Trinitrophenol) 50t 88-89-1
170 | Sodium picramate 50t 831-52-7
171 | Styphnic acid 50t 82-71-3
(2,4,6-Trinitroresorcinol)
172 | 1,3,5-Triamino-2,4,6-Trinitrobezene | 50 t 3058-38-6
173 | Trinitroaniline- 50t 26952-42-1
174 | 2,4,6-Trinitroanisole 50t 606-35-9
175 | Trinitrobenze 50t 25377-32-6
176 | Trinitrobenzoic acid 50t 35860-50-5
129-66-8
177 | Trinitrocresol 50t 28905-71-7
178 | 2,4,6-Trinitrophenitole 50t 4732-4-3
179 | 2,4,6-Trinitrotoluene 50t 50t 118-96-7
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[PART 11

CLASSES OF SUBSTANCES AS DEFINED IN PART -1, SCHEDULE -1
AND NOT SPECIFICALLY NAMED IN PART -l OF THIS SCHEDULE

1| 2 3 4

GROUP 5 - Flammable substances

1 Flammable Gases 15t 200t

2 Extremely flammable liquids 1000t 5000t

3. Very highly flammable liquids 1500t 10000t

4 Highly Flammable liquids which 25t 200t
remains liquid under pressure

5. Highly Flammable liquids 2500t 20000t

6. Flammable liquids 5000t 50000t]

@ This applies to ammonium nitrate and mixtures of ammonium nitrate where the
nitrogen content derived from the ammonium nitrate is greater than 28% by
weight and agueous solutions of ammonium nitrate where the concentration of
ammonium nitrate is greater than 90% by weight.

(2)  This applied to straight ammonium nitrate fertilizers and to compound fertilizers
where the nitrogen content derived from the ammonium nitrate is greater than
28% by weight ( a compound fertilizer contains ammonium nitrate together with
phosphate and/or potash).

1 substituted by Rule 11(ii) of the MSIHC (Amendment) Rules, 2000 notified by S.0.57(E), dated 19.1.2000.
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SCHEDULE -4
(See Rule 2(h) (i)

Installation for the production, processing or treatment of organic or inorganic

chemicals using for this purpose, among others;

(a)
(b)
(©)
(d)
(e)
)
(9)
(h)
(i)
()
(K
()
(m)

(n)
(0)
(p)
(@)
n
(s)
®

2.

alkylation

Amination by ammonolysis

carbonylation

condensation

dehydrogenation

esterification

halogenation and manufacture of halogens
hydrogenation

hydrolysis

Oxidation

Polymerziation

Sulphonation

desulphurization, manufacture and transformation of sulphur containing
compounds

nitration and manufacture of nitrogen containing compounds
manufacture of phosphorous-containing compounds
formulation of pesticides and of pharmaceutical products
distillation

extraction

solvation

mixing

Installation for distillation, refining or other processing of petroleum or petroleum
products.

Installations for the total or partial disposal of solid or liquid substances by
incineration or chemical decomposition.

Installations for production, processing, ‘[use] or treatment of energy gases, for
example, LPG, LNG, SNG.

Installation for the dry distillation of coal or lignite.

Installations for the production of metals or non-metals by a wet process or by
means of electrical energy.

1 Inserted by Rule 12 of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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SCHEDULE -5
(See Rules, 2(b) and 3)

No

Authority(ies)  with  legal
backing

Duties and corresponding Rule

(2)

@)

@)
1.

Ministry of Environment and
Forests under Environment
(Production) Act, 1986.

1. Notification of hazardous chemicals as per
Rules 2(e)(i), 2(e) (ii) & 2(e) (iii)

Chief Controller Imports &
Exports under Import &
Exports (Control) Act, 1947.

Import of hazardous chemicals as per Rule 18

Central Pollution Control Board
or State Pollution Control
Board '[or Committee] under
Environment (Protection) Act,
1986 as the case may be.

(1) Enforcement of directions and procedures
in respect of isolated storage of hazardous
chemicals, regarding-
(i) Notification of major accidents as per
Rules 5(1) and 5(2)
(if) Notification of sites as per Rules 7 to 9.
(i) Safety reports in respect of isolated
storages as per Rule 10 to 12.
(iv) Preparation of on-site emergency plans
as per Rule 13.
(2) Import of hazardous Chemicals and
enforcement of directions and procedures on
import of hazardous chemicals as per Rule 18.

Chief Inspector of Factories
appointed under the Factories
Act, 1948.

Enforcement of directions and procedures in
respect of industrial installations and isolated
storages covered under the Factories Act, 1948,
dealing with hazardous chemicals and pipelines
including inter-state pipelines regarding-
() Notification of major accidents as per
Rule 5(1) and 5 (2).
(ii) Notification of sites as per Rules, 7 to
9.
(iii) Safety reports as per Rules, 10 to 12.
(iv) Preparation of on-site emergency plans
as per Rule 13.
Preparation of off-site emergency plans in
consultation with District Collector or District
Emergency Authority as per S. No. 9 of this
schedule.

! Inserted by Rule 13(i) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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No

Authority(ies)  with  legal
backing

Duties and corresponding Rule

)

(©)

@
5.

Chief Inspector of Dock Safety
appointed under the Dock
Workers (Safety, Health and
Welfare) Act, 1986.

Enforcement of directions and procedures in
respect of industrial installations and isolated
storages dealing with hazardous chemicals and
pipelines '[inside a port covered under the
Dock Workers (Safety, Health and Welfare)
Act, 1986] regarding-

(i) Notification of major accidents as per
Rules 5(1) and 5(2).

(if) Notification of sites as per Rules 7 to 9.

(ii) Safety reports as per Rules 10 to 12.

(iv) Preparation of on-site emergency plans
as per Rule 13.

(v) Preparation of off-site emergency plans
in consultation with District Collector
or District Emergency Authority as per
S. No.9 of this Schedule.

Chief Inspector of Mines
appointed under the Mines Act,
1952

Enforcement of directions and procedures in
respect of industrial installations and isolated
storages dealing with hazardous chemicals %™
regarding -

(i) Notification of major accidents as per
Rules 5(1) and 5(2).

(ii) Notification of sites as per Rules 7 to 9.

(iii) Safety reports as per Rules 10 to 12.

(iv) Preparation of on-site emergency plans
as per Rule 13.

(v) Preparation of off-site emergency plans
in consultation with District Collector
or District Emergency Authority as per
S. No.9 of this Schedule.

Atomic Energy Regulatory
Board appointed under the
Atomic Energy Act, 1972.

*[Enforcement of directions and procedures
regarding :-
(@)  Notification of major accidents as
per rule 5(1) and 5(2)
(b)  Approval and Notification of Sites
as per rule 7;
(c) Safety report and safety audit

1 substituted by Rule 13(ii) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000,
2 Omitted by Rule 13(iii), ibid;
% substituted by Rule 13(iv), ibid.
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S. Authority(ies)  with  legal | Duties and corresponding Rule
No. | backing
(¢)) ) ®)
repots as per rule 10 to 12;

(d)  Acceptance of On-site Emergency
plans as per rule 13;

(e)  Assisting the District Collector in
the  preparation of  Off-Site
emergency plans as per serial
number 9 of this Schedule ]

8. Chief Controller of Explosives | Enforcement of directions and procedures as

appointed under the Indian
Explosive Act and Rules, 1983

per the provisions of
'[(i) The Explosives Act, 1884(4 of 1884) and
the rules made thereunder, namely:-

(@) The Gas Cylinders Rules, 1981;

(b) The Static and Mobile Pressure

Vessel (Unified) Rules, 1981;

(c) The Explosive Rules, 1984
(if) The petroleum Act, 1934 (30 of 1934) and
the Rules made thereunder, namely;

(@) The Petroleum Rules, 1976;

(b) The Calcium Carbide Rules, 1987];
’[and in respect of Industrial installation and
isolated storages dealing with hazardous
chemicals and pipelines including inter-state
pipelines regarding. : -

(a) Notification of major accident as per
rule 5;

(b) Approval and notification of sites as
per rule 7;

(c) Safety report and safety audit reports as
per rules 10 to 12;

(d) Acceptance of On-site Emergency
plans as per rule 13;

(e) Assisting the District Collector in the
preparation of Off-Site  emergency
plans as per serial number 9 of this
Schedule.]

1 substituted by Rule 15 of the MSIHC (Amendment) Rules, 1994, notified vide S.0.2882, dated 3.10.1994.
2 Inserted by Rule 13 (v) of the MSIHC (Amendment) Rules, 2000 notified vide S.0.57(E), dated 19.1.2000.
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S. Authority(ies)  with  legal | Duties and corresponding Rule
No. | backing
1) ) (©)

9. District Collector or District Preparation of off-site emergency plans as per
Emergency Authority Rule 14
designated by the State
Government

[10. | ’[CENTRE FOR Enforcement of directions and procedures in

ENVIRONMENT AND
EXPLOSIVE SAFETY
(CEES), Defense Research and
Development of Organisation
(DRDO). Department of
defence Research &
Development, Ministry of
Defence

respect of laboratories, industrial establishment
and isolated storages dealing with hazardous
chemicals in the Ministry of Defence]

1 substituted by Rule 13(vi), of the MSIHC (Amendment) Rules, 2000 notified vide S.0.No.57(E), dated 19.1.2000.
2 Inserted by G.S.R.584(E), dated 9™ June, 1990.
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SCHEDULE -6
[See Rule 5(1)]

INFORMATION TO BE FURNISHED REGARDING NOTIFICATION OF A
MAJOR ACCIDENT

Report number ............
of the particular accident.
1. General data

@) Name of the site

(b) Name and address of the manufacturer
(Also state telephone/telex number)

(c) (i) Registration number

(if) Licence number

(as may have been allotted under any status applicable to the site,
e.g.the Factories Act)
(d) (i) Nature of industrial activity (Mention what is actually manufactured,
stored etc.)
(if) National Industrial Classification, 1987 at the four digit level.

2. Type of major accident
Explosion | | Fire | IEmission of dangerous substance ]

Substance(S) emitted .........oooeiii

3. Description of the major accident

(a) Date, shift and hour of the accident

(b) Department/Section and exact place where
the accident took place

(c) The process/operation undertaken in the
Department/section where the accident took place.
(attach a flow chart if necessary)

(d) The circumstances of the accident and
the dangerous substance involved

4. Emergency Measures taken and measures envisaged to be taken to alleviate short term
effects of the accident.
5. Causes of the major accident.
Known (to be specified) L 1
6. Not Known ]

Information will be supplied as soon as possible
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7. Nature and extent of damage

(a) Within the establishment - casualties — ............... Killed

............... Injured
............... Poisoned

Persons exposed to the major accident ...............cccovvviinnnnn.n.

material damaged
danger is still present
danger no longer exists.

(b) Outside the establishment

casualties. .

Persons exposed to the major accident..................ccoeevvininnnnn.

material damaged

damage to environment
the danger is still present
the danger no longer exists

8. Data available for assessing the effects
of the accident on persons and environment.

9. Steps already taken or envisaged
(@) to alleviate medium or long term effects of the accident

(b) to prevent recurrence of similar major accident
(c) Any other relevant information.

Killed
Injured
Poisoned

767
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SCHEDULE -7
[ See Rule 7(1)]

INFORMATION TO BE FURNISHED FOR THE NOTIFICATION OF SITES

Particulars to be included in a
notification of a site

1. The name and address of the
employer making the notification.

2. The full postal address of the
site where the notifiable industrial
activity will  be carried on.

3. The area of the site covered by
the notification and of any adjacent site
which is required to be taken into
account by virtue of b(ii) of schedule 2
and 3.

4. The date on which it is
anticipated that the notifiable industrial
activity will commence, or if it has
already commenced a statement to that
effect.

5. The name and maximum
guantity liable to be on the site of each
dangerous substance for  which
notification is being made.

6. Organisation structure namely
organisation diagram for the proposed
industrial activity and set up for
ensuring safety and health.

7. Information relating to the
potential for major accidents, namely-

€)) identification of major
accident hazards ;

PART -I
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(b) the conditions or the
events which could be
significant in brining
one about;

(© a brief description of
the measures taken.

Information relating to the site

@) a map of the site and
its surrounding area to a scale
large enough to show any
features that may be significant
in the assessment of the hazard
or risk associated with the site,-

(i) area likely to be
affected by the major
accident.

(i) Population distribution
in the vicinity.

(b) a scale plan of the site
showing the location and
quantities of all significant
inventories of the hazardous
chemicals;

©) a description of the
process or storage involving
the hazardous chemicals and an
indication of the conditions
under which it is normally
held;

(d) the maximum number
of persons likely to be present
on site.

The arrangement for training of
and equipment necessary to

ensure safety of such workers.
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PART -1

Particulars to be included regarding

pipeline-

The names and address of the
persons making the
notification.

The full postal address of the
place from which the pipeline
activity is controlled, addresses
of the places where the
pipeline starts and finishes and
a map showing the pipeline
route drawn to a scale of not
less than 1:400000.

The date on which it is
anticipated that the notifiable
activity will commence, or if it
is already commenced a
statement to that effect.

The total length of the pipeline,
its diameter and normal
operating pressure and the
name and maximum quantity
liable to be in the pipeline of
each hazardous chemical for
which notification is being
made.
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SCHEDULE -8
[See Rule 10(1)]
INFORMATION TO BE FURNISHED IN A SAFETY REPORT

1. The name and address of the person
furnishing the information.

2. Description of the industrial activity,
namely-

@) site,

(b) construction design,

© protection  zones explosion
protection, separation distances,

(d) accessibility of plant,

(e) maximum number of persons
working on the site and
particularly of those persons
exposed to be hazard.

3. Description of the processes, namely -

@) technical purpose of the
industrial activity,

(b) basic  principles of the
technological process,

©) process and safety -related data
for the individual process
stages,

(d) process description,

(e) Safety-related types of utilities.

4, Description of the hazardous chemicals,
namely -

@) chemicals (quantities,
substance data, safety-related
data, toxicological data and
threshold values),

(b) the form in which the chemical
may occur on or into which they
may be transformed in the event
of abnormal conditions,

©) the degree of purity of the

hazardous chemical.

771
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5. Information on the preliminary hazard
analysis, namely-
@) types of accident
(b) system elements or events that
can lead to a major accident,
(© hazards,
(d) safety-relevant components.

6. Description of safety -relevant units,
among others;

@) special design criteria,

(b) controls and alarms,

© special relief systems,

(d) quick-acting valves,

(e) collecting tanks/dump tank,

()] sprinkler system,

() fire fighting etc.

7. Information on the hazards assessment,
namely-
@) identification of hazards ,
(b) the cause of major accidents,
©) assessment of hazards according
to their occurrence frequency,

(d) assessment of accident
consequences,
(e) safety systems,
()] known accident history.
8. Description  of  information  or

organizational systems used to carry on

the industrial activity safety, namely-

@) maintenance and inspection
schedules,

(b) guidelines for the training of
personnel,

©) allocation and delegation of
responsibility for plant safety,

(d) implementation of  safety
procedure.
0. Information on assessment of the
consequences of major accidents,
namely-
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assessment of the possible
release of hazardous chemicals
or of energy,

possible dispersion of released
chemical,

assessment of the effects of the
releases (size of the affected
area, health effects, property
damage)

Information on the mitigation of major
accidents, namely -

(a)
(b)
(©)

(d)

(€)

(f)

fire brigade,

alarm systems,

emergency plan  containing
system of organisation used to
fight the emergency, the alarm
and the communication rules
guidelines for fighting  the
emergency, information about
hazardous chemicals, examples
of possible accident sequences,
coordination with the District
Emergency authority and its off-
site emergency plan,

notification of the nature and
scope of the hazard in the event
of an accident,

antidotes in the event of a
release of a hazardous chemical.
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SCHEDULE -9
(See Rule 17)

SAFETY DATA SHEET

1. CHEMICAL IDENTITY

Chemical Name Chemical Classification
Synonyms Trade Name

Formula C.AS.No U.N. No.:

Regulated Shipping Name Hazchem No.:

Identification Codes/Lable

Hazardous Waste

1.D. No.:
Hazardous Ingredients C.A.S. No. Hazardous Ingredients C.A.S No.:
1. 3.
2 4.

2. PHYSICAL AND CHEMICAL DATA

Boiling Range/Point °C Physical State Appearance

Melting/Freezing Point °C Vapour Pressure Odour
@ 35 °C mm/Hg

Vapour Density Solubility in Water at 30°C Others
(Air=1)

Specific Gravity pH

Water =1
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3. FIRE AND EXPLOSION HAZARD DATA

Flammability Yes/No LEL %  Flash Point °C  Auto ignition
Temperature °C

TDG Flammability UEL % Flash Point °C

Hazardous
Explosion Sensitivity Explosion Sensitivity Combustion
to Impact to Static Electricity Products

Hazardous Polymerisation
Combustible Liquid Explosive Corrosive
Material Material

Flammable Material Oxidiser Others

Pyrophoric Material Organic Peroxide

4. REACTIVITY DATA

Chemical
Stability

Incompatibility
With other Material

Reactivity

Hazardous Reaction
Products

5. HEALTH HAZARD DATA

Routes of
Entry

Effects of
Exposure/Symptoms

Emergency
Treatment

TLV(ACGIH) ppm  mg/m® STEL ppm  mg/m®
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Permissible

Exposure Limits ppm  mg/m® Odour threshold ppm  mg/m®

LD50 LDSO

NEPA Hazard Health Flammability Stability Special

Signals

6. PREVENTIVE MEASURES

Personnel

Protective

Equipment

Handling and

Storage

Precautions

7. EMERGENCY AND FIRST AID MEASURE
Fire Extinguishing
Media

FIRE
Special Procedures
Unusual Hazards
EXPOSURE
First Aid Measures
Antidotes/Dosages
SPILLS

Steps to be taken

Waste Disposal Method

8. ADDITIONAL INFORMATION/REFERENCES
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9. MANUFACTURER / SUPPLIER DATA
Name of Firm Contact Person in Emergency
Mailing Address Local Bodies Involved
Telephone/Telex Nos. Standard Packing
Telegraphic Address Tremcard Details/Ref

Other.

10. DISCLAIMER

Information contained in this material data sheet is believed to be reliable but no
representation, guarantee or warranties of any kind are made as to its accuracy, suitability
for a particular application or results to be obtained from them. It is upto the
manufacturer/seller to ensure that the information contained in the material safety data
sheet is relevant to the product manufactured/handled or sold by him as the case may be.
The Government makes no warranties expressed or implied in respect of the adequacy of
this document for any particular purpose.

SCHEDULE -10
[See Rule 18(5)]
FORMAT FOR MAINTAINING RECORDS OF HAZARDOUS CHEMICALS

IMPORTED
1. Name and address of the Importer:
2. Date and reference number of issuance of permission to import hazardous
chemicals:
3. Description of hazardous chemicals:

(@) Physical form:

(b) Chemical form:

(c) Total volume and weight (in kilogram’s/
Tones)

Description of purpose of Import:

Description of storage of hazardous chemicals:

(@) Date:

(b) Method of storage

o~

Note: Published in the Gazette No.787, dt.27.11.1989.
All correction made in the terms of corrigendum No.S.0.115(E), dt.5.2.1990 published in the Gazette No. 59
dt.5.2.1990.
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DETAILS TO BE FURNISHED IN THE ON-SITE EMERGENCY PLAN

1.
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'[SCHEDULE -11]
[See Rule 13(1)]

Name and address of the
person furnishing the
information.

Key personnel of the
organization and
responsibilities assigned to
them in case of an emergency

Outside organization if
involved in assisting during on-
site emergency:

@) Type of accidents

(b) Responsibility
assigned

Details of liaison arrangement
between the organizations.

Information on the preliminary
hazard analysis:

@) Type of accidents

(b) System elements or
events that can lead to
a major accident

©) Hazards

(d) Safety relevant
components

! Inserted by Rule 16 of the MSIHC (Amendment) Rules, 1994 notified by S.0.2882, dated 3.10.1994.
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Details about the site:

@) Location of dangerous
substances

(b) Seat of key personnel

(© Emergency  control

room

Description ~ of  hazardous

chemicals at plant site:

(@) Chemicals (Quantities
and toxicological data)

(b) Transformation if any,
which could occur.

(© Purity of hazardous

chemicals.

Likely dangers to the plant.
Enumerate effects of:

(i) Stress and strain caused
during normal operation:

(ii) Fire and explosion inside
the plant and effect if any,
of fire and explosion out

side.

Details regarding:

(i) Warning, alarm and safety

and security systems.

779
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11.
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(i) alarm and  hazard
control plans in line
with disaster control
and hazard control
planning, ensuring the
necessary technical
and organizational
precautions;

(iii)  Reliable measuring
instruments,  control
units and servicing of
such equipments.

(iv) Precautions in
designing of the
foundation and load
bearing parts of the
building.

(V) Continuous
surveillance of
operations.

(vi) maintenance and repair
work according to the
generally  recognized
rules of good

engineering practices.

Details of communication
facilities  available  during
emergency and those required
for an off-site emergency.
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12. Details of fire fighting and
other facilities available and
those required for an off-site
emergency.

13. Details of first aid and hospital
services available and its
adequacy.

'[SCHEDULE 12
[See Rule 14(1)]

DETAILS TO BE FURNISHED IN THE OFF-SITE EMERGENCY PLAN

1. The types of accidents and release to
be taken into account.

2. Organisations involved including key
personnel and responsibilities and liaison
arrangements between them.

3. Information about the site including
likely locations of dangerous substances,
personnel and emergency control rooms.

4. Technical information such as
chemical and physical characteristics and
dangers of the substances and plant.

5. Identify the facilities and transport
routes.

6. Contact for further advice e.g.
meteorological information, transport,

temporary food and accommodation, first aid
and hospital services, water and agricultural
authorities.

7. Communication  links including
telephones, radios and standby methods.

Y Inserted by Rule 16 of the MSIHC (Amendment) Rules, 1994 notified by S.0.2882, dated 3.10.1994.
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10.

11.

12.

13.
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Special equipment including fire
fighting materials, damage control and
repair items.

Details of emergency response
procedures.

Notify the public.
Evacuation arrangements.

Arrangements for dealing with the
press and other media interests.

Longer term clean up.]

Note: Principal rules were published in Gazette of India vide Notification S.O. 966(E), dated 27.11.1989. Amending rules
were published vide GSR No0.681, dated 9.6.1990, S.0.115 (E), dated 5.2.1990, S.0.2882, dated 3.10.1994 and
S.0.57 (E), dated 19.1.2000.
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Annexure - 2

B-29014/IPC-1/ MSIHC/2020 May 08,2020

To

Sub:

Sir,

been

The Chairman
All State Pollution Control Board /Pollution Control Committee
(As per enclosed list)

Strict safety precautions to be taken before resuming operation of
units — Reg.

Some serious cases of chemical leakages, industrial mishaps have
reported recently. In view of this, all State Pollution Control Boards

(SPCBs) and Pollution Control Committees (PCCs) should ensure immediate
compliance of the following:

1)

A proper safety and hazard audit should be undertaken by all units
before resuming operation. The SPCB/PCCs shall direct all the units
that manufacture, store or import hazardous chemicals to resume their
operations after COVID 19 lockdown, only after they have taken
adequate and necessary steps to prevent the occurrence of any
chemical leakage / accident.

The SPCBs/PCCs shall ensure that pollution control equipment,
connectivity of OCEMS with CPCB/SPCB servers, effluent treatment
plants including safety equipment and it machineries shall be kept in
good operable conditions before resuming operation in present COVID-
19 situation.

The SPCBs/PCCs shall ensure that all the units shall take utmost care
in handling hazardous chemical by using trained manpower.

The SPCBs/PCCs shall closely monitor the situation and ensure that
the environmental norms are not violated by any unit.

The SPCBs/PCCs will direct all such units to ensure safety of workers
and residents in vicinity.

The SPCBs/PCCs shall ensure that any unit involved in the
Manufacture, Storage and Import of Hazardous Chemicals shall comply
with the stipulated provisions of The Manufacture, Storage and Import
of Hazardous Chemical Rules, 1989 and The Chemical Accidents
(Emergency Planning, Preparedness and Response) Rules, 1996
without fail.

Yours faithfully

(Ravi Frasad)
Chairman) CPCB

s
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ADDRESS LIST OF SPCBs/PCCs

S.N.

Address

Andhra Pradesh State Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalmvari Street,
Kasturibaipet, Vijayawada- 520010

Arunachal Pradesh State Pollution Control Board
‘ParyavaranBhavan’, Yupla Road,

PappuNallah,

Naharlagun — 791110

Arunachal Pradesh

Assam State Pollution Control Board
Bamunimaidan,

Guwahati — 781021

Assam

Bihar State Pollution Control Board
PariveshBhawan, Plot No.N-B/2,
Patliputra Industrial Area
Patna-800023

Chhattisgarh Environment Conservation Board
ParyavasBhawan,

North Block Sector-19

NayaRaipur — 492 002

Chhattisgarh

Goa State Pollution Control Board,
Nr. Pilerne Industrial Estate,

Opp. Saligao Seminary,

Saligao - Bardez Goa - 403511

Guijarat State Pollution Control Board
Sector 10-A,

Gandhi Nagar — 382043

Gujarat

Haryana State Pollution Control Board
C-11, Sector 6, Panchkula,

Haryana 134109

Haryana

Himachal Pradesh State Pollution Control Board
ParyavaranBhavan, Phase Il

New Shimla — 171009

Himachal Pradesh

10.

J&K State Pollution Control Board,
Parivesh Bhawan,
Shiekh-ul-Campus, behind Gowt. Silk Factory,

Raj Bagh, Srinagar(J&K)
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1518

Jharkhand State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa
Ranchi — 834004

Jharkhand

12

Karnataka State Pollution Control Board
ParisaraBhavan, 4"& 5% floors

Church Street,

Bangalore — 560 001

Karnataka

13.

14.

Kerala State Pollution Control Board
Plamoodu Junction, Pattam Palace P.O.
Thiruvanathapuram — 695004

Kerala

Maharashtra State Pollution Control Board
Kalpataru Point, 3rd& 4th floors

Sion Matunga Scheme Road No. 6

Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai 400 022

Maharashtra

15.

16.

17.

Madhya Pradesh State Pollution Control Board
ParyavaranParisar, E-5 Arera Colony

Bhopal — 462016

Madhya Pradesh

Manipur State Pollution Control Board

Lamphelpat, Imphal West D.C. Office Complex — 795004

Manipur

Meghalaya State Pollution Control Board
Arden, Lumpyngngad,

Shillong — 793014

Meghalaya

18.

18;

20.

Mizoram State Pollution Control Board
New Secretariat Complex,

Khatla, Thlanmual Peng, Aizwal
Mizoram- 796001

Nagaland State Pollution Control Board
Signal Point, Dimapur,

Nagaland — 797112

Nagaland

Odisha State Pollution Control Board
ParibeshBhawan

A-118, Nilakanta Nagar, Unit =VIII,
Bhubaneshwar — 751012,

Qdisha
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21. | Punjab State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar,
Prem Nagar,
Patiala - 147001.
Punjab

22. | Rajasthan State Pollution Control Board
A-4 Institutional Area, JhalaneDungri
Jaipur — 302004.
Rajasthan

23. | Sikkim State Pollution Control Board
State land Use & Environment Cell
Govt. of Sikkim, Deorali,
Gangtok, Sikkim

24. | Tamil Nadu State Pollution Control Board
No. 76, Mount Salai, Guindy,
Chennai - 600032.
Tamil Nadu

25. | Telangana State Pollution Control Board
ParyavaranBhavan
A-3, Industrial Estate, Sanath Nagar,
Hyderabad — 500 018.
Telangana

26. | Tripura State Pollution Control Board
PariveshBhawan
Pt. Nehru Complex, Gorkhabasti P.O., Kunjaban,
Agartala,
West Tripura - 799 006.
Tripura

27 | Uttarakhand Environment Protection & Pollution Control
Board
Gaura Devi Bhawan, 46 B IT Park Sahastradhara,
Dehradun, Uttarakhand- 248001

28 | Uttar Pradesh State Pollution Control Board
31 floor, PICUP Bhavan,
VibhutiKhand, Gomti Nagar,
Lucknow— 226010.
Uttar Pradesh

29. | West Bengal Pollution Control Board,
Paribesh Bhavan, 10A, Block-L.A., Sector
I1l, Bidhan Nagar, Kolkata - 700 106

30. | Andaman & Nicobar Islands Pollution Control Committee

Department of Science & Technology
Dollyganj Van Sadan, Haddo P.O.,
Port Blair-744102

Andaman & Nicobar
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31. [ Chandigarh Pollution Control Committee
ParyavaranBhawan
Madhya Marg, Sector - 19 B,
Chandigarh — 160019.

32 | Daman, Diu & Dadra Nagar Haveli Pollution Control
Committee
Office of the Deputy Conservator of Forests
Moti Daman,
Daman — 396220.
Daman & Diu

33. | Delhi Pollution Control Committee
4t floor, ISBT Building,
Kashmeri Gate,
Delhi - 1100086.
Delhi

34. | Lakshadweep Pollution Control Committee
Lakshadeweep Administration
Department of Science, Technology & Environment
Kavarati — 682555.
Lakshadweep

35. | Puducherry Pollution Control Committee
Department of Science, Technology & Environment
Housing Board Complex,
37 floor, Anna Nagar,Pondichery — 600 005

L
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GUJARAT POLLUTION CONTROL BOARD

L\ T | 4 PARYAVARAN BHAVAN
| /4 "
Sector-10-A, Gandhinagar-382010
oo Annexure - 3
A.V. SHAH
Member Secretary
07/05/2020
To,
All the ROs

Gujarat Pollution Control Board

Dear All (ROs)

In the present Pandemic COVID 19 situation industries are in operation with
permission from the District Administration with essential staff. Under the
circumstances, you are informed to make aware all the Industries Associations and
individual industries to take utmost care in handling hazardous chemicals using
trained men-power only so that untoward incidence can be averted and
environmental safety is ensured.

Ensure close monitoring of situation so that the environmental norms are not
violated.

With regards,

o
(A.V.Shah)

Member Secretary

Clean Gujarat Green Gujarat

E-mail : ms-gpcb@gujarat.gov.in, membersecretarygpcb@gmail.com
Phone (Office) : +91-23232152, Website : http ://gpcb.gujarat.gov.in

Page 64


sis
Typewritten Text
Annexure - 3

sis
Typewritten Text


GUJARAT POLLUTION CONTROL BOARD

ol e PARYAVARAN BHAVAN
- Sector-10-A, Gandhinagar-382010
ores Annexure - 4
A.V. SHAH
Member Secretary
07/05/2020
To,

The Director,

Directorate of Industrial Safety & Health
3" & 5™ Floor, Shram Bhavan

Nr. Gun House, Khanpur,

Ahmedabad. (Gujarat)

E mail: do-dish-ahd@guijarat.gov.in; dish-abd@gujarat.gov.in

Dear Sir,

In the present Pandemic COVID 19 situation industries are in operation with
permission from the District Administration with essential staff. Under the
circumstances, you are requested to make aware all Industries Associations and
individual industries to take utmost care in handling hazardous chemicals using
trained men-power only so that untoward incidence can be averted and
environmental safety is ensured.

Further, you are requested to issue SOPs for working with essential staff if you
deem fit. Also ensure close monitoring of situation so that the safety norms are not
violated leading to environmental damage.

With regards,

(A.V.Shah)
Member Secretary

Copy to:

1. All the Regional Officers, Gujarat Pollution Control Board — Regional Offices
2. All the Unit Heads, Gujarat Pollution Control Board, Gandhinagar

Clean Gujarat Green Gujarat

E-mail : ms-gpcb@gujarat.gov.in, membersecretarygpcb@gmail.com
Phone (Office) : +91-23232152, Website : http ://gpcb.gujarat.gov.in
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8/17/2020 To take utmost care in handling hazardou... - Bhavdip R Gajjar(GoG-GPCB Dept.) Annexure - 5A

To take utmost care in handling hazardous chemicals using men
power only so that untoward incidence can be avetred and
environment safety is ensured.

Bhavdip R Gajjar(GoG-GPCB Dept.)
Thu 5/7/2020 10:00 PM

Sent Items

To:dydish-val <dydish-val@gujarat.gov.in>;

@ 1 attachments (909 KB)

letter to DISH.pdf;

in the present Pandemic COVID 19 situation industries are in operation with permission from the district Administration
with essential staff. Under the circumstances, you are hereby informed to make aware all individual industries to take
utmost care in handling hazardous chemicals using men power only so that untoward incidence can be avetred and
environment safety is ensured.

Further, You are requested to issue SOPs for working with essential staff if you deem fit. Also ensure close monitoring of
situation so that the safety norms are not violated leading to environment damage.

With Regards
B. R. Gajjar
Regional Officer

Guijarat Pollution Control Board
Vapi

https://webmail.gujarat.gov.in/owa/#viewmodeI=ReadMessageItem&ltemID=AAMkADU4ODijTk4LTIjZTAtNGJIYyO5ZWFiLTMZZdeYszYZHage|/66
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GUJARAT POLLUTION CONTROL BOARD
s e il e PARYAVARAN BHAVAN

izl Sector-10-A, Gandhinagar-382010
GPCB
A.V. SHAH
Member Secretary
07/05/2020
To,

The Director,

Directorate of Industrial Safety & Health
3" & 5" Floor, Shram Bhavan

Nr. Gun House, Khanpur,

Ahmedabad. (Gujarat)

E mail: do-dish-ahd@gujarat.gov.in; dish-abd@gujarat.gov.in

Dear Sir,

In the present Pandemic COVID 19 situation industries are in operation with
permission from the District Administration with essential staff. Under the
circumstances, you are requested to make aware all Industries Associations and
individual industries to take utmost care in handling hazardous chemicals using

trained men-power only so that untoward incidence can be averted and
environmental safety is ensured.

Further, you are requested to issue SOPs for working with essential staff if you
deem fit. Also ensure close monitoring of situation so that the safety norms are not
violated leading to environmental damage.

With regards,

(A.V.Shah)
Member Secretary

Copy to:

1. All the Regional Officers, Gujarat Pollution Control Board — Regional Offices
2. All the Unit Heads, Gujarat Pollution Control Board, Gandhinagar

Clean Gujarat Green Gujarat

E-mail : ms-gpcb@gujarat.gov.in, membersecretarygpcb@gmail.com
Phone (Office) : +91-23232152, Website : http ://gpcb.gujarat.gov.in
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8/17/2020 Fw: Submission of Compliance of Hon'ble ... - Bhavdip R Gajjar(GoG-GPCB Dept.) Annexure - 5B

Fw: Submission of Compliance of Hon'ble NGT Order in O.A.
No.22/2020.

Bhavdip R Gajjar(GoG-GPCB Dept.)

Wed 7/8/2020 2:35 PM

To:dkvasavadydish16@gmail.com <dkvasavadydish16@gmail.com>;

Respected Sir,

Kindly reply in context with the trailing e-mail dated 22.06.2020 regarding the letter for Submission of Compliance of
Hon'ble NGT Order in O.A. N0.22/2020 along with attachment of Hon'ble NGT Order. So you are requested for the
complaince of the same. Kindly treat this e-mail as urgent.

With Regards

B. R. Gajjar

Regional Officer

Gujarat Pollution Control Board
Vapi

From: Bhavdip R Gajjar(GoG-GPCB Dept.)

Sent: Wednesday, July 8, 2020 2:33 PM

To: dydish-val

Subject: Re: Submission of Compliance of Hon'ble NGT Order in O.A. No.22/2020.

Respected Sir,
Kindly reply in context with the trailing e-mail dated 22.06.2020 regarding the letter for Submission of Compliance of

Hon'ble NGT Order in O.A. N0.22/2020 along with attachment of Hon'ble NGT Order. So you are requested for the
complaince of the same. Kindly treat this e-mail as urgent.

With Regards

B. R. Gajjar

Regional Officer

Gujarat Pollution Control Board
Vapi

From: Bhavdip R Gajjar(GoG-GPCB Dept.)

Sent: Monday, June 22, 2020 11:29:32 AM

To: dydish-val

Subject: Submission of Compliance of Hon'ble NGT Order in O.A. No.22/2020.

Respected Sir,

Please find the attachment enclosed here with regarding the letter for Submission of Compliance of Hon'ble NGT Order in
0.A. N0.22/2020 along with attachment of Hon'ble NGT Order. So you are requested for the complaince of the same.

With Regards

https://webmail .gujarat.gov.in/owa/#viewmodeI=ReadMessageltem&ItemID=AAMkADU4ODijTk4LTIjZTAtNGJIYyO5ZWFiLTMZZdeYszYZHag e /,168
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8/17/2020 Fw: Submission of Compliance of Hon'ble ... - Bhavdip R Gajjar(GoG-GPCB Dept.)

B. R. Gajjar
Regional Officer
Gujarat Pollution Control Board

Vapi

https://webmail.gujarat.gov.in/owa/#viewmode|=ReadMessageItem&ltemID=AAMkADU4ODijTk4LTIjZTAtNGJIYyO5ZWFiLTMZZdeYszYZHag Q/L69



— GUJARAT POLLUTION CONTROL BOARD
T PARYAVARAN BHAVAN

ekl Sector-10-A, Gandhinagar-382010
GPCB
A.V. SHAH
Member Secretary
No:GPCB/BRCH-B/CCA-217(3)/ID48440(S€ 26 A S Dt. 20/06/2020
To,

The Director,

Directorate of Industrial Safety & Health (DISH)
3rd & 5th Floor, Shram Bhavan

Khanpur, near gun house

Ahmedabad 380001

Dear Sir,

This has reference to para 14 of the order dated 08.06.2020 passed by Hon'ble National Green
Tribunal in Original Application No.22/2020 (the matter of Aryavrat Foundation through its President
Applicant(s) Versus Yashyashvi Rasayan Pvt. Ltd. & Anr) which is reproduced below:

“Since this tragedy follows so close on the heels of a similar one (in Vizag)., it may be necessary to
ensure that risk studies are duly undertaken by all industries in the country dealing in the country
dealing with the hazardous chemicals and their on-site off-site plans are operational and mock drills
are carried out for testing the same. The State PCBs, concerned District Magistrates, CIFs of the
industries Departments may ensure the same and the nodal agency for the purpose will be the State
PCBs, which may be monitored by the CPCB in an appropriate manner.”

Further, Central Pollution Control Board has already issued directions under Section 18(1) (b) of the
Water act, 1974 and Section 18 (1) (b) of the Air Act , 1981 on 07.11.2017 for effective implementation
of The Manufacture, Storage and Import of Hazardous Chemical Rules, 1989 and communication

dated 08.05.2020 regarding strict safety precautions to be taken by the industrial units before
resuming operations.

In view of above, it is requested to ensure the necessary actions are taken in compliance to order
passed by Hon’ble NGT.

The action taken report shall be submitted to ‘Central Pollution Control Board at the earliest under
intimation to this office.

With regards,

_For & on behalf of GPCB

(AX/.Shah)
Member Secretary

Copy to :
1. All District Collectors — for necessary action.
2. All Regional Officers, GPCB - for follow-up.

Clean Gujarat Green Gujarat

E-mail : ms-gpcb@gujarat.gov.in, membersecretarygpcb@gmail.com
Phone (Office) : +91-23232152, Website : http ://gpcb.gujarat.gov.in
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Annexure - 6

Accident Report

Name & Address of Industries

Shakti Bio Science Ltd., Plot No:411/1, Lic Sector, Gidc Estate,
Dist : Valsad

Subject

Accident occurred in the M/S Shakti Bio Science Ltd, on
08/08/2020

Products

Tetra Iso Propyl Titanate (TIPT), Tetra Butyl Titanate (TNBT),
Lansoprazole Sulphate , Amlodipene Besylate, Omeprazole
Sulphide, Pentoprazole Sodium, Losarton Potassium,
Tramadole  Hydrochloride, Citalopram  Hydrobromide,
Fluconazole , Meta Phenoxy Benzaldehyde (MPBD) As
mentioned CCA order AWH-84900 issued on 18/07/2017 and
valid up to 31/12/2021

GPCB Permission statues

CC&A is obtained for manufacturing of above said product
valid up to 05/04/2023

Date & Time of incident

08/08/2020 on 11:30 hours

Date & Time of Inspection

08/08/2020 on 12:30 hours

Reason for Incident

Contacted person Shree Rajuprashad Khuntia informed that
actual reason of fire is still not identified but fire may be
occurred due to short circuit in pharma plant on prima facie

Causality

No fatality and no injuries

Environmental issue

e Heavy Volatile Organic compound (VOC) Emission in
prevailing wind direction (SW to NE) towards just
adjoining unit M/s. Grauer & Weil (India) Limited, Plot No.
407, 2nd Phase, G.I.D.C. VAPI & M/s. Aarti Industries Ltd.
— Amine Division, GIDC Vapi, Valsad (360 meters away)

e Generated contaminated water during fire fighting
operation is going into open chamber of GIDC storm
water drain outside unit premises

e Very heavy i.e. Sever + black smoke observed and
situation of Ambient Air Quality was sever +/ emergrncy

10

Pollution Level Monitoring

e VOC has been monitored by instant VOC meter within
premises & surrounding area of factory premises.

e Ambient air quality monitoring was carried out in upwind
and down wind direction.

e Sample of contaminated water generated during fire
fitting is collected.

11

Results

Ambient Air Quality monitoring station was kept at location:
[1] Aarti Industries Ltd. — Amine Division (located at a distance
about 360 m in downwind direction)

[2] ) Shree Krishna Traders (located at a distance about 180 m
in upwind direction)

Results of AAQMS are as annexure 1.

Moreover to verify VOC in surrounding area , a VOC meter
was used & its readings are as follows:
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Sr. | Time Location Prevailing | Readingin | Approximate
No. | (hours) wind ppm distance in
direction (m) from the
incident
location
1 13:10 M/s.Grauer | Downwind | 139.5 10 meter
& weil direction (maximum)
(india) Ltd
2 14:30 | M/s. Downwind | 28 150
Padam direction
Plastic
3 15:00 M/s. Downwind | 20 210
Chaabria direction
Textile
processors
Pvt Ltd.
4 16:40 M/s. Setco Downwind | 0.3 540
Chemicals direction
india pvt
Itd
5. 17:05 M/s. Downwind | 0.2 630
Hariram direction
Industries
6. 17:30 Shree Upwind 0.0 200
Krishana Direction
traders
7. 17:45 M/s.Grauer | Downwind | 2.9 10
& weil direction
(india) Ltd
8. 17:50 M/s. Shakti | At 1.8 0
Bio Science | incident
Ltd. place
12 | Warning e Unit M/s. Ganesh Polychem Limited, PLOT NO.408,
PHASE-II, GIDC Vapi, Dist. Valsad have on precautionary
stopped their industrial operation from 12 noon to 3 p.m.
& asked their workers to gather at their designated
assembly point & outside the gate and after 3 p.m.
restated industrial operation .

e In M/s. Grauer & Weil (India) Limited, Plot No. 407, 2nd
Phase, G.I.D.C. VAPI (adjoining plant), they have stopped
their industrial operation gave leaves to 98 their workers
&

13 | Reason for evacuation High emission of VOC due to fire in MPBD (block - A) plant,
and blast of drums during fire which was also occurred of
those drums

14 | Chemical involved e Recovered solvents storage tanks (3 nos) which are partly

filled with toluene, EDC and Benzaldehyde

Approx. 150 drums 200 liters each filled with in-process
materials stored in storage area

material taken into distillation 4 assembly which are in
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operation before fire

15 | Statues Fire is completely extinguished, VOC and smoke emission is
almost stopped and situation is under control at 17: 30 hrs
16 | Observation This unit is visited w.r.to fire occurred in the factory premises

of the unit & observed that fire started at 3r floor of pharma
plant i.e. MPBD plant and in this plant & upon enquiring it
revealed that out of 20 reactors, in 4 reactors distillation of
MPBD was going on. The unit has obtained CCA from the
board for manufacturing of Tetra Iso Propyl Titanate (TIPT),
Tetra Butyl Titanate (TNBT), Lansoprazole Sulphate |,
Amlodipene Besylate, Omeprazole Sulphide, Pentoprazole
Sodium, Losarton Potassium, Tramadole Hydrochloride,
Citalopram Hydrobromide, Fluconazole , Meta Phenoxy
Benzaldehyde (MPBD).

On investigation, it is come to know that the plant was
restarted in July-2020 after of COVID-19 situation. During
inspection there was dense smoke emission from the pharma
plant which is spreading in the prevailing wind direction (SW
to NE). Due to prevailing wind direction, fire was also spread
into API plant and common storage area provided for
recovered solvent storage, in-process material storage area.

e Fire has occurred in block-A [Pharma Block].

e In block —B [API block] partly damage observed i.e. falls
ceiling, window glass broken, DM water plant & AHU (Air
Handling Unit) damaged.

e In block-C [pharma block] shed observed damaged in
some part. As per instruction of fire department entry for
detail inspection is restricted on precautionary measures.

On record verification of the unit it is observed that the main
chemicals like EDC, toluene, bezaldehyde, aluminium
chloride, chlorine, soda ash, phenol, caustic flakes, MDC,
acetone, carbon, IPA, hyflow, HCL, MPBD intermediates are
handled by the unit as Raw material, intermediate and
products. On investigation it is came to known that unit had
tanks storage to the pharma plants for recovered solvents:
toluene, EDC and Benzaildehyde which are burnt during fire
incident.

On discussion with industry representatives, preliminary it
seems that fire accident might have occurred due to short
circuit in electric panal in pharma plant followed by fire in
common storage area for recovered solvents, in process
materials and then in API plant.
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Due to fire occurrence the dense cloudy black smoke is
emitting from the incident area and spreading in prevailing
wind direction towards M/S. Grauer & Weil (India) Limited,
Plot No. 407, 2nd Phase, G.I.D.C. VAPl and M/S Aarti
Industries Ltd. — Amine Division.

e Approximately 9 no.s of firefighting tenders already
reached from nearby industries, Vapi, Valsad Nagar
Palika, Sarigam, Daman, Selvas at the incident site & they
were used to combat fire by multiple trips with water and
foam.

e Member of LCG, was at help & fire tenders from different
industries Bayer Vapi Pvt. Ltd., UPL Vapi, Hubergroup
India Private Ltd., Alok Industries, Atul Ltd, Welspun India
Ltd., Damanganga Industrial Park came for help to combat
fire.

The incident was happen at about 11:30 Hrs. During
inspection strong, intense VOC is sensed in and around the
factory premises due to which eye irritation is also felt. Due to
intense VOC and blast of material storage drums and reactor
drums, it is not possible to enter unit premises. During
inspection VOC was measured in Ambient Air by VOC meter
by at different location at different time as mention above in
point no.11.

The ambient air monitoring is also carried out at two locations
to observe the ambient air quality around the incident area.
(1) Aarti Industries Ltd. — Amine Division (located at a distance
about 360 m in downwind direction) & (2) Shree Krishna
Traders (located at a distance about 180 m in upwind
direction). The measured ambient air quality is attached
herewith. The fire has been extinguished completely by 17:45
Hrs and VOC level in ambient is observed slight.

Pharma plant and its machinery (4 distillation assembly, tray
dryer — 2 nos., F.B.D. — 1 no., V.T.D. — 1 no., cooling tower — 1
no., centrifuges — 5 nos., Receivers — 10 nos., Electric panel)
and reactors are completely burnt during fire. In API plant, 2
reactors, 2 no of centrifuged, 1- A.H.U. are burnt. There was
no major damage to boiler. Also there is damage to office
building. There was damage to ETP units and laboratory
during inspection.

There was no fatality or injury during this incident as all
employees and workers are evacuated from pharma plant
immediately as the fire occurs.
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Annexure-1

Sr. | Parameter Unit Permis | Measurement | Results Results Method
No. ibel Method AAQM on | AAQM on | Detection
limit Upwind Downwin | Limit
Side d Side
1 Particulate IS 5182 Part-23
Matter(Size less than ug/m?3 100 86 459 5.0 pg/m?
10 um) PM10(4hrs)
2 Particulate Lan SOP
Matter(Size less than pg/m?3 60 No.UERL/AIR/S 29 247 5.0 pg/m?
2.5um) PM2.5(4hrs) OP/11
3 Sulphur Dioxide(S02) IS 5182 Part-2
(4hrs) pg/m?3 80 14.5 18.44 5.0 pg/m?
4 Nitrogen Dioxide(NOx) IS 5182 Part-6
(4hrs) pg/m?3 80 21.6 46.0 4.0 ug/m3
5 Carbon Monoxide(CO) IS 5182 Part-10
(Grab sample) mg/m? 4.0 0.2 1.43 0.01mg/m3
6 Benzene(C6H6)(4 hrs) | pg/m? 5.0 IS 5182 Part-11 N.D 14.6 1.0 pg/m3
7 VOC(Benzene,Toluene | pg/m3 -- IS 5182
& Xylene)(4 hrs) Part-11 21.5 672 1.0 pg/m3
2006,RA:2017
8 Non Metane Hydro pg/ms - IS 5182
Carbon(Grab sample) Part-17:1979 N.D 21.5 1.0 pg/m3
RA:2009
9 | IPA(4 hrs) ng/m?3 - 1S 5182
Part-11 N.D 331.63 | 1.0 ug/m?

2006,RA:2017
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Photographs take during inspection of M/s. Shakti Bioscience Ltd.
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ANALYSIS REPORT FOR
WATER / WASTE WATER SAMPLE

Sample ID:286158 - Analysis Completion:21/08/2020 |

Gujarat Pollution Control Board, Vapi
C5/124, GIDC Vapi,

Near Hotel Pritam,

Vapi - 396 195

Pharmaceuticals / LAB Inward : 53363

Tele:(0260) 2432089

TEST REPORT

Test Report No. : 53363

Date: 21/08/2020 |

1. Name of the Customer : Shakti Bio Science Ltd. - 24371
2. Address : 411/1, ,LIC SECTOR,GIDC ESTATE
Vapi-396195, Taluka : Pardi, District : Valsad, GIDC : Vapi
3. Nature of Sample : REP-Representative/Grab, (Insp Type : OTH-Others/Higher Authority)
4. Sample Collected By : B.R.Gajjar, RO Head
5. Quantity of Sample Received : Slit
6. Code No. of the Sample : 286158
7. Date & Time of Collection & Inwarding : 08/08/2020 , (1515 to 1515) & 10/08/2020

8. Date of Start & Completion of Analysis
9. Sampling Point

10. Flow Details (Remarks)

11. Mode of Disposal

12. Ultimate Receiving Body

13. Temperature on Collection

14. Carboys Nos for

15. Water Consumption & W.W.G (KLPD)

: 10/08/2020 & 21/08/2020
flowing wastewater collected (generated during fire fighting activity) neat factory gate
1 yes
: into open chamber of storm water drain
: No generation of industrial wastewater
: 30 & pH Range on pH Strip :@ 4 on pH strip
: Barcode & Color & Appearance :Brown
: Ind :101.900 , Dom :3.400 & Ind :21.800 , Dom :3.200

Sr Parameter Unit Test Method Range of Testing Result
1| Temperature Centigrade | 1S: 3025 (Part — 9) — 1984(Reaffirmed 2006) Ambient oC - 60 oC 30
2 |pH pH Units 4500 H+ B APHA Standard Methods 22nd edi.2012 |1 - 14 pH value As or 4.08
3 |Colour Pt.Co.Sc. 2120 B APHA Standard Methods 22nd edi. 2012 2 -to 99 Hazen & 1-50 60
4 |Fixed Dissolved Solids mg/| Gravimetric method. (2540 E APHA Standard Method | 2 — 200000 mg/L 3645
5 |Suspended Solids mgl/l Gravimetric method. (2540 D APHA Standard Method| 2 — 10000 mg/L 435
6 | Ammonical Nitrogen mg/| 1).Titrimetric method (4500 NH3 B & C APHA Standai| 1 - 2000 mg/I. 35.17
7 |Chloride mg/| Argentometric method. (4500 CI? B APHA Standard M| 1 - 50000 mg/I 2084
8 |Sulphate mg/l APHA(22nd edi)4500 SO4 E 2-40mgl/l 606
9 |Chemical Oxygen Demand mg/| APHA (22nd Edition)- 5220 B Open Reflux Method-2 | 5.0- 50000 mg/I 9363
10| Oil & Grease mg/| Liquid — Liquid Partition Gravimetric method. (6520 B |01 — 1000 mg/I| 9.6
11| Phenolic Compounds mg/| 4 Amino Antipyrene method without Chloroform Extra | 0.1 — 50 mg/I 1.44
12/B.0.D (3 Days 270C) mg/| 3 — Day BOD test. (IS 3025 (Part 44) 1993 Reaffirme(| 05-50000 mg/I 2060

Laboratory Remarks : Approved By:335-vig_335 Dt.: 21/08/2020

Field Observation :

flowing wastewater collected (generated during fire fighting activity) near factory gate.n.b aagm is also carried out on

upwind side(a) m/s shree krishna traders,silvasa road,chanod & down wind side(b)m/s aarti industries Itd.aine

H. M. Ganvit,SSO

Note :

div_plot no.285/2867T,phase-ii,gidc,vapi. to the fire accident place.

. * - These parameters are NOT covered under the scope of NABL.
. The results refer only to the tested samples and applicable parameters. Endorsement of products is neither inferred nor implied.
. Samples will be destroyed after 10 days from the date of issue of test report unless otherwise specified.

. The Board is not responsible for the authenticity for the samples not collected by the Board’s officials.

1
2
3
4. This report is not to be reproduced wholly or in part or used in any advertising media without the permission of the Board in writing.
5
6

. Total liability of our laboratory is limited to the invoiced amount. Any dispute arising out of this report is subject to

Gujarat Jurisdiction only.

7. Permissible Limits: as per Schedule VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 for Effluents

©

. Physicochemical and microbiological parameters, Std.Methods for Water and Waste Water- 22nd Edition by APHA.

9. Bioassay test (for toxicity) -1S:6582:Part-2:2001; Reaffirmed 2007.

I

Pd&é‘&@
25/08/2020




Annexure - 7A

VOC reading during accident period at VVarious location.

Sr. | Time | Location Prevailing Reading in | Approximate
No. | (hours) wind ppm distance in (m)
direction from the
incident
location
1 13:10 | M/s.Grauer & Downwind 139.5 10 meter
weil (india) Ltd direction (maximum)
2 14:30 M/s. Padam Downwind 28 150
Plastic direction
3 15:00 | M/s. Chaabria Downwind 20 210
Textile processors | direction
Pvt Ltd.
4 16:40 | M/s. Setco Downwind 0.3 540
Chemicals india | direction
pvt Itd
5. [17:05 | M/s. Hariram Downwind 0.2 630
Industries direction
6. |17:30 | Shree Krishana Upwind 0.0 200
traders Direction
7. |17:45 | M/s.Grauer & Downwind 2.9 10
weil (india) Ltd direction
8. |17:50 | M/s. Shakti Bio At incident |1.8 0
Science Ltd. place

*Measured by handi VOC Meter.
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AAOM Results at Upwind and Downwind Side

Annexure - 7B

Sr. Parameter Unit Permissible | Measurement | Results | Results Method
No. limit Method AAQM | AAQMon | Detection
on Downwind | Limit
Upwind | Side
Side
1 Particulate IS 5182 Part-
Matter(Size less pg/ms3 100 23 86 459 5.0 pg/ms
than 10 pm)
PM10(4hrs)
2 Particulate Lan SOP
Matter(Size less pg/ms 60 No.UERL/AI 29 247 5.0 pg/m?
than 2.5um) R/SOP/11
PM2.5(4hrs)
3 Sulphur IS 5182 Part-
Dioxide(S02) pg/ms 80 2 14.5 18.44 5.0 pg/ms
(4hrs)
4 Nitrogen IS 5182 Part-
Dioxide(NOX) pg/ms 80 6 21.6 46.0 4.0 pg/m3
(4hrs)
5 Carbon IS 5182 Part-
Monoxide(CO) mg/m3 4.0 10 0.2 1.43 0.01mg/m?3
(Grab sample)
6 Benzene(C6H6)(4 | pg/m?3 5.0 IS 5182 Part- N.D 14.6 1.0 pg/ms
hrs) 11
7 VOC(Benzene, Tol | pg/ms3 - IS 5182
uene & Xylene)(4 Part-11 21.5 672 1.0 pg/ms
hrs) 2006,RA:201
7
8 Non Metane Hydro | pg/m?3 - IS 5182
Carbon(Grab Part-17:1979 N.D 21.5 1.0 pg/ms
sample) RA:2009
9 IPA(4 hrs) pg/ms3 - IS 5182
Part-11 N.D 331.63 1.0 pg/m3
2006,RA:201
7
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Annexure - 8

F. No. J-11011/235/2009- 1411 )
Government of India
Ministry of Environment and Forests
(l.A. Division)
Faryavaran Bhawan
CGO Complex, Lodhi Road
New Delhi — 110 003
E-mail : plahujarai@yahos.com
Telefax: 011 — 2436 3073
Dated: July 8, 2009

The Vice Prasident Miarks)
Mis Shakh Biosciences Limited
Piot ne 41111 LIC Secior,
SIDC Estate, Wapi-306 155
st Surat, Gujarat

Sub: Expansion of bulk drugs & intermediates manufacturing unit at Plot no
4111, LIC Sector, GIDC Estate, Vapi-3961 95, Dist. Valsad in Gujarat, by
M/s Shakti Biosciences Limited —req environmental clearance

Sir,

Thiz has reference to your letter no. GPCE/AT1/2008/ 267 July, 2008
received in the Ministry on 13.4.2009 aleng with application in the form of form-1and
pre-feasibility report seeking environmental clearance under the provisions of EIA
Matification, 2006,

2 The Ministry of Envirorment and Forests has examined your application, |t is
noted that Mfs Shaki Biosciences Limited are manufacturing organic titanates and
bulk drugs and intermediates with capacity of 5807 MTPM. It iz proposed to
enhance the capacity by addition of intermediates @ 100MTPM. The production
capacity after expansion will be 15807 MTPM. Eecides, §4.280 MTPM of HC
(30%). 4071.800 MTPM of AICIZ (22%) and K8r solution (23%) will b2 manufactured
as by products. The unit is [ocated at GIDC Estate Vapi, District Valsad in Guarat.
No eco-sensitive areas are located within 40 km radius of the plant Propozed
expansion will be carried within the existing unit having land area of 3901 m2. The
total cost of the project will be Rs. .26 crores.

3. Details of products along with their production capacity are given below:

ar ' Present | Proposed | Total

| No. | Product Capacity  Capacity | Capacity

b o (MTPM}  {MTPM) | (MTPM)

|01 | Telra Butyl Titanate | 250 100 1250

e Teta lsopropyl Thanate 1206 ®D- _ ~ [sap |

|23 | Lansoprazole Sulphate | Ug = B0s sy fal ) |

.04 | Amiodipens Besylate (145 00 1145 |
05 | Omeprazole Sulphate (17 oo MR &

08 | Pentoprazole 10 a0 [10
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07 [LosartonPotassium 192 B0 [182 |
| Tramadoie i
4] !
P mvorocnionige 122 0 22
Citaiopram !
G |
% | Ayrobromige |15 ] ST . ;
10 | Fluconazole ) i3_n:: M (3.0 |
! | Meta Fhenoxy | j
" Benzaldehyde S . L
[ Total = (8807 1000 (15807
_ By products b f= 5 ==
01 HCL 30% 0 64280 8426
Uz AICH soiution, 23% 0 __duiss 40188 |
03 KBrsolution.23% ] 273342 [273347 |

£ It iz noted that water requirement of 101.80m3/day will be met from the GIDC
water supply. The wastewater generation will be 24,995 m3fday. The existing
effluent (17.75m3/d) are treated in ETP for primary. secondary and teriary treatment
and treated effluent are sent fo CETP for further treatrnent and disposal. For the
proposed expansion, the concentrated effusnt stream (4045 md) will be reated in
multi effect svaporator snd condensate will be reused for industrizi purpose.
Domestic effluent (3.2 m3/d) will be disposed through septic tankfsoak pit. Power
requirement of 450 K\VA will be met through the DGVCL. Fuel requirement for the
850kgMour baby boiler will be FO (800 itsfday) and natural gas {1500 NM3iday), The
company has installed 2 no. of DG sets of 100KVA and 200KVA capacity each.
These will be discontinued and one no. of DG set of SODKVA capaciy will be
installed for emergency power back up.

5 The process emissions in the form of HC will ba controlled by two stage water
and alkal scrubbing system.  Stack haight of 21m is propesed for the 250 ka/he
coiier and stack height of 25m is proposed for the 2 MURr boiler Stack height of
10m 15 proposed for the DG set for dispersion of gaseous emissions

&. Hazardous! sclid waste generation will be in the form of ETP waste (35
kgfdayl and process waste (iron sludge) (0.06 Mifyr.} will be sent to TSDF site. Vapi
Usedfspent oil {0.30 kifyear) will be scld to MoEF approved recyclers or ncineration.
Liscarded drums/carboysiliners/bags (350 nos.fannum) will be supplied to MoEF
approved recyclers. Distillation Residue (112 Mtmonth) will be disposed by
incineration at common hazardous waste incineratar Frocess waste (potassium salt)
{22 Mtrnonti] will be sold as Dy products’ to TSDF site for suitable treatment.
Frooess waste (Ammonium Chiloride) (380 Mty ) will be sold. Spent catalvst'spent
carbond hyflow (1.2 Mtymonth) will be reused in the next batch or sent TSOFE site for
suiable treatmeant

T The project activity is listed at seral no. 2if) of schedule of EIA Motification,
2006 and categorized under A or “B" category depending upon the location of the
plant gutside or inside the notified industnal area. In the instant caze, the plant is
located within the notified industnial area. GIDC Vapi and covered under categary
'B" But the Vapi is an identified critically polluted area. Rence. as per general
condition of ELA& Notificabion. 2008, the proposal was appraised at centre.
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The Expert Appraisal Committee in its 95" Meeting held on 15" <177 June,

2008 recommended the project for environmental clearance.  As the unit is located
in the industrial estate, the public hearing/ consultation of the project is not required
as per para 7 (-1 () Stage (3} - public consultation of EIA Notification, 2008,

g

Based on the information submitted by the project proponent, the Ministry of

Environment and Forests hereby accords environmental clearance 1o above project
under the provisions of EIA Notification, dated 14" September 2008 subject to the
compliance of the following Specific and General Conditions:

A,

ii.

Y.

SFECIFIC CONDITIONS:

The industrial effluent generation shall not sxceed 21.7%5 m3d. The
concentrated stream [4.045m3/d) shall be treated in the Multicle Effect
Evaporator and the condensate shall be used for industrial purpose. The
dilute stream (17.750m3/d) in the existing project shall be given primary,
secondary and tertiary treatment. The treated efiluent shall be sent ta
CETF for further treaiment. The freated effluent shall conform to the
standards prescribed under Envionment (Protection) Act 1985, The
domestic effluent (3.2 m3/d) shall be treated through septic tank/soak pit

GPCB shal not permit any new discharges from new industries or
gxpansion of existing industries in the area that lead to CETP il the said
FETF meet the reguired standards and have adequate hydraulic capacivies.

The company shall adopt cleaner production technelogy to minimize the
guaniity of fregh water reguirement ang process effluant generation.

The process emissions in the form of HCI shall be serubbed with two stage
water and alkal scrubber The gaseous emissions from the boiler and DG
set shall be dispersad through stack of height a5 per CPCE /State Poliution
Contral Board standards. To mitigate the noise pallufion acoustic reatment
shall be given to the DG sets.

The company shall carry out monitoring of HSL Bromine and shlorice and
data submitted to the Ministry /CPCE/State Pollution Control Board.

The proponent shall upload the status of compliance of the stipulated
environmental clearance condifions, including results of monitored data on
their website and shall update the same periodically. It shall simultaneously
be sent to the Regicnal office of MOEF, the respective Zonal offies of CPCE
and the State Pollution Control Beard. The pollutant levels namsly, 5P,
RSPM, 502 NOx {ambient levels as well as stack emissions) and HCIl and
VOC shall be monitored and displayed at a convenient location near the
mzain gate of the company in the public domain.
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The company shall ebtain Authorization for collection, storage and disposal
of hazardous waste under the Hazardous Waste (Management, Handling
and Transboundary Movement) Rules, 2008 for management of Hazardous
wastes and prior permission from GPCE shall be obtainad for disposal of
solid / hazardous waste in the TSDF. The concerned company shall
undartake measuras for fire fighting facilifies in case of emergency.

Hazardous chemicals shall be stored in tanks in tank farms, drums, carboys
gte. Flame arresters shall be provided on tank farm, Solvent transter shall be
by pumps

For control of fugitive emission fellowing steps shall he follgwed

Closed handling system shall be provided for chemicals.

Reflux condenser shall provided over reactor.

System of leak detection and repair of pump’pipeline based on
preventive maintenance.

The acids shall be taken from storage tanks to reactors through closed
pipeline  Storzge tanks shall be vented throvgh trap receiver and
condensar operaied on chilled water,

[ R

o

Seolvent management shall be as follows

1. Reactor shall be connected to chilled brine condenser system

2. Reactor and solvent handling pump shall have mechanical seals to
prevent lzakages

3. The condensers shall be provided with sufficient HTA and residence
time s0 as to achieve maore than 95% recovery

4 Soleents shall be stored In a separate space specified with all safety
measuras.

o Proper eartting shall be provided in all the electrical equipment
whersver solvent handling is dons

8. Entire plart shall be flame. proof. The solvent storage tanks shall he
provided with breather valve to prevent losses. )

An area of 33% shall be developed as green bell. Selection of planis spacies
shall b &2 par the Guidelines of CPCE.

The Company shall harvest surface as well as rainwater from the rocflops of
the buildings and storm water drains to recharge the ground water and use
the same water for the various activihes of the project to conserve fresh
water

Ocecupational health surveillance of the workers shall be carried cut on a
regular basis and records shall be maintained as per the Factanes Act.
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Frovision shall be made for the housing for the construction labour within
the site with all necessary infrastructure and facilities such as fusl for
cooking. mebile toilets, mobile sewage treatment plant, safe drinking water,
medical health care, créche etc. The housing may be in the form of
emporary structure to be removed after the completion of the project. All the
construction wastes shall be managed so that there is no impact on the
surrcunding anvironmeant.

GEMERAL CONDITIONS:

Wi

Vil

The project authonties shall sinctly adhere to the stipulations made by
the State Pollution Control Board,

Mo further expansion or medifications in the plant shaill be carfed out
without prior approval of the Ministry of Environment and Forests. In
case of deviations or alterations in the project proposal from those
submitted to this Ministry for clearance, a fresh reference shall be
mage 1o the Mimstry to assess the adeguacy of conditions imposed and
te add additonal environmental protection measures required, if any.

At no timea. the emissions shall exceed the prescribed limits. In the
event of failure of any pollution control systern adopted by the unit, the
unit shall be immediately put cut of operation and shall net be restarted
until the desired efficiency has been achisved,

The gasecus emissions (NOx, 302, HCl and SPM } and Particulate
matter along with RSPM levels from wvarious process units shall
conform to the standards prescribed by the concerned authorities from
ime o tims. At ne time. the smission levels shall go beyond the
stipulated standards. In the event of failure of pollution controf
system(s) adopied by the unit. the respective unit shall not be restarted
untl the control measures are rectified fo achieve the desired
efficiency. Stack menitering for 802, NOx and SPM shall be carried.

The iocations of ambieni air gualty monitoring stations shall be
gecided in consultation with the State Poliution Control Board (SFCE)
and it shall be ensured that at least one stations is installed in the up
wind and downwing direction as well as where maxmum ground level

concentrations are anticipated.

Cedicated scrubbers and stacks of appropriate height as per the
Central Poliution Control Board guidelines shall be provided to control
fhe emizzions from varnous vents. The scrubbed water shall be sent ta
ETP for further treatment,
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The gverall noise levels in and arcund the plant area shall be kept well
within the standards by providing noise control measures including
acoustic hoods. silencers. enclosures efc. on all sowrces of noise
aeneration. The ambient noize levels shall conform to the standards
prescribed under Environment (Protectiont Act, 1986 Rules, 1989 viz
75 dBA (day time) and 70 dBA {night time).

The project proponent shall alsc comply with all the envirgnmental
protection measures and safeguards proposed in the project report
subrnitted to the Ministry. Al the  recommendations  made  in
respect of emwvironmental management and risk mitigation measures
relating o the project shall be implemented,

The company will undertake all relevant measures for improving the
Socio-economic conditions of the surrounding area. CSR activifies will
be undertaken by involving local villages and administration

The company shall underake ecc-developmental measures including
community welfare measures in the project area for the overal
improvemeant of the envirgnment,

A separate Envirchmental Management Cell equipped with full fledged
laboratory facilities shall be sel up to carmy out the Environmental
Management and Monitoring functions

Tha project authorities shall earmark adequate funds to Implement the
conditons stipulated by the Ministry of Emaronment and Forests as wall
as the State Government along with the implementation schedule for ali
the conditions stipulated hergin. The funds so provided shall not be
diverted for any other purpose.

The implementaticn of the project vis-a-vis environmental action plans
shall be monitored by the concerned Regional Office of the
Ministry/SPCE f CPCE. A six monthly compliance status report shall he
submitted to monitoring agencies and shall be posted on the website of
the Company

& copy of the clearance latter shall be sent by the proponent to
concerned Panchayat, Zils ParisadMunicipal Corporation, Urban local
Body and the local NGO, if any. from who suggestions'
representations, it any , were received while processing the proposal.

The project proponent shall alsa submit six monthly reports on the
status Of compliance of the stipulated E C conditions including results
of monitored dala (both in hard copies as well as by e-mail) to the
respective Regional Office of MoEF, the respective Zonal Office of
CPCE and the State Pollution Control Board,
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avil.  The environmental statement for each financial year ending 21" March
in Form-\ as is mandated shall be submitted to the concerned State
Pollution Control Board as prescribed under the Enwironment
{Protection) Rules, 1988, as amended subsequantly, shall also be put
on the website of the company aleng with the siatus of compliance of
envitonmantal clearance conditions and shall also be sent to the
respective Regional Offices of MoEF by e-mail.

®viii,  The project propenent shall inform the public that the project has been
accorded environmental clearance by the Mimistry and copies of the
clearance lefer are available with the SPCB/Committee and may also
be seen at Website of the Ministry at hitpVenvior mican. This shall be
advertised within sewven days from the date of issue of the clearance
lstter, at least in two local newspapers that are widely circulated in the
region of which one shall be in the vemacular language of the locality
concerned and a copy of the same shall be forwarded {0 the concerned
Fegional Office of the Minisiny

¥ix,  The project autharies shall inform the Regional Office as well as the
Ministry, the date of fmancial closure and final approval of the project
by the concerned authonties and the date of start of the project.

10.  The Ministry may revcke or suspend the clearance, if implemeantation of any of
the above condifions is not satisfactory.

11, The Mirusty reserves the right fo stipulate additional conditions, if found
necessary. The company in a time bound manner will implement these condifions.

12 Ay appeal against this environmants! clearance shall lie with the National
Appeliate Authority, if prefered, within 2 period of 30 days zs prescribed under
section 11 of the National Envirenment Appeliate Authoriiy Act, 1997

13.  The above conditions will be enforced, inter-aliz under the provisions of the

- Wiater {(Prevention & Control of Polivtion) Act, 1874, Air (Prevention & Control of
Water Pollution) Act, 1981, the Environment {Protection) Act 1988 Hazardous
Wastes (Management and Handling] Rules, 2003/ 2008 and the Public Liability
Insurance Act, 12571 along with their amendments and rules

I

-~y
£ Rt it e

4

(Dr.P.L. Ahujarai)
Director
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Copy bo:

1.

[

The Secretary, Forests & Envirenmert Department. Govermnment of Gujarat.
Sachivalaya. 8th Floor, Gandhi MNagar-382 010, Gujarat.

Tre Chief Conservator of Forests (Western Zong). Ministry of Emvironment &
Forests, Regional Office, E-5. Arera Coleny, Link Road -3, Bhopal 462 015,
M.P

The Chairman. Central Pollution Control Board Parivesh Bhavan, CBD-cun-
Office Complex, East Arjun Nagar, New Delhi - 110 032

The Chairman. Guaral State Pollution Control Board, Paryavaran Bhawan,
Sector 10 A, Gandhi Nagar-382 043, Gujarat,

Menitoring Cell, Ministry of Environment and Forests, Paryavaran Bhavan, CGO
Complex New Delhi.

Guard File/Monitoring FileRecord File.

iDr.P.L. Ahujarai)
Director
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector 10-A, Gandhinagar 382 010

-
1T Phone  : (079) 23226295
“\ Fax  :(079) 23232156
GPCB Website : www.gpcb.gov.in

BY RP.AD.

In exercise of the power conferred under section-25 of the Water (Prevention and

Cantrof of Pollution) Act-1974, under section-21 of the Air (Prevention and Controf of Pollution)-

1981 and Authorization under rule 8(2) of the Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016, framed under the Environmentat (Protection} Act-
1986

And whereas Board has recelved CG& A application inward no: 117412 dated 09/01/2017
for the Consolidated Gonsent and Authorization (CC & A) of this Board under the provisions,/
fules of the aforesaid Acts. Consents & Authorization are hereby granited as under:

GONSENTS AND AUTHORISATION:
{Under the provisions /rules of the aforesaid environmental acts}

\y/ SHAKT! BIO SCIENGE LTD,
PLOT NO. 411/1, LIC SECTOR,
GIDC ESTATE, VAPI-396 195,
TAL: PARDI, DIST: VALSAD,

Consent Order No.: AWH- 84900, Date of Issue; 18/03/2017,

2. The consents shall be valid up o 31/122021 for use Gfoutiet for the discharge of trade
effluent & emission due to operation of industrial_piant for manufacture of the following
items/products:

[StNo. | Product " Quantity MT/Month_ |
| Teira Buty! Titanate 25
™2 [ Tetra Isopropyl Tanale 0

[}

5[ Lansoprazole Suiphate

Amlodipene Besylate
Omeprazole Suiphide

I
~ 6| Pentoprazole
Losarton Potassivm,____

.| Tramadole Hydroghioride ]

Cltalopram Hydrobromide

0_[ Fluconazole

[ Weta Phenoxy Benzaldenyd
Total

3 CONDITIONSUNDER THE WATER ACT:
31 The  quariy ttal water consumpon shll ot exceed 105.3KLD) a5 per blow bresk
mentioned in form D submitted for consent application under Water Act-1674.

SeuriBa rosh water ahall b onfy from GIDG Suppiy

) Domestic: 3.400 KLD
b) Industrar: 101.800 KLD
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32 The quantity of rade effluent discharge from the industry shall not exceed 17.75 KLD
3.3 The quaniity of Sewage effluent from the industy shall not exceed 3.2 KLD.

34 Unit shall evaporate the entire quantity of effluent generated due to the manufacturing of
Meta Phenaxy Benzaldenyd Le. 4.045 KLD in the muit sffect evaporator.

35  TRADE EFFLUENT

351 The treated effluent from the industrial unit shall conform to the CETP inlet iorms,
mentioned in column No.2 as below:

PARAMETERS _ METNBRMS N
A T2

PH 65T085
aq"c

henolic Ccmpnunds
anides,

\uondes

Sulphide my
Ammomcal Nllmgen 50

Hoxavelent Choru:
Copper

cad
[Mercu
ickel

inc
admium

ron
0l

olw]

o
12219/5;
EElE]

loriges.

hates.
tal dissolved Solids

Al efforts Shall be made to remove color & unpleasant odor as far as

pracicable

352 The final treated effluent confirming to the above standards shail be discharged into
GIDC underground drainage system & shall ultimately be conveyed inta tidal zone of
fiver Damanganga through CETP Mis. Vapi Gresn Enviro Limited (VGEL),Vapi
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POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector 10-A, Gandhinagar 382 010
Phone :(079) 23226295

Fax : (079) 23232156

Website : www.gpcb.gov.in

GUJARAT

The applicant shall either stop or curtail their praduction activities if the effuent is
ot adequately treated by CETP or CETP is not in functional

Domestic effiuent shall be disposed off through septic tankisaak pit systen.

ONDITIONS UNDER THE AIR ACT:

c

The following shall be used as fuel in Boiler & D.G. Sets.

r ntity.
Nalural Gas for 3 TPH Boiler
GSet

o ey
| HSD for 200 KVA D 200 LwDay
\ | Diesel for 500 KVA D.G.Set 1200 Lit/Day

The flue gas emission through stack attached to D.G.Set & Steam Boilers shall canform
to the Following standards

4

&

Stack |

height in
Mﬂlr

A7 Pollution | Parameter
Control
symm

Stack | Stack atiached | Pemlnlhle
. [to ‘

\
1]

The Process emission through various stacksivent of reactors. process. vessel shal
confom to the following standards:
1 Permissible
Limit

20 mgINN®

09 mg/NM®

750 g/
100 ppm
50 ppm

|
!

4{

IE

oiler 3 TPH B
S0,
NO,

N N

DGSe( T

KVA)

43

TStack -] AIr Pounuon\pmmm;
height in | Control syster
| Meter

] Water & Alkali
Scrubber  in
series.

The concentration of the following substances in the ambient air within the premises

of the industry.and at a distance of 10 meters from the source (other than the stack /
vent with height of more than 9 meters from te ground level) shall not exceed the

following levelsy
[ e Poliutant Tire
No. Weightod Amblln! air "
Average
1 ‘Sulphur Dioxids (SO} “Annual
24 Hours |
5 Nitrogen Dioxide (NG Annual
| - |24 Hours L J

Clean Gujarat Green Gujal
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= ‘ Partioulate Matier J Annual ) —‘
(Size less than 10 m) OR PM, 24_Hours 100
a ! Particulate Matter ™ Annual 40
| _(Size less than 2.5 pm) OR PMzs | 24 Houy 60
[ 5. Carbon Moroxide (CO) mg/m’ 8 Hours| 02
4 Hour 04

45 The applicant shall provide portholes, fadder, platform etc at chimney(s) for monitoring,

air emissions and the same shafl be open for inspection to/and for use of Baard's

staff. The chimney(s) vents attached to various sources of emission shall be designed

by numbers such as 51, 5-2, et. and these shall be painted! displayed 16 feciliate
identfication.

46 The industy shall take adequate measures for control of noise levels ‘from)its own
sources within the premises so as to maintain ampient air quality standards in respect
of noise to less than 758 (a) during day time and 70 dB (Alduring.night time. Daytime
s reckoned in between § a.m. and0 p.m. and nighttime is reckoned-befween 10 p.m.

5 GENERAL CONDITIONS: -

51, Any change in personnel, equipment or working conditions as mentioned in the
‘consents form/order should Immediately be intimated to this Board,

6 Authorization under Hazardous and Gther, Waste (Management and
Transboundary Movement) Rules-2016, Form-2(See rule §(2))

6.1 Number of authorization: AWH- 84900, Date of fssue: 18/03/2017.
&2 Reference of application No. 117412 and date: 08/01/2017.

83 Mis. SHAKTI BIO SGIENCE LTD, i1 hereby gtanteg an sutorzaton based on the
enclosed signed inspection report ft eralmn‘ collecti ption,  storage,
transport, reuse, recycling, rsocvery‘ e processing, - co-pr oesslng, udizon,
redtment, disposal or any ciher use o basatdous. or Giner wasics on
premises situated at PLOT. NO 4111, LIC SECTOR, GIDC ESTATE, VAPI-JSU 195
TAL: PARDI, DIST: VALSAD:

Details of Authorization:

Catego! of
Hlnldolll Waste as
per the Sch.ﬂul!! L
and il ot th
Schedule-1

Aufhorized mode of | Quantity
disposal or recycling or | {ton/annum)
utiisation  or  co-

c.

Transportation, Disposal MTAT

by selling to registered ‘ J
Page 94
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
S Sector 10-A, Gandhinagar 382 010
“'u Phone : (079) 23226295
NP/ Fax 1 (079) 23232156
GPCB Website : www.gpcb.gov.in
2. | Schedule-| 331 Collection, Storage, 0.250 ]
Transpartation, Disposal MTYE
by seling to authorized |
cler.
37 Schedule | 353 | Collection Storage, g
Transporaon Disposalat | NTYr
TSDF-VWEM
SchieduleT | 37.1 | Coliection,Storage, 0025
Transporiaton Deposalal | MTAT
TSDF-VWEMCL
5 | Schedulel | 28.1 | Collection, Starage. 78
Transportation, send for MTAE
incineration or Go-
processing in cement
L industries
| Schedule-l | 281 | Gollection,Storage, .06
Transporaton, D\sposa\ atef, \MTYe
TSDFVWEM
7| Schedule- | 810 CaHecﬂnn‘S(umge‘ 390
u Transportation Disposal MTHYr
by seling to unit who has
permission of ruie-9 under
Hazardous and'Other.
Wastes (Management and
Transboundary
_ i Movement) Rules, 2016,
8 | Schedulel | 282 | Collestion Storage, 1440
Transportation, Disposal at | MT/¥r
i TSDE-VWEMCL.
84 The Authorisation shall be valid for a period of 31/1212021.
85 The Authorisation is subject to the followirlg general and specific conditions:
A General Conditions under Hazardous and other Wastes (M&TM) Rules-2016
1 The Authorised person shall comply with the provisians of the Environment (Rrotection)
Act, 1986, and the rules made there under.
2. The Authorisation or ifs renewal shall be produced for inspection at the request of an
officer Authorised by the State Pollution Gontrol Board
3 The personAuthorised shall not rent, lend. sel, transfer or otherwise transport the
hazardous and.other wastes except what is permitied through this authorisatian.
4. Any (nanotized change in personnel, equipment or working conditions as

mentioned
in ‘the sppuoamn by the person authorised shafl constitite a breach of his

authorisatior

Clean Gujarat Green Gujap
1S0-9001-2008 & ISO-14001 - 2004 Certified Organisatior!
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& person authorised shall implement Emergency Response Procedure (ERP) for
whiah this authorisation s being granted considering all site specific possible scenarios
such as spillages, leakages. firs etc. and their possible impacts and alsa camy out
mock drill n this regard at regular interva of time;

The person authorised shall campty with the provisions outfined in the Central Pollution
Control Board guidelines on “implementing Liabilities for Enviranmental Damages due,
to Handling and Disposal of Hazardous Waste and Penalty”

It is the duty of the authrised person {6 take prior permission of the State Pojlution
Gontrol Board to close down the facility.

The imported hazardous and other wastes shail be lu“y insured for transitas well as for
any accidental ocourrence and it clzan-up operat

The record ofwnsump\m and fate of the imported hazardous and other wastes shail
be maintained,

The hazardous ang other waste-which gets generated difing, recycling or reuse or
pre-processing or utlization of imported hazardaus of other wastes shall be
treated and disposed of as per specific conditions of aufhorisation

The importer or exporter shall bear the cost of import o export and mitigation of
damages if any.

An application for the renewal of an authorisstion shail be made as lid down under
these Rules.

Any otner conditions for compliance as per the Guidelines issued by the Munistry of
Envitonment, Forest and Climate Change or Central Pallution Coniroi Board from fime
totime.
Annual return shall be filed by Jume-30" for the period ensuring 31* March of the year.
Specific Condltions (Whichever Is applicable)

The authorised actual(Usénof hazardous and other wastes shall maintain recards

of hazardous nd other wasstes purchased in 3 passbook issued by the State

Pollution Control 8oard along with the authorisation.

Handing over of the hazardous and other wastes to the autharised actual user shall
e only after making the entry into the passbook of the actual user.

In case of rehewal of authorisation, a self-certified compliance report in respect

of effiyent, emission standards and the conditions specified in the authorization

for hazafdous and other wastes shail be submitied tc SPCB.

The” occupier of the faciity shall comply Standard speraing procesure/ guidelines.

published by MOEF&CC or CPCB or GRGB form time to time




=

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
—_— Sector 10-A, Gandhinagar 382 010
N Phone  : (079) 23226295
A\ [/ 4 Fax  :(079) 23232156
GPCB Website : www.gpch.gov.in

5 Unit shail comply provisions of E-Waste Management Rules-2016.

For and on behalf of
Gujarat Pollution Control Board
DF kot~
(SmEDP.Shan)
Environmental Engineer
NO: GPCBICCA-VSD-1070{4)iD: 24371/

Issued to:

M/S. SHAKTI BIO SCIENGE LTD,
PLOT NO. 41111, LIC SECTOR,
GIDC ESTATE, VAPI-396 195,
TAL: PARDI, DIST: VALSAD.

Signature Not Verified

Digitally sighed by HAH
DIPTI PRAKAS
Date: 2017.0 S Green Guj Oge 97

Reason: Sgglre, Q@@H 8&3001-2004 Certified Organisati
Location: Ind
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PUB R
LIC LIABILITY IND AL POLICY SCHEDULE Annexure - 10
Policy No. ¢ 172200/48/2021/1138 Prov. Policy No. * 172200/48/2019/4959
CoverNoteNo . . Cover Note Date  : -
Insured's Code  : 91931427 Issulng Office code : 172200
Insured's Name  : SHAKT| BIO SCIENCE LTD. Issulng Office : DO VAPI (GSTIN: 24AAACT0627R224)
(GSTIN: 24AAHCS7723A12ZN)
Address : 411/1,LIC SECTOE GIDC VAPI- Address : ABOVE SONY SHOWROOM
396195 NEAR JEEVANDEEP HOSPITALN.H.NO.8,
VAPI-395191
VAPI 396195 VAPI GUJARAT 325191
Tel/Fax/Emalil © 1I0/NA Tel/FaxEmal i 0260-2432563, 2425933/ /

172200@vorlentalinsurance.co.in

Agent/Broker Detalls ’

Dov.Oft.Codo  : NANMINA0AIAE MR. D.K. DESAI STANP DUTY PAD CONSQLIDATED AV U
Agent/Broker : BA0000064411 KAUSHIK K PARMAR VIDE REVENUE DEPARTMENT ORDER HO.
Address : RAM CHAWK,STATION RD,KILLA PARDI.,VALSAD,GUIJARAT, 396125 L GHLMETM STPAZ01S 5 -DAD NHNH l

TellFax/Email  : 9824173286//kkp471970@gamil.corr

J

Collection No & Dt : DC_I_IND 8962001684 - 29/06/2020 GST INVOICE NO 2419183834 UIN:0
Gross Premium : 11,475 GST 2088 StampDuty : .5 Total Prem : 13541

Coinsurance Details : NIL

Indemnity Limit ' ANY ONE ACCIDENT Re.  50,00,000.00
AGGREGATE DURING THE POLICY PERIOD: Rs.  50,00,000.00
Location No 1 Location Name ™ 4111, LIC SECTOE GIDC VARK
Address . DIST VALSAD-396195 305185
VAPI

GUJARAT - 396185
Retroactive Date : 29/06/2020
Territory/Jurisdiction : INDIA / INDIA

Place: VAPI mnnllmnllmlnlll 77 Forand on benalf of
Date : 29/06/2020 E}, . ROARSGNOS2 2 - J

This is an electronically generated document (Policy Schadule).The
Policy document duly stamped will be sent by post.

In case of any query regarding the Policy please cal Toll \z : _‘ig,:\\\% 4
Free No. 1800 11 8485 and 011 33208485. \iﬁ-‘ﬂ-\\'m\: Signaxvy
CIN: U66010DL1947G0I007158 All the Amounts mentionad in this policy are in Indian Rupees Poge tof2

IRDA Regn. No. 556 - Now you can buy and rensw selected policies oniing at wivw. orisntalinsurante. ong.in

. ; 5 Q. egd. & Head Office : A-23-27, Asal Al Raag, \e= Damy- 110 2.

; rafad : -25/27, FEE Fe 118, 7 fee - 110 002 " \ . AR 1Y S
gofipd @ 7= ; r:nczesgr K > ‘ ‘;a F, - 1800 11 8438 Visit Us at  www.orlentainserance. g i T :w NoL RN T S
aq@Tge www.orientalinsu .0rg. . e R | Adcress 8l communicalions 1o pokcy lssung Orice

' Scanned with CamScannEgg5 0%
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: This Document is Digitally Signed

The Insurance under this policy Is extended to cover risks of :  NIL

Total Premium inwords  : Indian Rupees Thirteen Thousand Five Hundred Forty-One Only

The Insurance under this policy is subject to terms and conditions given in the policy attached here to the following specific
conditions

In the event of a claim under the policy exceeding Rs. 1 lac or a claim for refund of premium exceeding Rs. 1 lac,the insured will
comply with the provisions of the AML policy of the Company.The AML policy is available in all our operaing offices as well as

Company's website.

Excess : 0.25% of AOA Limit with a maximum of Rs. 1,50,000/-

Voluntary Excess :

Financier Names are as per the list attached: Not applicable

Warranted that in case of dishonour of premium cheque(s) the Company shall not be liable under the policy and the policy shall
be void abinitio (from inception).

In witness whereof the undersigned being authorised by and on behalf of the Company has/have herein to set his/their hands at
DO VAPI (GSTIN: 24AAACT0627R2Z4) on 29TH DAY OF JUNE 2020

EnteredBy : SUMAN BHARTI For and on behalf of
ExaminedBy :  Ms PATEL ANJANASS. ”J)nedoﬁ_egtal Insurance Company Limited
AN
5/ AmoNe\b
Policy Printed By : 612251 P: R O“é\)
Policy Printed On : 29-JUN-20 15:49:53 MAC : k % ) s

&3 7
“iTp=rAuthorised Signatory

Place: VAP g IWMHMM"M’MIWWIHMWMM For and on behalf of
b3k oA R The Oriental Insurance Company Limited

Date :  29/06/2020

This is an electronically generated document (Policy Schedule).The
Policy document duly stamped will be sent by post.

In case of any query regarding the Policy please call Toll
Free No. 1800 11 8485 and 011 33208485.

& Page 2 of 2
IRDA Regn. No. 556 - Now you can buy and renew selected policies online at www .orientalinsurance.org.in

Tofigd U3 qBT Ffad : 7-25/27, FEF Jft 3, 7 fee-110 002, Regd. & Head Office : A-25-27, Asal Ali Road, New Delhi-110 002.
F9973e www.orientalinsurance.org.in 2@, 2 i 5. - 1800 11 8485 Visit us at : www.orlentalinsurance.org.in, Toll Free No. : 1800 11 8485
T FA TAER Giferdt At vt Pt | & Address all communications to policy Issuing Office

‘ Scanned with CamScann&rage 9!’
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— Annexure - 11

5As22 vid frear ARvede aaansell 53

Freal Aai ea, @aa 2s,qdAIS
gt d.oz532-2ussa3, Jed oI
e-mail:-collector-val@gujarat.gov.in

-{.ﬂa{l«ﬂfﬂaﬁwﬂammﬂgﬁ% /2020 Aloy/2020
A2 4lY o (1) Arrad 2asradld sudien w uBaR s Al dL43/03/20204
AUl Aoraid AR el ARE-200¢ WYAU-2020
(2) 2l =l gsn A el iaavdsasuadl. 3559 4l
3%%2/2.020 AL2WO3/202041 s B dLo%/0¥/2020-L A
W sHLZLAL wEu
(3) Aot Frunsall »0HIGE demd] 21 242 44ALALE
guls: A Gl A 2L /A% 22/ 2020 dLoE/oY/2020
() T3 wiidlaa vilats wied wllu (A AL ALl YA SHIEHEY Wy
Widl/zroe -o/2020 dlLegfo¥/i0%0
(u) Heerlla sBiadzl vilas 2w 2 A 42 gL e g HsY Wy
ylladl/2r1e-1¢ /2020 dl.od/o¥/20%0

(=) .5l 2 2L Em-l (2217 (L) 293[R, adm 5343, Az v
4 dlBiaz{lzs, 2/5E1402 0/ No. 1929 ALos/o¥/202%0
() AaAd fotizzs Adsydez 252 - 2001

s -
QlaMi AiAe Sl 4y (COVID-2019) 4 acd deu widudearad AL alzas
weid] M2 s 2Ad 8. Aerud Asdl Wi (COVID-2019) - 33l AMEY B, 5

st ot 2212l W ArAd sl PRl iR A3 SEHL ArE (COVID-2019)

Al Jadl viesiaa w2 [@lRA aie sl M2 s2AMi HEAL B, Asrad HanzalAl 2En A
yBaw sl [Bowdidl dlis/ed/ioodl A2l Bael Asrad WG adls fifA-201¢
WAu-2020 NG R4 B, AL 2 229,030 Rrdizdl 2Ry AsH 24 3
GHlail oit, 52 wiila sl 20Ad wdl. daaHi dld siis - 2 ol iz et wiHisls
sl g vl sotd-Al sPl A5 R WA O,

daeei dlia - 3 4l = Al el sveuedt oot i dieflz Raldd yaEl anal
Pharmaceutical, Intermediates Chemicals i w@iBls Ay wens dlor daquil vdlddl
WGy FAsHl Sl S Adlzinylug-ssz-arad sl sdidisdld uez2 (w.{L»us)- (covip-
19) wi 2eflii-2dl Alziiez M2 Guiloll Aoy s Uil Gezsl wid 4 Wiz Bapat 4Rz
(il dlzz yovol) Geute-d Wl g vl ar3dl B Bl AsiA Al 26 A U2 MM 54
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> - ge uadld
5. ell WA oA () whaan sACls AA g s A3 S

A @5 s2ami w@ P, &
udl ;-
(4 $%ell unadlal et amea (COVID-2019) A Beudl szsiat iz 221241 a2gll

59

TR A A3 wetefis ymeo epdl Sl Bud el grbzpaell ARl
Yoell dieidl apaqrd) 2,

(2)  setll oot il it sfena Qae-alfn 20l 5o A ol siofladell 4kl
WAl G Fafl S ez s wesidl asm

(3) & 4RA Wy Al ARl sand wdl 9 Aat el spedd s gRe vl
Qall, anardl Aner a3dl Adl2iFad cuazan Yol sl 238 4w yF2 Raw serl
YR Al et 58wl Ad] Aoy szl Sl Boudy sl ol et 24l
AN Rell orRUT wual speidl we Foig amami syar £a el duddl R
sigarl sdaud] ui weanl wuadl.Aner ol wisanl widd MEAr-l ARl dul
Auda drer Aleyil-z sz - 2001 Al san G0 @A st oidl,

(afl2uzv2zygel
[Eyea A2, aquls
W,
Rl
w156, AQAY AIER W~ :-

(1) et qRasl, 3¢ Rews, auitlor

() 2Yed AFasdl 20304 A udlar seug Fea, Al

154 a0tz A6 el - el wiflassll, e q2s

A5 yaonza 36 AL - Hua Freal vl wifisdlal, s g w0l U3,

59 aratiiRd AE l-l -
(1) [Freal Est vifisddl agzu
(2) et ddlowted Al 2ell, acrns [ wrdl gz /andl
(3)  ~tuet el 2iBas2ll : qqrs [l
() stducs Arrgesll : adrus [ YRS/ WU [ GHRd | Swusy andl o ot 3,
(W) gt Fuere afisdlell - deRus [ URA [ g [ GMouM | suusy andl dag it .
() s idlesll : derus [ YR/ HrpR [ ardl / G3RauM g 2L 3,
(@) Aot [Fussdl 208100 Aemdl 214 2@Re; qas 4.,
2/ g det il AR5l acrued 20i0d 4l Bowdl dsell via 2u3......

Sr. Unit Name & Address Product Manpower | Working Contact Person
No. Hrs (Shift) | Name & Mo.
No,

1 NETMETRIX CROP CARE LTD, | AGRO CHEMICALS | 35 3 SUBHASH pAS
P.NO. C-1/T7/524, 100 SHED, 997403583
GIDC, VAP|

2 VALIANT ORGAMNICS LTD,, PHARMA & AGRO | PER SHIFT a RAJESHEHAI
2508, 749-755, GIDC, SARIGAM | INTERMEDIATES 25 0909112468

3 CALIRON CHEMICALS PVT. RAW MATERIAL 20 1 SHASHI MENON
LTD. FOR PHARMA IND, 96820112312
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VAPI

" 4 SHREE SAUPARNIKA COVER ALL " R. K, NAIR
EXPORTS PVT, LTD. PLOT NO. | APPRON FOR 0BORT20770
b 210, GIDC, UMBERGAON DOCTOR e

5 | APOLLO INTERMEDIATES, HI TACK ADHESIVE | 10  KARAN DESAI

3005, PH-4, GIDC, VAP FOR ADHESIVE Gayonorons
TAPES S

6 ASQUARE CLOTHING PLOT MASK & APPRON | 45 ANKUR

NO. 253, GIDC, VAPI FOR DOCTOR PANCHAL
BOBOTTABOD

7 | ACCUHEALTH REMEDIES LLP, | SAFETY MASK 10 | Anoan A
SHED NO.C-9, GIDC, U201076380
UMBERGAON

g ALOK INDUSTRIES LTD., SR. DOCTOR SUIT & 100 Viay
NO. 148-150, VILL- MORAI, VAP| | MASK FOR 0727782675

RELIENCE
FOUNDATION

9 VRAJ CHEMICAL, 790/2,GIDC, | SOLVENT & CHEM. | & VIKESH MEHTA
VAP FOR PHARMA IND, 0624110058

10 SILOXANE AGGRANDIZE STRETCH BAND 14 EACH HIMANSU DESAI
INNOVATIVE IND., 607, GIDC, | FOR MASK 8825860508
GUNDLAV & 1097, DHAMDACHI

1 SAl AB| INDUSTRIES PLOT NOMWOVEN FACE | 12 PARIMALA
NO. 27, SR. NO. 45/27, MASK §300001823
VIBRANT PARK, VAP

12 COLORTEK (INDIA) LTD., PLOT | LIQUID COLORANT | 18 2032227595
NO. 239/1, WATER WORKS FOR PHARMA,

ROAD, ABRAMA, VALSAD PLASTIC IND.

13 EXCEL FOOD & BEVERAGES, | PACKAGE B8 DARSHAN
SR. NO. 668, MOHANGAM, DRINKING WATER DEORE
UMBERGAON 7770058696

14 SANDHYA ORGANICS ALLUMINIUM PER SHIFT R.J.SHAH
CHEMICAL PVT, LTD. GIDC, PHOSPIDE FOR 30 9725260270
VAP CROP

PROTECTION
(GOVT. SUPPLY)

15 SANDHYA INDUSTRIAL FHARMA & AGRO | PER SHIFT ANIL KOU
CHEMICAL EXPORT PVT.LTD., | CHEM. 15 0879513543
2809-10, GIDC, SARIGAM INTERMEDIATES

CHEM. CONT.
PLANT

16 PHARMA CHEMICAL IND., 2811, | PHARMA & AGRO | PER SHIFT R J SHAH

GIDC, SARIGAM CHEM., 15 9725260270
INTERMEDIATES
CHEM. CONT.
PLANT

17 SWEET OM, 102/4, GIDC, INKS FORFOOD & |12 RASHMI RAJPUT
SARIGAM PHARMA 9979661133

PACKAGING IND.

18 PIDILITE INDUSTRIES LTD., FMCG & 36 ALPESH DESAI
PLOT NO, 74/74-1, T7-1, 77-2, PHARMACEUTICAL 0898040199
78(79, GIDC, VAP

19 HERCULES PIGMENTS PVT. ORGANIC 20 HEMANT PATEL
LTD,, (U-1) & (U-2, GIDC, VAPl | PIGMENTS FOR 0625397376

PRINTING INKS
g 20 | TECHNO PLAST INDUSTRIES, ROLLERS FOR FOOD | 15 NILESH SINGH
\ PLOT NO, T8A/2, J-TYFE, GIDC, & PHARMA 7006188957

PACKAGING IND.
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21 | MICAS ORGANICS LTD,UNIT- | PIGMENT & 14 EACH JIGNESH
1703, 5 8 8, GIDC, VAPI INETERMEDIATES 9328336565
FOR INK IND.
22 | HIMALAYA POLYURETHENE PVT. | HOSPITAL 18 NARESH
LTD., PARDI P, JADHWANI
AAVARQIO.PARD! | maTTRESSES 9727025252
23 | PHOENIX FOILS PVT. LTD., STEEL COILS & PER SHIFT POORNIMABEN
PLOT NO. 3, GIDC, STEEL ITEMS FOR | 35 8850885678
UMBERGAON MEDICAL, OIL
INDUSTRY
24 | ALLURE GIFT WRAPS PVT, ANTI-BACTERIAL & | 35 MOHAN
LTD., PLOT NO. 2014, PH-1, FUNGAL PAPER RARSINGHANI
GIDC, VAP FOR FOOD & 9810837267
MEDICAL
PRODUCTS
25 | YASHO INDUSTRIES PLOT NO. | FOOD ANTI 85 PER PARAG ZAVERI
251412515, PH-4, GIDC, VAPI OXIDANT & ANIMAL | SHIFT 9820644645
FEED & FOOD
INGREDIANTS
26 | KHEMKA GLASS PRODUCTS | PHARMACEUTICAL | PER SHIFT G.
PVT. LTD., PLOT NO. 68/1, PRODUCTSFOR |35 ANANTARAMAN
GIDC, VAPI GLASS 9924468367
27 INDIAN SCIENTIFIC GLASS PHARMACEUTICAL | PER SHIFT NAGIN LAD
INDUSTRIES, PLOT NO. 67, PRODUCTSFOR | 45 9427128471
GIDC, VAP GLASS
28 | APAR INDUSTRIES LTD, SR. E-BEAM PER SHIFT JALADHI OZA
NO. 6074, , 2228, 1991, 2219, OPERATIONFOR | 10 8098050146
2221, 6341, KHATALWADA & CABLE FORMED. | KHATLWADA
UMBERGAON UNIT PLOT NO. FER SHIF 10
1483, 157, 158, GIDG, UMBERGACN
UMBERGAON
9 ORIENT ORGANICS, 5306/2, SOLVENT (IPA) PER SHIFT DINESH PATEL
GIDC, VAP| DISTILLATIONFOR | 5 9825046716
PHARMA IND,
30 | ABHISHEK GLASS GLASS DROPPER, | 10
INTERNATIONAL PVT. LTD., VIALS FOR
PLOT NO. 131, PH-2, GIOC, PHARMA IND,
VAP
31 DALMIA POLYPRO PLASTIC RECYGLE | 25 MAHE SHEHAI
INDUSTRIES PV. LTD., PLOT 0374626691
NO, 780, 40 SHED AREA, GIDC,
VAPI
EF RAULA ENGINEERING WORKS, | FLIP TOP CAPSDIE | § NILANCHALA
PLOT NO. 706/1, GIDC, VAFI & MOULD RAULA
980B490385
33 | RAXON BIOMEDICAL, MEDICAL DEVICES |8 PRIYESH
VALVADA SODHA
9820448082
34 SHAH PULP & PAPER MILL NEWS PRINT PER SHIFT MAHENDRA
PVT.LTD, 87, GIDC, VAP| PAPER 40 SHAH
9879530709
EH] SHAH PAPER MILL LTD., UNIT- | NEWS PRINT PER SHIFT ALPESH PATEL
3, 40 SHED, GIDC, VAPI PAPER 40 9909666167

1
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» 36 | ARYAN PAPER MILLS PVT. KRAFT PAPER PERGHIFT | 3 BUNIL BHAH
LTD., 177 & 178, PH-2, GIDC, a0 i ARRL]
' VAPI

37 | NIMBUS PACKING LLP, 5HO. | PACKAGIN MAT. | 38 1 ANHIT GURTA

24011, BALITHA, VAP FOR PHARMA & WAHIEABLL
Foon . )

38 | SEVEN -11 INDUSTRIES, PLOT | PRINTING INKS 5 1 PAMERIGHNA
NO. 214/1, ROAD, NO. 2, GIDC, | FOR FOOD & GALVE
SARIGAM PHARIAA IND. PW& 1564024

33 | FRESNO & BAKERS FIELD, HAND WASH, 12 1 CHIRAT TRIVED]
2416, GIDC, UMBERGAON FLOOR CLEANER QB2ON 7060

40 | HIGHTECH CORPORATION PLASTIC BOTTELS | PERSHIFT |2 CHANDRAKANT
LTD., A-1/ 912-914, FOR SENITIZER & 24 AB9RE14533
UMBERGAON PESTICIDES

a1 ORTHOTECH, P,NO.6, NH-8, ORTHOPAEDIC 17 1 SUSHANT
NANDAVAL, VALSAD DEVICES BANERJI

9824138286

42 | ADG FILTER SCIENCEP.LTD., | PHARMA FILTER 7 1 RAHUL LODHA
5.NO.338, BALDA CARTRIDGE BAT0043377

43 SUPARNA CHEMICALS LTD., RAW MAT. FOR FERSHIFT |2 RAMNATH
B56, 100 SHED, VAPI DRUGS 21 MANDAL

8320124314

44 | KALYANI INDUSTRIES, 1664, PEST CONTROL 15 1 KIRAN GARASE
GIDC, SARIGAM PRODUCT 8450023619

45 | OMKAR CHEM,C-1-B/ 773, INORGANIC BULK | PERSHIFT |2 G.K.PATEL
GIDC, VAP DRUGS MAT, 1 02602451478

46 RISHABH INTERMEDIATES, INTERMEDIATES | PERSHIFT 10 | 2 RISSHABH
5304, GIDC, VAPI FOR DRUG 8428801272

a7 KALPESH SYNTHETICS, DEHRI | FABRICS FOR PERSHIFT |2 EHAVESH SHAH
ROAD, UMBERGAQN DEFENCE 20 02602562469

48 SURYA INDUSTRIES, 6306/2, FHARMA PERSHIFT |2 PARAG DOSHI
GIDC, VAPI INTERMEDIATES 10 9825405696

FOR DRUG

49 ESSEL MINING & IND. LTD., FERRD ALLOYS 40 1 SANGITA

165/166, GIDC, VAPI FRO STEEL IND. SADAFULE
6256011119

50 SWADEV CHEMICALS, 5004/3, | CHEMICALS FOR PER SHIFT 2 RAMOLIA
GIDC, VAPI PHARMA IND. 13 G898598064

51 | SHIV SHAKTI PHARMA CARE | BULK DRUG FOR | 14 1 2602421005
PVT. LTD., 924, GIDC, VAPI VETERINARY {

52 | EBURON ORGANICS (1) PVT. PHARMA PERUNIT12 |1 RAJESH LAD
LTD. , 1/4, VAPI & 805, INTERMEDIATES 9625394597
SARIGAM

53 OM BIO ENERGY, NH-8, BIO FUEL 8 1 9428021112
PARNERA PARDI

54 SURYA KIRAN CHEMICAL, PHARMA PER SHIFT 2 SATISH PATEL
GIDC, VAP INTERMEDIATES 10 9825146105

55 | ALFA CHEM LABORATORIES, | SODIUM HYPO 5 1 AMIT BHAVSAR
2715, GIDC, UMBERGAON CHLORIDE 8154077847

56 SHREE SAlI INDUSTRIES, 5/21, | POLY ALUMINIUM | 5 1 PRAVESH
GIDC, SARIGAM CHLORIDE SOL. PATEL

FOR PHARMA 9979858713

57 | KRISH CHEMICALS, 2501, PHRAM RAW B 1 VRAJESH SHAH
GIDC, SARIGAM MATERIAL 8022417544

58 | SUN INDUSTRIES, 1210, GIDC, | DISTILLATIONOF | PERSHIFTE |2 SHIRISH DESAI
SARIGAM PHARMA SOLVENT 9825145513 |
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RAMESH PATEL

59 JYOTI PLASTICS WORKS COMPONENTS PER SHIFT
P.LTD., PARIA ROAD, PARDI FOR MED. & 40 9377820748
PHARMA \
60 | CALITECH LAB (NABL) CALIBRATION AND | PER SHIFT PREMAL PATEL
ACCREDITED TESTING FOR 10 0825041619
PHARMACEUTICAL
61 K K PACKAGING, BHILAD, TA. | PACKAGING 17 JEEVAN
UMBERGAON MATERIAL TO DSOUSA
HINDUSTAN LEVER BOO7715551
LTD.
62 | HEXACELL PACKAGING, 779/2, | FOOD PACKING 10 NAYAN GORI
40 SHED, GIDC, VAP MATERIAL 9016296018
63 GEETANJAL| PACKWELL, PACKAGING 16 KRUNAL TAYAL
GIDC, SARIGAM, MATERIAL FOR 8000324964
HOSPITAL &
PHARMA
B4 KAUSHAL POLYPACK, NANI PLASTIC BAGS 18 SUMEET
TAMBADI, VAP FORFOOD & 98250286454
PHARMA (D-MART,
GODREJ, VIPRO)
65 ENOPECK SEALS INDUSTRIES, | SEALS FOR MILK & | 25 DARAJI
PLOT ND. C1B/175, GIDC, PHARMA IND.
PARDI
66 | SINGH AND COMPANIES PLOT | M S LACQURE & 40 HARINDER
NO. 3602, PH-4, GIDC, VAP COMPOSITE GUPTA
DRUMS FOR AGRO 9324200282
CHEM
67 ELTETE INDIA TRANSPORT EDGE BOARD, 12 VENKTESH
CO. PVT.LTD., 57/1/1, GIDC, PACKAGING GB24171677
VAP PROFILE FOR
DOMESTIC &
EXPORT
68 MUNDRA INVESTMENT PVT. HDPE/LDPE BAGS | PER SHIFT SHARMA
LTD.. SHED NO, 4-5, SANJAN | FOR FOOD 22 9909033196
PRODUCTS
69 | HRAKISHAN DAS MEGHJIBHAI | FABRICS FOR PER SHIFT RIKIN MEHTA
& Co. Plot No.624-625 Priya Rd, | DEFENCE 15 9813092201
Dungri
70 | M/S Trans Electio, C-1/707/L | L ccoouene
New GIDC ESTATE, Gundlav Dist. REPAIR 8 .
Valsad
71 | M/S Trans Accessories, C-1 IRANSEGRMES
/707/2, New GIDC ESTATE, REPAIR 8 -
Gundlav Dist. Valsad
72 M/S BHARAT TRANSOFORMERS
, SHED No.2, Plot No. 189, 2nd TRANSFORRICR: 8 =
REPAIR
Phasa GIDC VAPI Dist. Valsad
73 | M/S ASHISH ELECTRICALS .
Plot Mo.61, Phase-1 Near Besl TRANSFORMERS g )
Paper Mill GIDC VAP Dist. e
Valsad

Scanned with CamScanner
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" Asn TIRHAVAN CLEGCTIICALD,
TRANSTORMERS
fied Lo 61, Phaea-| Haar Mo n - -
urme HEPAIR
Tedlila CUDC VAP DIk, Valsad
7% | mon sionant
TRANBFONMEND, Plol No.J1B/5 TNANSFONMERS
a - =
,Lhad Aren, Hear V-Tians QIDC NEPAIR
VAR Dist, Valsad
76 | NIFON ZIP INDUSTAILS PRIVATE
LIMITED A-1,401/403/405, Road, ; 3 ASHOK CHHETRI
bd d Slider 2
No.4 GIDG Sarly; ol
3IDC Sarlgam, 7574045839
Ta.Umbergaon Dist. Valsad
77 DECPAK CCLLULOSE PVT LTD.,
FLOT HO. 115 & 115/1, NEW Product HPMC and 10 1 H'M'TRTT
GIDC, Gundlav Valsad CAP ey
78 RIDDHIEALTI CARE RK EST,
Nr. Chhapan Nagrl Dlrnmd:d:TEJ Iﬂ:::;t;g:ft:: 5 1 i
g 9737301221
Drug
SIHAKTI BIO SCIENCE PVT LTD.,
LK SHETTY
Plat Ho.225/3, GIDC, VAP APl Inermediate 15 PER SHIFT 2 " 20377799
VALSAD =R
SAMART AGRO FOOD Shahbudin
PRODUCTS Degam Road Karvad Floor Mill 5 - Kotadia
Vapl 5904027461
A1 MAAN INDUSTRIES NIRAV DESAI
TEA & MASALA [ -
HANUMAN BHAGDA 9825121872
B2 NADMIKA FARSHAN
All Type Namkeens G - PIVUSHERA
GUNDLAV GIDC, Khergam Road, 9825108481
Valsad
83 ALBRIGHT PACKAGING, UNIT LDPE/HDPE DAGS PER PLANT
1 &2,6I0C, UMBERGAON FOR FOOD & 20 2 MANOJ PAREKH
FERTILIZER IND. 9976502168

Scanned with CamScanner
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" A0 TIRHAVAN CLECTIICALD,
TRANSTORMERS
Ho.61, Phasa«] Hear i B . -
Ied oG LLT] nar fAongmo HEPAIR
Tedlila QUG VAP DI, Valsad
7% | Mz sHRIDHARTH o
TRAHBFORMEND, Plot Mo JIB25 TRANSFONMERS
B . =
LLhndg Aren, Hear V-Tinns QIDC IEPAIR
VAR DL, Valsad
76 | NIFON ZIP INDUSTAILS PRIVATE
LIMITED A-1,401/403/405, Road, , ASHOK CHHETRI
. Zi d Slider 20
No.4 GIDC Sarly; el
3IDC Sarlgam, 7574045339
Ta.Umbergaon DIst. Valsad
77 DECPAK CCLLULOSE PVT LTD.,
PLOT NO. 115 & 115/1, NEW PEistHANG e 10 1 H'M'DJ;UR':A:J
GIDC, Gundlav Valsad CAP Sl
74 RIDDHIHIEALTIH CARE RK EST,
r. Chhapan Nagrl Dhamdachi, Immunity booster 5 !
9737301221
Valsacl Drug
79 SHAKTI BIO SCIENCE PVT LTD.
Pl . ' S.KSHETTY
0l No.225/3, GIDC, VAPI APl Inermediate 15 PER SHIFT Z 420377799
VALSAD ¥
B0 SAMANT AGNO FOODS Shahbudin
PRODUCTS Degam Road Karvad Floor Mill 5 - Kotadia
Vapl 5904027461
A1 MAAN INDUSTRIES NIRAV DESAI
TEA & MASALA G
HANUMAN BHAGDA 9825121872
B2 AADHIKA FARSHAN
All Type Namkeens G PIUSHEA
GUNDLAV GIDC, Khergam Road, 9825105481
Valsad
1 &2,6IDC, UMBERGAON FOR FOOD & 20 2 MANOJ PAREKH
FERTILIZER IND. 9976502168

Scanned with CamScanner
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Annexure - 12

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

= ~ Sector-10-A, Gandhinagar-382 010
‘g’; : Phone : {(079) 23226295
GPCB Fax  : (079) 23232156

Website : www.gpcb.gov.in

DIRECTION UNDER SECTION 31{A) OF THE AIR {PREVENTION AND CONTROL OF
POLLUTICON) ACT-1981 [HEREINAFTER REFERRED TO AS THE “AIR ACT”] AS AMENDED
FROM TIME TO TIME.

(1) WHEREAS you are having an industrial plant for the Pharmaceuticals products
manufacturing located at Plot No: 411/1, LIC Sector, GIDC Estate, Vapi-396195, Tal:
Pardi, Dist: Valsad.

(2) AND WHEREAS your industry was visited on 08.08.2020 by authorized officers of the
Board, during said visit it was observed that;

1. Fire accident occurred on dated 08/08/2020 in pharma plant of M/s. Shakti Bio
Science LTD, Plot No. 411/1, LIC Sector, GIDC Estate -Vapi — 396195

2. During inspection strong, intense VOC is sensed in and around the factory premises
due to which eye irritation is also feit.

3. During inspection there was dense smoke emission from the pharma plant which is
spreading in the prevailing wind direction (SW to NE).

4. Analysis result of collected sample of Ambient Air Quality from down wind direction
is higher than the permissibie limits.

5. Generated contaminated wastewater during fire fighting operation is going into open
chamber of GIDC storm water drain outside unit premises.

6. There was damage to ETP units and laboratory during inspection due to fire
incident.

{3) AND WHEREAS looking to the observation during the said visit you have viclated
provisions of the environmental laws and you are in non-compliance of the conditions
granted to you.

UNDER THE CIRCUMSTANCES, i, G.B. Vasavada, Senior Scientific Officer & IC Unit
Head, Vapi of Gujarat Pollution Control Board is directed to issue the directions under Section —
31(A) of The Air (Prevention And Control Of Pollution) Act-1981 as under:-

1) To prohibit you from the above said manufacturing activity.

2}  Toclose the operation of your industriaf plant on the above mentioned premises.

3) To direct the concerned authority to stop supply of electricity and water with the
immediate effect.

4) D.G. Sets'and emergency facility shall be operated for safety and security purpose to
maintain the temperature of specific chemicals, operation of EMS with reference to
Water, Air and Hazardous waste management.

5)  Unitshall submit Form-11 under Hazardous Waste Rules, 2016.

8)  Unit shall comply with conditions given by DISH & Unit shall submit DISH report to
Regional office Vapi & Head Office Gandhinagar.

7Y Unit shall carry out Safety Audit/ HAZOP study if applicable.

If the above directions are not complied, you are liable for prosecution under Section (37)
of -the Air (Prevention and Control of Pollution) Act-1981 which provides punishment with
imprisonment for a term not less than one year and six months and may extend to six years and
with fine.

> Clean Gujarat Green Gujarat |

ISO - 9001 - 2008 & 1SO - 14001 - 2004 Certified Organisation
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This order is issued after approval of competent authority.

For and on behalf of

GUJARAT POLLUTION CONTROL BOARD
> CI-D&'E
W,%H 20
Vasavada

(G.B.
Senior Scientific Officer & I/C Unit Head, Vapi

NO: GPCB/CCA-VSD-1070(4)/|D: 24371/ Date:

Iss To: -
‘/m’su.ﬂgHAKTl BIO SCIENCE LTD,

PLOT NO. 411/, LIC SECTOR,
GIDC ESTATE - VAPI-396195,
TAL: PARDI, DIST: VALSAD.

COPY TO:
1. The Dy. Engineer (O&M)
Dakshin Gujarat Vij Company Lid |
GIDC Sub-division, DGVCL,
GIDC. vapi,
Dist: Valsad.

With a request tc disconnect the supply of Electricity (except Single Phase) with the
immediate_effect of the industirial plant M/s. Shakti Bio Science Ltd located, at Plot No:
41111, LIC Sector, GIDC Estate, Vapi — 396185, Tal: Pardi, Dist: Valsad and intimate to us
accordingly.

2. The Executive Engineer,
Vapi Notified Area, 2™ floar, G.I.D.C.,
Administration Section, Plot No. C-1/501,
G.|.D.C., Industrial Area,
Killa Pardi, Dist: Valsad.

With a request to disconnect the supply of Electricity {except Single Phase) with the
immediate effect of the industrial plant M/s. Shakti Bio Science Ltd, located at Plot No:
41111, LIC Sector, GIDC Estate, Vapi - 396195, Tal: Pardi. Dist: Valsad and intimate to us
accordingly.

3. M/s. Vapi Green Enviro Limited-
Plot No. :EXT 1/4; Nr. Daman ganga River,
VIA House, Piot No. 135, GIDC Vapi- 396195, Ta- Pardi, Dist,- Valsad

To disconnect the inlet effluent supply with the immediate effect of the industrial plant M/s.
Shakti ‘Bio Science Ltd, located at Plot No: 411/1, LIC Sector, GIDC Estate, Vapi —
396185, Tal: Pardi, Dist: Valsad and intimate to us accordingly.

4, The Regional Officer,
G.P.C.B.-Vapi,
Plot No. C-5/124 N.H. No.-8,
Near Hetel Pritam, GIDC Vapi,
Dist: Valsad... ................... You are directed to verify all directions and follow with local
authority for compliances of all direction in complete

2
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GPCB

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226295
Fax : (079) 23232156

Website : www.gpcb.gov.in

me:lnner and then after please send report for further
action.

For and on behalf of

o O)
1‘
(G. ! vasava a,

Senior Scientific Officer & I/C Unit Head, Vapi

Clean Guarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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Annexure - 13

GUJARAT POLLUTION CONTROL BOARD
S PARYAVARAN BHAVAN
Sy ~ Sector-10-A, Gandhinagar-382 010
N | Phone : (079) 23226295
GPCB Fax . (079) 23232156
Website : www.gpcb.gov.in
RPAD

NO: GPCBI/CCA-VSD-1070(4)/1D: 24371 Date:

Issued to: -

M/s. Shakti Bio Science LTD.
Plot No. 411/1, LIC Sector,
GIDC Estate ,Vapi

Vapi — 396195

Dist- Valsad.

Sub: Levying of Interim Environmentat Damage Compensation (Interim EDC).

Ref: Direction under section 31(A) of the Air {The Air (Prevention and Control of Pollution) on
Dated: 14/08/2020 as vide letter No. GPCB/CCA-VSD-1070(4)/1D:24371/565886

Sir,

With reference to closure order issued to you vide letter No No. GPCB/CCA-VSD-
1070(4)/1D:24371/565886, Date: 14/08/2020, you are hereby inform to pay Rs. 25,00,000/- as an
interim Environment Damage Compensation (Interim EDC) through RTGS/NEFT.

RTGS details are as following:-

A Name of Payee GUJARAT POLLUTION CONTROL BOARD

B Bank Account Number 10325062238

C Type of Account CURRENT

D Bank STATE BANK OF INDIA

E Branch GANDHINAGAR ZONAL BRANCH

F Branch Address SECTOR-10 /B, IN FRONT OF NEW SACHIVALAYA,
GANDHINAGAR-382010

G IFSC Code SBINCQ01355

Details regarding action taken in this regard shall be communicated on following mail especially
with UTR No.

1) nuh-gpeb-acc4@gujarat.gov.in [2) nuh-gpcb- vapi@gujarat.gov.in |

Therefore, you are required to submit proof of submission through RTGS /NEFT.
This order is issued after approval of competent authority.

For and on behalf of
Gujarat Pollution Contgol Board

(xt/",\}-%ﬁw’”

(G. B. Vasavada)
Senior Scientific Officer
& 1/C Unit Head, Vapi

> Clean Guarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001 - 2004 Certified Organisation
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Annexure - 14 |
Y o nnexure - 14

P DAKSHIN GUJARAT VIJ CO LTD. |

AT

G.1.D.C. VAPI SUBDIVISION OFFICE. ibrant 18.20 Jon |

|
Near Udyognagar Post Office, VAPI 396195. Gu lA RAT 29,1,.9 |

-l N
Shaping a New India | 9" Global Sumuit l

Ph .NO.0260-2431544 ’

DT: 20.08.2020

L

~ DE/DGVCL/GIDC/VAPI/TECH/GPCB/4< 30

To,

The Environmental Engineer,
Gujarat Pollution Control Board,
Paryavaran Bhavan,

Sector 10-A,
Gandhinagar-382010.

SUB- DISCONNECTION.OF H.T.POWER SUPPLY OF M/S. SHAKFFBIO SCIENCE LTD. PL-
NO.411/1 LIC SECTOR, GIDC VAPI. \/urs

REF: - GPCB/CCA-VSD-1070(4)/1D:24371/565886 DT: 14.08.2020.

With reference to the above subject please find enclosed here with reading of H.T Connection
Which is disconnected (ONE PHASE DISCONNECTED) on dated 20.08.20, Details are as under,

READING ) -
KWH: 805208

KVArH: 196235

KVAH: 839586

BMD: 63.5 KVA

Dy%er (0 & M),

DGVCL,
GIDC Vapi S/Dn.

Copy Forwards to,

(1) The Executive Engineer,
DGVCL, Ind Division,
Balitha,
Vapi

(2} The Regional Officer
Gujarat Pollution Control Board
GIDC—VAPI

!
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Annexure - 15

Directions under section 31(A) of Air Act, 1981 as vide Letter No. GPCB/CCA-VSD-
1070 (4)/1D:24371/ 565886 of dated 14/08/2020

;:;: Points of Closure Directions Compliance Verification
1 Fire accident occurred on dated 08/08/2020 in | During inspection unit is found
pharma plant of M/s Shakti Bio Science Ltd. plot | not in operation. Power supply
No.411/1, LIC Sector, GIDC -Vapi - 396195 and water supply connections
2 | During inspectors strong, intense VOC is sensed in | have been disconnected by
and around the factory premises due to which eye | concern authority dated
irritation is also felt. 20/08/2020.
3 | During inspection there was dense smoke emission
from the pharma plant which is spreading in the
prevailing wind direction (SW to NE)
4 | Analysis result of collected sample of Ambient Air
Quality from down wind direction is higher than
the permissible limits
5 | Generated contaminated wastewater during fire | Unit has disposed generated
fighting operation is going into open chamber of | wastewater generated during
GIDC storm water drain outside unit premises fire fighting operation into
CETP  through  Menifest
System, which was on floor
after fire. Entire quantity could
not be transferred by unit as
certain amount of fire fighting
water went into open chamber
of GIDC storm water drain
during fire fighting. Menifest
Copy is attached herewith.
6 | There was damage to ETP units and Laboratory | During inspection, unit is
during inspection due to fire incident. found not in operation.
7 | To prohibit you from the above said manufacturing
activity.
8 | To close the operation of your industrial plant on
the above mentioned premises.
9 | To direct the concerned authority to stop supply of
electricity with the immediate effect.
10 | D.G. sets and emergency facility shall be operated

for safety and security purpose to maintain the
temperature of specific chemicals, operation of
EMS with reference to Water, Air and Hazardous
waste management.
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Sr. Points of Closure Directions Compliance Verification

No.

11 | Unit shall submit Form-11 under Hazardous Waste | Unit has submitted Form-11
Rules, 2016. under Hazardous Waste Rules,

2016, which 1is attached
herewith.

12 | Unit shall comply with conditions given by DISH | Unit has been instructed to
& unit shall submit DISH Report to Regional | submit DISH Remarks/ Report
Office, Vapi and Head Office, Gandhinagar. immediately. Unit has

submitted Form-21A to DISH-
Valsad, which 1is attached
herewith.

13 | To carry out Safety Audit/ HAZOP study if | Unit has been instructed to
applicable. submit Safety Audit/ HAZOP

study Report to RO- Vapi and
Head office- Gandhinagar.
14 | Unit shall pay Rs. 25/- Lakh as an Interim | Written Instruction given on

Environmental Damage Compensation in context | site regarding to pay Interim
with the issued Letter No. GPCB/CCA-VSD- | EDC and unit has paid Rs. 25/-
1070(4)/1D- 24371 dated 17/08/2020. Lakh as an Interim
Environmental Damage
Compensation vide UTR No.
BCBMH20233905743  dated
21/08/2020.

Specific Instructions given during inspection dated 21/08/2020:

1.

2.

You shall comply with Closure Directions issued dated 14/08/2020.

You shall store all your burnt material/ residue in Hazardous Waste Storage area
& shall dispose in scientific manner.

You shall submit DISH Report/ Remarks to RO- Vapi/ Head office, Gandhinagar
immediately.

You shall submit Safety Audit Report & HAZOP Study Report to RO- Vapi &

H.O - Gandhinagar.
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DAKSHIN GUJARAT VI CO LTD.

G.L.D.C. VAP| SUBDIVISION OFFICE.

A~

it 1820 Ak

Mear Udyognagar Post OHice. VAPI 374195,

GUJARAT 2019

Shaping o Mew inia | 4 Glshal Samei!

Ph .ND.0260-2431544

SR

 DE/DGVCL/GIDC/VAPI TECH/ GPCB/ 45 30

Ta,

The Envirenmental Enginesr,
Gujarat Pollution Coantrol Board,
Paryavaran Bhavan,

Siector 10-A,
Gandhinagar-382010,

DT: 20.08.2020

SUE- DISCONNECTION.OF H.T.POWER SUPPLY OF M/5. SH 10 SCIENCE LTD. PL-

NO.411/1 LIC SECTOR, GIDC VAP

REF: - GPLB/CCA-VSD-107044)/1D:243 71565686 DT: 14.08.2020.

With reference to the above subject please find enclosed here with reading of H.T Connection
Which is disconnected (ONE PHASE DISCONNECTED] on dated 20.08.20, Details are as under,

READING
KWH: 805208
KVArH: 196235
KVAH: 830586
BMD: 63.5 KWA

u-.-%r{u & M),

DGVEL,

GIDC Vapi 5/0n,

Copy Forwards to,

{1} The Executive Engineer,
DGVCL, Ind Division,
Balitha,
Vapi

(2] The Regional Officer
Gujarat Pellution Control Board
GIDC—=VAM

i
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HAZARDOUS WASTE MANIFEST (FORM 10)

Hazardous & oihar Wastes (Managoman and Transboundary Movamant) Hules, 2016 [Sea Rula 19(1)]
F Industrial (W/W) Transportation to CETP
/[ 01. Cecupier's Name & Mailing Address 0Z. Cocuper's

-

(Inciuding Phone MNo ) Er!,qp:lﬂ' ll-':lh. 'Slt.;{ph{-.ﬂ ":'H- Ragistration No.: éaﬂ
. , T ; . 03. Manilest
; l%"l”'ﬂ #ﬂfff L C_SPEM? ?ﬂﬂ&ﬂq Kﬂq& DI:.IEI.II'HIMI HNo.; M
Groc fogd vafy A 3(a) VGEL
g e SRR D CETP Mambarship [ —
04.c Trahsporter's Name & Addréss . . 05, Typa of vahicle - 08. Tranespaoriars
“Tinglyding anu_ﬂn.r BTt TRUCK Registration No.:
i G R T gy TAMKER A0 07. Vehicl
W . e . SPECIAL -.'gul'bigﬁ‘ H'ﬂll:l:'"ﬂﬂ @ M’
08. Designated Faclity (Name & Site Address) | “q\‘"_';:ﬁﬁ"l, -
Yori GREEN ENVIRO LIMITED o~ tyelie S %% Tclve - 4308
CETP SITE : Plot No. A4, Ohd b.F| Wy,
G.1.D.C., VAPI :?.;EE 1“9? * ] _QEH'{L-&. ‘;&Tﬁﬁq -,,E-':' 10. Facility's Phone Hu«:{ﬂtlﬂ}.m
11.Wasle Description o 5. - 3 12, Total Quantity of
Sn ] : Mﬂ Lo
INDUSTRIAL WASTE WATER €5 ot
13.Consistency : [] Solid [ Liguid
O Sudge Doty [JTary [ Susry
14. Transport Description 15.Containers 16.Total Quantity 17.Unit (W, ol E-W. Category
of Waste ; No.  Type (MT) "] .mﬂ:.l
" _— —
R |
-I"'.-..-..-._ -"-....-.-

18. Special Handling Instructions & other Information :
SEE TREM CARD

20. DCCUPIER'S CERTIFICA . | heraby declare
described above by proper ping name
proper condition for trang by road accarding

that the contents of inig consignment are fully and accurately
calegorised, packed, markad labeled and are jn gl respacts in
] #ppilcabia national governmant reguislions.

For : n

L ——
5. T e -n.’ "_}.‘ﬁm}_‘:‘_‘ . 'i E[]Eﬂ
T:"PI#H-IM-H&EIMP e i Sig r-l"‘f.d_._._._.- I}-I..'[] A g ]
B L, - r 1 F
21, m!upnmr'akinnmadgmgrﬂa:yp:{ aterial (Wasty Watar)
N i B
2 Vi , .
e b e 310400
HI DT"." - i . s ) "‘:"-.\'k "{,:l, Ii L1
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HAZARDOUS WASTE MANIFEST (FORM 10)

Hazardous & ciher Wasles (Managemant and Transboundary Mavernani) Ruies, 2018 [Ses Rule 19(1)]
Industrial (WIW) Transportation to CETP

! -
S . Occuplor’s Namo & Mailing Addrass : 02. Decuplar's
; {including Phone MNo.) Ragistration Mo.;
SHAKTI BIO SCIENCE LTD. 03. Maniles 115720
Plot Mo, 4111, LLC. Seclor Document No.:
Vapd Biivassa Roed, 3(m) VGEL
; G.LD.C. VAPI-30¢ 104, McETP Membership No.:
04. Transporter's Namg & Add 05. Igle - 08, T riar's
o ok TS [08. T orvene ol
pyoae L R VAP, TANKER 07. Vehicle (7 19- U-0F5
djiy FE LT L s o
| B 9. TuR e, :.J-. 5475085 HEGI%@ELB 1 Registrafion No.: ﬂ"‘
08. Designdfed Fitil§ (Name & Site Address) - o
L A 0B, Fachli
VAPI GREEN ENVIRO LIMITED * " «** g Registration No. ; 4308

CETP SITE : Plot No.Al14, g

10. Faciity's Phona No.: [0280) 2428850

::'.:‘1'1"'5
G.1.D.C., VAP 396195. oV, ¥ mg‘*g ﬁ,ﬂf;ﬁ-

- i wiLn . /
11.Waste Dﬂ-n-rl'p!um; *{_‘:.- a.:{'\ﬁa-ﬁ“ﬁ' 'f"a

12, Totad Quantity of
INDUSTRIAL WASTE WAT

BR.5
uE

Wasta (KL} ; Z&[Eﬂ.ﬁa‘l_‘_

13, Consistency : []Scid [ Liguid
Osudge [JOIy OJTary [JShury

proper condition for tranaport by ettt

14. h-mlmmn 15.Conlainers ; 16.Total Quantity 17.Unit (WiLiVol.) | 18. Waste Category
|| ol Wasta : Mo, Typa {MT) {MT) No.

— = — .

- —— -____,:I— ’,"’7-4

e —_— —

19. Special Handling Instructions & other Information
SEE TREM CARD
20. OCCUPIER'S CERTIFICATE : | heroby declare that the conlants of this conslgnmant BECUrs
described above by proper shipping nama and ara calegorised, packad, marked lu“:ﬂ-d oo i ey .y

ng 1o applicable nalional governmant regulalions.

and are in all respacts in

Mot R

o 2 ALGON

Rl of Matarial (Wasts Waler)
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e 5"-}791375“1 ?
LTy Efuﬁli'ﬁkﬂlﬁ 11 AR Signalure ﬁ’m
\‘1 i) ¥

LI

22. Discrapaney Note s

23. Fachity Ownergh'a

‘

A
"l

T

e :ﬁﬂﬁqﬁk Cartifieation of receipt of Industrial Waste Watar,
Fﬁﬁ
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PORR MOL21 -8
[Priseribod e Rulo 1H7)

Report of dangerons aecurvence which does not result in bl ly by
Registration No. 206, |24 '.&‘.-'.l!’l..lﬂl-l'?r‘_.
Licence N, ... 2T H b L
* NG Coache Mis o %
5 %t b el D)
' . Fhoapai E}n .Elﬁt'h*'n.w u'?n Flas ma 4.
1. Mo and sddress of factory : I'.'ir-!r Lepyes,, wepi Tvad® gacd , G ]
- MNeanse, adibiess and telephone numbier TR Yogesh  ihed cian ;
of the ocoupier oo Ma 10, Zevnrdah Bhogaw Choe | foa
B .ragqan ; Dive  Dous vl Foge, [hyg - 4owéd
Name: of the Manager COMIEs Surear. Sow;

4. Nature of the industry o b ey Facs wiing Ll oF L)
5. [hepartoment, Section s exact place ™ " Cleed  im [Freduaiion Depd
whers the dasperons soowrren ce tool

pHae
. Date, shift, and hour of dangerous D Ogledinena, TI:iie T
DUCUTTE e Pl i if:rnj' LETEy

L [#] Type of dangerous ooourrence:
[See overleal) |
{b) Did it involve Explosion L-r. ....... —l Fire [_w.ﬂ

Emisslon of Toxic,/
Flammable/Explogive
SULSLICE(E] i [:E

Substances] emited I*_-:

LI T T "
g State exactly what happened i ; c?trﬁ.ﬂrarufy Gle  cefFuavie thal 4
Jecud Aue #8 Shentcineir Trwve vH{Gorieve 5 wmares

Leertify thut Lo the bust of my knowledge and belivf the abuve [artiulars ane Sorrect 1 every respet.

'
1 iy
Slgnature n['EI:e.'h;:n.Jppr

Marne (1 block leepers] IS - S UFIHTY S0

Diater Auldriss and telephoncBHAKT) B0 EﬂlEHCE LT
Plot “m. LIC. Behsibor
[To be completed by the Inspector of Factories) GT#M?:::S
i Pave or receipt of the report
.l Districe
3. fa) Mumber allotted tw the

damgerens ocourrenee nog

inwolving Injurlous and/or death

3] Mumber alotted to *Major
accident” not Invelving
reparcilsle injurics andfor
death
i+ Diate al imwvestigntion
5 RRTTE=
. "RIC Code (As given in the licence) :

i Result of investigation

A Fanrems Available Wl H"EEE-H“LEMJL'MUHIEIMI SUEA l-a. (026l | i Lo Page 1 22




(Gﬂﬁm@'
hakti bio science Itd Pl ife

FORM 11
[See rule 22]
FORMAT FOR REPORTING ACCIDENT

[To be submitted by the facility or sender or receiver or transporter to
the State Pollution Control Board]

1 The date and tema of the accident
08 08 2020 at 11:230 AM
4. Sequence of events keading to accdent
Fee occurrence due to Short circui.
3 Detsils of hazardous and other wasies involved in accident
Sohents and intermediates.
4 The date for assessing the effects of the accident on health or the environmenl
08082020
5 The emergency measures laken

Internat firefighting by using DCP and M Foarm [ype fire exlinguishers and Intemal Fire hydrant
system and then informed 1o Fire deparment and Vapi Emergency Control Centre, Vapi.

& The steps taken to alleviate the effects of acoadents:

internal firelighing by using DCF and M Foarm fype fire extinguishers and Internal Fire hydrant
system and then informed to Fire depariment and Vag Emergency Cantrol Centre. Vaps

7 The steps taken to praven! e recurrence of such an gccident:
We will do the HAZOP sludy for prevent recurrence

Diade Signatura.
Place J Designation: »
Head Office : A-103, Bhakt Apartment, Jumbi Gali. Opp. Juin Temple, Near Moksh Plaza Mall, Borivali {West), MUMBAI - 4:]13_-%1
Tel.: 022- 28990772 [TAMT4 /15 Fax: 28990782 = Web. : www.shaktibioscience.com Page 123

WORKS : Plot Mo, 41101, L1.C. Sector, Silvassa Rosd, G.LD.C. Vapi- 196 195, Gujarar-INDIA. Tel. : +91 260 2453714, Fax : +91 260 2453567




